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(Police.)PUBLIC DEPARTMENT. 
(General.)

EXTENSION OF LEAVE.
Fort St. George, January 16, 1936.

No. S.—M.R.Ry. A. Tirumalaiswami Ayyangar Avar- 
gal, Deputy Superintendent of Police, an* extension of 
leave on average pay for one month from 1st January 
1936.

NOTIFICATION.
Fort St. George, January 15, 1936 

[G.O. Ms. No. 99, Public {General)].
No. 3.—The following notification of the Government 

of the Punjab is republished:—

HOME DEPARTMENT.

General.

Lahore, the 10f/i December 1935.
No. A. 7 (8) 16-S.B.—-In exercise of the powers con- 

ferred by section 19 of the Indian Press (Emergency 
Powers) Act, XXIII of 1931, the Governor in Council 
hereby declares to be forfeited to His Majesty all copies, 
wherever found, of the cyclostyled leaflets in English 
headed “Red Front” (Official Organ of the Young 
Socialist League, India) Nos. 1, 2, 3, 4, 5. 6, 7 and 8 and 
all other documents-containing copies or translations of 
or extracts from the said leaflets inasmuch as they 
contain matter of the nature described in sub-section (1) 
of section 4 of the aforesaid Act, read with section 10 (a) 
of the Criminal Law (Amendment) Act, XXIII of 1932

C F brackenbtjry,
Chief Secretary.

APPOINTMENT.
Fort St. George, January 15, 1936.

No. 9.—Mr. Arthur Ernest Spitteler has been 
appointed to the Indian Police by the Right Hon’ble- 
the Secretary of State for India in Council and allotted 
to Madras.

2. The Governor in Council is pleased to appoint 
Mr. Arthur Ernest Spitteler to be Assistant Superin­
tendent of Police, on probation, with effect from the 
date on which he reports himself for duty.

ACQUISITION OF LAND.
Fort St. George, December 23, 1935.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 3,700 square feet, be the 
a little more or less, is needed for a public purpose, to 
wit, for the Police drill ground; and, under sections 
3 and 7 of the same Act, the Revenue Divisional Officer,

same

[ 47 ]1
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Collector’ n«ri«P+2mt?1, t0 perform the functions of a 
the aconiflitvf rAct:jand Erected to take order for 
W £^^onofthe said land. Apian of the land is
Saida not the office of the Revenue Divisional Officer, 
hour8P ’ and majr be lnsPected at any time during office

column of the table below shall be increased tempo­
rarily by the posts and for the periods specified in 
the corresponding entries in the first and second 
columns thereof: —

Table.

Chingleput district, Sriperumbudur taluk, 
No. 96. Manimangalam village.

Plot A.

V:Kaji BMuSl °Sy,
on the north by ^achalimanai ; east by Thiruvengada 
Mudaliyar and Chinnasami Naicker’s lands ; south by 
local fund road ; west by Manimangalam Police station.

Plot B.
V1S*?“5te»s-724-79 B part, bwners Thiruvengada 

Mudaliar and Ranrama Mudaiiar, bounded on the n-jrth 
by Chinnasami Naicker's lands ; east by Thundu street; 
south by local fund road ; west by Challappa Maistry's 
land

Categories and poets. Period.
(1) (2)Category 1—

1 Assistant Inspector, I Grade, Up to the 31st March 1936. 
for the Central Distillery 
System, Jeypore Circle.

1 Assistant Inspector, HI Up to the 31st March 1936. 
Grade, for the Central Dis­
tillery System, Je\rpore 
Circle.

3 Assistant Inspectors,
Grade, for the ParvatiDur 
Circle.

1 Assistant Inspector,
Grade, for the Ganjam 
Agency.

1 Assistant Inspector,.
Grade, for the Anantapur 
Circle.

1 Assistant Inspector, III Up to the 31st March 1936. '
Grade, for the Amalapur 
Circle.

1 Assistant Inspector, II Up to the 17th Mav 1936.
Grade, for working under 
the Deputy Commissioner 
of Excise, Northern Divi­
sion.

1 ArSfcfn,InsPiC-t0r’ J11 Up to the 17th May 1936. Grade, for working under J
the Deputy Commissioner 
of Excise, Southern Divi­
sion.

1 Aa£de* for^"checking the DP *° the «»■
manufacture and sale of 
sonti soru in the Madras 
City.

1 Assistant .Inspector,' IIL. Si* months
•Grade;- for ganja culti­
vation.

2 Assistant Inspectors, m Five months
Grade, for tree-tapping.

5 Assistant Inspectors,
Grade, for tree-tapping.

1 Assistant Inspector, III Three months
Grade, for ganja culti­
vation.

1 Assistant

SQ. it.

1,842
III Up to the 31st March 1936.

HI Up to the 31st March 1936.

IH Up to.the 31st March 1936.968
Plot C.

Village-site, S. No. 724-79 B part, owners C. Chinnasami 
Naicker, Damodara Naicker, Sadagopa Naicker and 
Rajagopal Naicker, bounded on the noith by Nacbali- 
manai ; east by Thundu street: south by Tiruvengada 
Mudaliar manai; west by Chellappa Maistry’s land 890

Total .. 3,700

C. F. BRACKENBURY,
Chief Secretary.

(Services.)

every year.NOTIFICATIONS.
Fort St. George, January 7, 1936 

[G.O. Ms. No. 29, Public (Services)]. every year.
HI Four months every year.No. 31.—

In exercise of the powers conferred by rules 38 
to 41 of the Civil Services (Classification, Control 
and Appeal) Rules, the Local Government hereby 
make the following special rules: —

every year.

Inspector, m Up to the 31st March 19V7 Grade, for checking illicit rcn
distillation crime in the 
Cuddapah Circle.

1 Assistant Inspector, HI Up to the 3lst March iqv7 
Grade, for checking illicit ca 1937*
distillation crime in the 
Jammalamadugu Circle;

Category 3—
4 Sub-Inspectors, I Grade, for Up to the 31st March 1936 

supervision of Labora- •
tones, Bonded warehouses, 
manufacture of arracks, 
etc.

1 Sub-Inspector, IV Grade, for Up to the 17th May 1936 
working under the Deputy 
Commissioner, Northern 
Division.

1 Sub-Inspector, IV Grade, Up to the 17th May 1936
for working under the 
Deputy
Southern Division.

11 Sub-Inspectors, IV Grade, Up to the 31st March 1936. 
for the Jeypore Agency 
Circle.

3 Sub-Inspectors, IV Grade, Up to the 31st March 1936. 
for the Parvatipur Agency 
Circle.

2 Sub-Inspectors, IV Grade, Up to the 31st March 1936.
for the Ganjam Agency.

2 Sub-Inspectors, IV Grade, Up to the 31sfc March 1936. 
for checking the manu­
facture and sale of 
' Sonti soru ’ in 
Madras City.

1 Sub-Inspector, IV Grade, Up to the 31st March 1935.
for working at Bangana- 
palle.

2 Sub-Inspectors. IV Grade, Dp to the 31st March 1936 or
for the experiment pro- f0* such period as the said 
hibiting the sale of liquor experiment is in 
to any member of the whichever is shorter, 
hill tribes on the N'ilgiris 
except on a medical certi­
ficate.

1 Sub-Inspector. TV 1
for the Ganja Storehouse,
Santaravur.

8 Sub-Inspectors, IV Grade, Sjx months
for ganja culti%'ation.

1 Sub-Inspector, IV Grade, Eight months everv 
for ganja Botanical 
Investigation.

1 Sub-Inspector, IV Grade, One month
for ganja Botanical 
Investigation. _ TT .

1 Sub-Inspector, IV Grade, Up to the 31sfc March
for checking illicit dis­
tillation crime in the 
Dindigul Circle.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadres 
shall respectively apply to the holders of the said 
temporary posts subject to the following modifica­
tion, namely: —

that there shall be paid to the holder of the tem­
porary post specified m the first column of the table

RULES.
1. The cadre of category 8 (Superintendents of 

Agricultural Stations) of Class I of the Madras Agri­
cultural Service shall be increased temporarily by one 
post for the period commencing on the date of 
appointment of an officer for the extension of work 
on the Madras Herbaceum Scheme and ending on 
the date or issue of final orders regarding the staff 
necessary for the scheme.

2. The general and special rules applicable to 
-holders of permanent posts borne on the said cadre 
shall apply to the holders of the said temporary post 
subject to the modifications: —

(a) that if the person holding the said tempo­
rary post has a lien on a permanent pensionable post 
under the Government,, his service in such temporary 
post will count for leave and pension but will not 
be regarded as service on probation in category 8 
(Superintendents of Agricultural Stations) of Class I 
of the Madras Agricultural Service or count for 
increments in the time-scale of pay attached to any 
other post in the said service in the event of his 
being subsequently appointed thereto; and

(I,) that* if the person holding the said temporary 
post has no lien on a permanent pensionable post 
under the Government, his service in such temporary 
post will not count for leave or pension in the event 
of his being subsequently appointed to any other post 
under the Government, nor will such service be 
regarded as service on probation in category 8 of 
Class T of the Madras Agricultural Service or count 
for increments in the time-scale of pay attached to 
anv other post in the said service in the event of 

being subsequently appointed thereto.
- Explanation.—In this rule, the expression “ per- 

holding the said temporary post ” means the 
counted against the temporary post.

Fort St. George, January 7, 1936 
[GO- Ms. No. 30, Public (services)].

of the powers conferred by rule 44 of

Commissioner,

the

force,

Grade, Up to the 16th June 1935.

every year.

year.
son 
person every year.

1937.

No. 32.-— .
In exercise

RULES.
the categories of the Madras 
Service specified in the first1. The cadres of

Excise Subordinate
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below in addition to the pay admissible to him, a 
special pay calculated at the rate specified in the 
corresponding entry in the.second column thereof: —

Provided -further that a person who is dis­
charged or reverted under this sub-rule shall not, 
by reason only of his appointment under sub-rule (b) 
or of his promotion under sub-rule (c), be regarded 
as a probationer in the post to which he was so 
appointed or promoted, or be entitled to any pre­
ferential claim to future appointment or promotion 
to any post in the service, whether it be of the 
description referred to in sub-rule (a) or not.”

P. APPU NAIR,
Deputy Secretary to Government.

Table.
Temporary post. Rate of special 

pay
per month.

(1) (2)
RS. A. P.

* 45 0 0 
7 .8 0

* The special pay shall not be admissible to the Assistant 
Inspector if he is a native of or domiciled in the Agency tracts.

Assistant Inspector, 'I Grade, for the Central
Distillery System, Jeypore Circle .............

Sub-Inspector, IV Grade, for Ganja Botanical 
Investigation ... ................. ..........................

Fort St. George, January 8, 1936 
[G.O. Ms. No. 51, Public (Services)'].

Fort St. George, January 7, 1936 
[G.O. No. 43, Public (Services)]. No. 35.—

In Article 13 of the Special Tests Notification pub­
lished as Public (Services) Department Notification 
No. 162, dated the 31st January 1935, at pages 289- 
300 of Part 1 of the Fort St. George Gazette, dated 
the 19th February 1935, as subsequently amended, 
the following shall be added at the end, namely: —

“ The Commission may in its discretion condone 
any delay in the submission of an application if it 
is satisfied that the delay was not due to any fault 
on the part of the candidate.”

No. 33.—
In exercise of the powers conferred by rules 38 to 

41 of the Civil Services (Classification, Control and 
Appeal) .Rules, the Local Government hereby make 
the following amendment to the Public (Services) 
Department Notification No.. 1064, dated the 22nd 
November 1935, at page 1583 of Part I of the Fort 
St. George Gazette, dated the 3rd December 1935: —

Amendment.
To the preamble in the said notification, the fol­

lowing paragraph shall be added, namely: —
“ The amendment hereby made shall be deemed 

to have been made and to have come into force' on 
and from the 1st October 1935.”

C. F. BRACKENBURY,
Chief Secretary.

Fort St. George, January 9, 1936 
[G.O. Ms. No. 53, Public (Services)].

No. 36.—
In exercise of the powers conferred by rule 44 of the 

Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules; —

Fort St. George, January 7, 1936 
[G.O. No. 44, Public (Services)].

No. 34.—
In exercise of the powers conferred by rule 44 

of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 

. the following amendment to the special rules to 
regulate the method of recruitment, the conditions 
of service and the pay and allowances and the 
pension of the Madras Ministerial Service published 
with Public (Services) Department Notification 
No. 101, dated the 19th June 1931, at pages 883 to 
893 of Part I of the Fort St. George Gazette, dated 
the 14th July 1931, as subsequently amended: —

Amendment.
Alter rule 5-B of the said rules, the following rule 

shall be inserted, namely: —
“ 5-C. (a) Where the Local Government have, by 

general or special order, directed that the holder 
6f any specified post or class of posts shall deposit 
security for the due and faithful performance of his 
duties, no person shall be eligible for appointment to 
any such 'post or any post included in any such 
class, as the case may he, unless-he is able and willing 
to deposit security to such amount as may be 
specified in such general or special order.

(b) When a candidate is required to fill any 
post of the description referred to in sub-rule (a) 
and the proviso to sub-rule (b) of rule 2 is not 
applicable thereto, the Collector may, in making an 
allotment from the list of approved candidates under 
sub-rule ( / ) of rule 2, depart from the order indi­
cated in such list in so far as such departure may be 
necessary to secure the allotment of a candidate who 
is able and willing to deposit the security required.

(c) Where appointment to a post of the des­
cription referred to in sub-rule (a) has to be made 
by the promotion of a member of the service, such 
promotion shall, notwithstanding anything contained 
in the general rules, be made subject to the condition 
that the member, promoted is able and willing to 
deposit the security required.

(cl) If within one month from the date of his 
appointment under sub-rule (b) or of his promotion 
under sub-rule (c), the person appointed fails to 
deposit the security required, the appointing autho­
rity shall forthwith, by order, discharge him from 
the service or revert him to the post from which lie 
was promoted, as the case may he:

Provided that discharge or reversion 
this sub-rule shall not disentitle a person to appoint­
ment or promotion to any post in the service, which is 
not of the decription referred to in sub-rule (a):

RULES.
1. The cadre of clerks, lower division, in the Madras 

Ministerial Service employed in the Revenue Depart­
ment in the Ganjam district shall be increased tempo­
rarily by one post for the period commencing on the 
date of appointment and ending on the 13th Decem­
ber 1936 for the performance of work connected with 
escheat of the properties of the late Kapavarapu 
Pap amnia.

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadre shall 
apply to the holder of the said temporary post.

Fort St. George, January 9, 1936 
[G.O. Ms. No. 54, Public (Services)].

No. 37.—
In exercise of the powers conferred by rule 44 of the 

Civil Services (Classification. Control and Appeal) 
Rules, the Local Government hereby' make the fol­
lowing special rules: —

RULES.
1. The cadre of Deputy Tahsildars in the Madras 

Revenue Subordinate Service employed in the Vizaga- 
patam district shall be increased temporarily by one 
post for the period commencing on the date of 
appointment of an officer and ending on the 31st 
March 1936 for the performance of the duties of an 
additional English Head Clerk in the Collector’s 
office.

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadre shall 
apply to the holders of the said temporary posts.

Fort St. George, January 9, 1936 
tO.O. Ms. No. 55, Public (Services)].

In exercise of the powers conferred bcv rule 44. of 
tile Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —

No. 38.—

under
RULES.

1. The cadre of clerks in the Madras Ministerial 
Service employed in the Revenue Department in the 
office of the Collector of Vizagapatam district stall1a
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col limn e;n\e^ ‘e _m Porar i ly by the posts specified ina® asra as.gr'»s,» »“•- ■
Table.

increased temporarily by one post in the third grade 
for the period commencing on the date of appoint­
ment of a draughtsman in the Madras Circle office 
and ending on the 31st. March 1936,. for the perfor- 

of work connected with the accelerated pror

speei-

mance
gramme of minor irrigation works.

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadre shall 
apply to the holders of the said temporary post sub­
ject to the modification that there shall be paid to 
the holder of the said temporary post a pay calcu­
lated at the rate of Rs. 50 a month:

.rout. Period.
(1) (2)

^wnri!er«i upper division (for One year commencing on the 
^e&)t0 lhe Vizi- date of appointment.

One clerk, lower division ... Commencing on the date of
Appointment and ending on 
the 31st March l936i

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadre shall 
respectively apply to the holders of the said tempo- 

pests, subject to the modification that there 
shall be paid to the said temporary post of clerk, 
upper division, a pay calculated at the rate of 
JKs. 90 a month.

Provided that nothing contained in this rule shall 
affect the rules published with Public (Services) 
Department notification, dated the 13th April 1933, 
at pages 1-57 of the Supplement to Part I of the 
Fort St. George Gazette, dated the 18th April 1933, 
as subsequently amended.

Fort St. George, January 9, 1936 
[G.O. Ms. No. 56, Public (Services)!.

No. 39.— , J
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —

Fort St. George January 9, 1936 
[6r.0. Ms. No. 60, Public (Services)'].

No. 43.—
In exercise of the powers conferred by rule 4.4 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —RULES.

1. The cadre of clerks, lower division, in the 
Madras Ministerial Service employed in the Revenue 
Department in the Tinnevelly district shall be 
increased temporarily b37 one post for a period of one 
month commencing on the date of appointment of a 
clerk for performance of work connected with the 
acquisition of land for the District Board, Tinne­
velly. for the formation of a road from Edayangudi 
to Ovari.

2. The general and special rules ax>plicable to hol­
ders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post.

RULES.
1. The cadre of clerks, lower division, iij the 

Madras Ministerial Service employed in the Public 
Works Department shall be increased temporarily by 
one post in the Madras Circle office for the period 
commencing on the date of appointment of a clerk 
and ending on the 31st Mai-ch 1936 for the, perfor­
mance of work connected with the accelerated pro­
gramme of minor irrigation works.

2. The general and special rules applicable to hob 
ders of permanent posts borne on the said cadre shall 
ilPPly to the holders of the said temporary post 
subjectFort St. George, January 9, 1936 

[G.O. Ms. No. 57, Public (Services)]. (a) to the modifications specified in the said 
special rules in respect of temporary establishments 
in the Public Works Department; and

(b) to the further modification that 
shall be eligible for appointment

No. 40.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing amendment to the special rules published with 
Public (Services) Department Notification No. 607, 
dated 22nd July 1935, at page 1058 of Part I of the 
Fort St. George Gazette, dated 30th July 1935 :—

Amendment.
In the table under rule 1 of the said rules, to the 

entries under the heading 11 Mettur Dam subdivi­
sion ” the following entry shall be added, namely: —

“ One Store-keeper on Rs. 35— One year commencing on 1st 
5/2—85 per mensem. April 1935."

no person 
to the said tempo­

rary post unless be has passed the special test. in 
typewriting.

Fort St. George, January 9, 1936 
[G.O. Ms. No. 61, Public (Services)].

No. 44.—
In exercise of the powers conferred by rule 44 of, 

the Civil Services (Classification^ Control and. Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —

RULES.
1. The cadre of category 1 (Surveyors) of the 

Madras Land Records Subordinate Service shall be 
increased temporarily by one post in the Tanjore 
district for a period of three months commencing

the date of appointment of Surveyor, for the 
performance of work connected with the maintenance 
of survey in the areas under the jurisdiction of the 
Kuttalam Panchayat Board.

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadre shall 
apply to the holder of the said temporary post. '

Fort St. George, January 9, 1936 
[G.O. Ms. No. 58, Public (Services)].

No. 41.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —

on

RULES.
1. The cadre of clerks, lower division, in 

Madras Ministerial Service employed in the Revenue 
Department in the Malabar district shall be increased 
temporarily by one post for a period of six montns 
commencing on the date of appointment of a c er ' 
in the Taluk office, Chirakkal, for the performance 
of work connected with the collection of sup piemen a 
survey charges in that taluk.

2. The general and special rules applicable to hoi- 
ders of permanent posts borne on the said cadre s 
apply to the holders of the said temporary post.

the

Fort St. George, January 9, 1936 
[G.O. Ms. No. 62, Public (Services)].

No. 45.—
Jn exercise of the powers conferred by rule 44 of 

the Civil Services (Classification,. Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —

Fort Si. George, January 9, 1936 
[G.O. Ms. No. 59, Public (Services)]. RULES.

X. The cadre of clerks, lower division, in the Madras 
Ministerial Service employed in the Presidency Port 
Office shall be increased temporarily by one post for 
the period commencing on the date of appointment 

clerk and ending on the 21st January 1937.
2. The general and special rules applicable to hol­

ders of permanent posts borne on the said cadre shall 
apply to the holder of the said temporary post.

Rules' the Local Government hereby make the fbl- 
lowing special rules: of a

RULES.
1 The cadre of draughtsman in Class IV of the 

Madras Engineering Subordinate Service shall
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. fort^St. Georoe, January 9, 1936 
LCi.O. Ms. No. 63, Public ($c?,-i/*ices)L '

No. 46.-— .
m** ohe Powors conferred by rules 38 to 

4 nhS>9lvl1 Services (Classification. Control and 
™\es, ^nxl irL supersession of the rules pub- 

ij~ed Wlt)l (Services) Department notifica-
?S +?eci5eiC? ^elow, -k°cal Government hereby 

make the tollowing special rules:__
,N°> S4’ „daH the ^th December 1934, an 

ESember 193<L 1 * thC 7'°r£ S£* Gcor0e Ga*e«e, dated 13th
(2) Notification No 38, dated the 8th January 1935 it qq

of Pm Fort M' George Gazette, dated 15th January ?1935.
(3) Notification Nb. 530, dated 15th June 1935, at pag 

of lart I of the Fort Si. George Gazette, dated 25th June T
RULES.

1* The cadre of Class II (Assistant Engineers) of 
the Madras Engineering Service shall be increased 
temporarily by the posts specified in column (1) of 
the table below, for the periods specified in the corre­
sponding entries in column (2) thereof, for the per­
formance of work connected with famine relief in 
the Anantapur and Bellary districts: —

Table.

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadres 
shall respectively apply to the holders of the said 
temporary posts subject to the following modifi­
cations, namely: —

There shall be paid to the holder of—
(a) any of the said temporary posts of Super­

visors a pay calculated in the scale of Rs. 60—10/3— 
100 a month, or if he possesses the B.E. degree of the 
University of Madras or the diploma in Engineering 
(Civil or Mechanical) of the College of Engineering, 
Guindy in the scale of Rs. 90—10/3—110—15/3—140 
a month; and

(b) the said temporary post of draughtsman 
a pay calculated at the rate of Rs. .50 a month:

■Provided that nothing contained in this rule 
shalr affect the operation of the rules published with 
Public (Services) Department notification, dated the 
13th April 1933, at pages 1-57 of the Supplement to 
tv °m Fort St. George Gazette, dated the 
18th April 1933, as subsequently amended.

Fort St. George, January 9, 1936 
[G.O. Ms. No. 65, Public (Services)'].

e 923
935.

Posts. No. 48.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules and in supersession of the rules published with 
Public (Services) Department notifications specified 
below, the Local Government hereby make the follow­
ing special rules: —

Period.
(2)

... Commencing on the date of 
appointment of the officer 
and ending on the 31st July 
1936.

Commencing in each case on 
the date of appointment of 
the officer and ending on the 
31st October 1935.

2. The general and special rules applicable to hol­
ders of permanent posts borne on the said cadre shall 
apply to the holders of the said temporary posts.

(l)
1 Assistant Engineer

3 Assistant Engineers ...

Notification No. 336, dated 14th December 1934, at page 2176 
of Part I of the Fori St. George. Gazette, dated the 18th Decem­
ber 1934, as subsequently amended.

Notification No. 40, dated the 8tb January 1935, at page 59 
of Part I of the Fort St. George Gazelle, dated the 15th 
January 1935.

Notification No. 532, dated 15th June 1935, at page 923. of 
Part I of ihe Foi-t St. George Gazette, dated the 25th June 1935.Fort St. George, January 9, 1936 

[G.O. Ms. No. 64, Public (Services)]. RULES.
No. .47.— .

In exercise of the powers conferred by rule 44 of 
the Civil Services (Classification, Control and Appeal) 
Rules and in supersession of the rules published with 
Public (Services) Department notifications specified 
below the Local Government hereby rinake the fol­
lowing special rules: —

1. The cadre of the Madras Ministerial Service in 
the Public Works Department shall be increased 
temporarily by the posts specified in column (1) of 
the table below for the periods specified in the cor­
responding entries in column (2) thereof for the 
performance of work in the Famine Division and 
subdivisions in the Bellary and Anantapur dis­
tricts : —(1) Notification No. 335, dated 14th December 1934, at page 

2176 of Part I of the Fori St. George Gazette, dated 18fch Decem­
ber 1934.

(2) Notification NV>. 39, dated the 8th January 1935, at page 59 
of Part I of the Fort St. George Gazette, dated 15th January 
1935.

(3) Notification No. 230, dated 9th March 1935, at page 445 of 
Part I of the Fort St. George Gazette, dated 19th March 1935.

(4) Notification No. 231, dated 9th March 1935, at page 445 of 
Part 1 of the Fort St. George Gazette, dated 19th March 1935. •>

(5) Notification No. 298, dated 8th April 1935, at page 613 of 
Part I of the Fort St. George Gazette, dated 16th April 1935.

(6) Notification No. 442, dated 25th May 1935, at page 835 of 
Part I of the Fort St. George Gazette, dated 4th June 1935.

(7) Notification No. 531, dated 15th June . 1935, at page 923 of 
Part I of the Fort St. George Gazette, dated 28th June 1935.

- (8) Notification No. 540, dated 20th June 1935, at page 925 of 
-Part I of the Fort St. George Gazette, dated 25th June 1935.

Table.
Period.Posts.

(2)CD
on Commencing in each* case on 

the date of appointment of 
the clerk and ending on the 
14th November 1935.

2 clerks, lower division, on Commencing in each case on 
Rs. 30 each a month. the date of appointment of

the clerk and ending on the 
14th November 1935. 

on Commencing in each case on 
the date of appointment of 
the clerk and ending on the 
31st October 1935.

3 clerks, lower division, on Commencing in each case on
Rs. 30 each a month. ... the date of appointment of

the clerk and ending on the 
31st July 1936.

1 typist oil Rs. 30 a month. Commencing on the date of
appointment of the, typist 
and ending on the 14th 
November 1935.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall respectively apply to the holders of the said 
temporary posts.

3. Nothing contained in these rules shall affect 
the operation of the rules published with Public 
(Services) Department notification, dated the 13th 
April 1933, at pages 1 to 57 of the Supplement to 
Part I of the Fort St. George Gazette, dated the 
18th April 1933, as subsequently amended.

3 clerks, upper division, ... 
Rs. 55 each a month.

6 clerks, lower division, 
Rs. 30 each a month.

RULES.
1. The cadres of the classes of the Madras Engi- 

Subordinate Service shall be increasedneermg .
temporarily by the posts specified in the first column 

• of the table below for the periods specified in the 
corresponding entries in the second column thereof, 
for the performance of work connected with famine 
relief in the Anantapur and 'Bellary districts: —

Table.
Period.Posts.

(2)a>
Class I—
20 Supervisors Commencing in each case on the date of 

appointment of a Supervisor and ending 
on the 30th September 1935.

Commencing in each case . ...
appointment of a Supervisor and ending 

the 15th October 1935.
Commencing in each case on the date ot 

appointment of a Supervisor and ending 
the 31st July 1936.

Commencing on. the date of appointment 
of the Supervisor and ending on the 
10th October 1935. ■ . .Commencing on the date of appointment 
of the Supervisor and ending on the 1st

Commencing ^on the date of appointment 
of the Supervisor and ending on the 7th

Commencing^on the date ot appointment 
of the Supervisor and ending on the 19th

the date ofon4 Supervisors
Fort St. George, January 9, 1936 

[G.O. Ms. No. 67, Public (Services)].
on

2 Supervisors
No. 49.—

Tji exercise of the powers conferred by rules 38 to 
41 of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following amendment to the special rules pub­
lished with Public (Services) Department rsiotinca- 
tion No. 1072, dated the 25tli November 19&>, at 
page 1584 of Part I of the Fort St. George Gazette, 
dated the 3rd December 1935: —

on
3 Supervisor

1 Supervisor

1 Supervisor

1 Supervisor

C0SS oTSb. pef|BOtrheandt°end. 

ing on the 3rd October 1935.
Ill Commencing on the date of appointment 

draughtsman and ending on the

Amendment.
In rule 1 of the said rules, fortteexpro^ion 

“ ending on the 30th November 1935, . tt6 ^Pre- 
sion, “ ending on the 15th February 1936 shall U» 
substituted.

3 Supervisors

'Class IV—
1 Draughtsman, 

Grade. of the 
31st July 1936.
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ra'nrt *rtm Qeorii' Janu<*r'j 9. 1936 L£.0. Ms. No. 68, Public (Services)]. SIS. dated 2nd October 1935, at page 1332 of Part.I 
of the Fort St. George Gazette, dated Sth October 
1935:—No. 50.—

thpUp^?rQ1Se -0t Powers conferred by rule 44 of

i...1' iqq-°7 V^t George Gazette. dated the Sth Octo- 
7~ , 1 i ’ ,fh-e Eocal Government are hereby pleased 
to make the following special rules: —

Amendment.
For rule 1 of the said rules, the following rule 

shall be substituted, namely: —
“ 1. The cadre of Deputy Tahsildars in the 

Madras Revenue Subordinate Service shall be increas­
ed temporarily by the posts specified in column (1) 
of the table below for the period specified in the 
corresponding entries in column (2) thereof for the 
performance of work connected with the preparation 
of electoral rolls of and conduct of elections to dis­
trict boards:—

RULES.

1. The cadre of clerks and typists of the Madras 
Ministerial Service employed under the Inspector of 
Municipal Councils and Local Boards shall be increas­
ed temporarily by the posts specified in column (1) of 
the table below for the periods specified in column 
(2) thereof, for the performance of work connected 
with the preparation of electoral rolls and conduct of 
certain local board and panchayat elections and the 
revision of the electoral rolls of all municipal 
councils: —

Table.
Period.Posts.

(2)(1)
... Commencing on 10th June 

1935 and ending on 14th
November 1935.

... Commencing on 15tli Novem­
ber 1935 and ending on 30th 
November 1935.

... Commencing on 15th Novem­
ber 1935 and ending on 15th 
December 1935.

... Commencing on 15th Novem­
ber 1935 and ending on 15th 
January 1936.”

7 Deputy Tahsildars

3 Deputy Tahsildars

1 Deputy Tahsildar

2 Deputy Tahsildars
Table.

Posts. Period.
(1) (2)

1. Office of tie Inspector of Municipal Councils and Local Boards— 
3 clerks, upper division ... Commencing on 10th June

1935 and ending on 15th 
February 1936.

1 clerk, lower division ... Two months commencing on
the date of appointment.

... Commencing on the date of 
appointment and ending on 
the 31st December 1935.

... Commencing on date of 
appointment and ending on 
the 31st January 1936.

... Commencing on ' the 10th 
June 1935 and ending on 
the 15th February 1936.

Fort St. George, January 10, 1936 
[G.O. No. 77, Public (Services)-].

No. 52.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following amendment to the special rules to regu­
late the method of recruitment, the conditions of 
service, the pay and allowances and the pension of 
the Madras Police Subordinate Service published 
with Public (Services) Department Notification. No. 
64, dated the 23rd March 1931, at pages 581-589 of 
Part I of the Fort St. George Gazette, dated the 5th 
May 1931, as subsequently amended.

The amendment hereby made shall be deemed to 
have been made and to have come into force on and 
from the 31st October 1935.

2 clerks, lower division

1 clerk, lower division

1 typist

2. District board elections—
1 clerk, upper division, for Commencing on the 10th June 

the performance of the 1935 and ending on the 15th 
duties of Election Officer. January 1936.

1 clerk, upper division, for Commencing on the 15th 
the performance of the November" 1935 and ending 
duties of Election Officer. on the 15th January 1936.

27 clerks, lower division ... Commencing on the 10th June
1935 and ending on the 30th 
November 1935.

16 clerks, lower division ... Commencing on the 10th June
1935 and ending on the 31st 
December 1935.

1 clerk, lower division ... Commencing on the 10th June
1935 and ending on the 15th 
December 1935.

... Commencing on the 10th June 
1935 and ending on the 15th 
January 1936.

... Commencing on the 10th Juno 
1935 and ending on the 
30th November 1935.

... Commencing on the 10th June 
1935 and ending on the 15th 
December 1935.

... Commencing on the 10th June 
1935 and ending on the 15th 
January 1936.

Amendments.
I

In rule 1 of the said rules—
(1) in sub-rule (a), for the words “ Head Sowars ” 

against Class X, the words {< Daffadar and lance 
daffadars of the Sowar troop *’ shall be substituted; 
and

4 clerks, lower division

3 typists

1 typist (2) in sub-rule (b), for the expression “ YHI 
(Head constables and reserve head constables includ­
ing armourers) and XXII (Mahouts) ’’ the expression 
“ VIII (Head constables and reserve head constables 
including armourers), X (Daffadar and lance daff­
adars of the Sowar troop and XXII (Mahouts)” 
shall be substituted.

4 typists

3. Panchayat elections—
58 clerks, lower division months commencing on 

date of appointment oi 
the clerks.

... Two 
the

II
2. The genera! and special rules applicable to 

holders of permanent posts borne on the said ca 
shall respectively apply to the holders of t ® 
temporary posts, subject to the following too 
tions, namely: —

(a) that there shall be paid to each of the ho ®rs 
of the said temporary posts of clerks, upP® officer 
for the performance of the duties of Eject! spec£aj 
in addition to the pay admissible to ^ monti,; and 
pay calculated at the rate of Rs. 20

Cb) that there shall be paid to a person ^PP0™ t 
to the service in any of the said temporary P 
by direct recruitment whde ho ing l ; appli-
calculated at the minimum of the scale oi P . 
cable to that post.

Li sub-rule (c) of rule 4 of the said rules—
(1) in clause (vi), for the expression “ in Class 

LX (Constables and reserve constables, buglers and 
bellows-boys),” the expression “ in Class IX (Con­
stables and reserve constables, buglers and bellows- 
boys) or Class XI (Sowars) ” shall be substituted; and

(2) clause (vii) shall be omitted and clauses (viii), 
(1'x) and (x) shall be renumbered respectively as 
clauses (vii), (viii) and (ix).

m
In rule 5 of the said rules—

(1) in clause (iii) of sub-rule (b), for the expres­
sion in Class IX (Constables and reserve constables, 
hncrlers and hellows-boys),” the expression “ in
piass IX (Constables and reserve constables, buglers 
anC] bellows-boys) or Class XI (Sowars) ” shall be
substituted; and

(2) in clause (iv) of sub-rule (c), for the expres­
sion “ in Class IX (Constables and reserve constables, 
huffier8 and bellows-boys), the expression u in
piIX (Constables and reserve constables, buglers 
and bellows-bovs) or Class XT (Sowars) *» shall be
Substituted.

iga Signs rssrsit^Si,
the Civil Services Cl^sifi ^ b make tb|
Rules, the Eocal Governe Ies published
following amendm Department Notification -
with Public (Services) uep
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of one year on duty, and if he was recruited by 
transfer, for a continuous period of one year on 
duty or for a total period of two years on duty out 
of a continuous period of three years.”; and

(2) in clause (ii) of sub-rule (b), for the expres­
sion “ period of probation prescribed in general 
rule 6,” the words “ prescribed period of his pro­
bation ” shall be substituted.

IV
In rule 13 of the said rules—

v sub-rule (c), for the expression “Class
yl.Ll (Head constables and reserve head constables 

armourers),” the expression “ Class VIII 
(Head constables and reserve head constables includ­
ing armourers) or Class X (Daffadar and lance daff- 
ftdars of the Sowar troop) ” shall be substituted;

(2) in sub-rule (e)—
(i) the word c and * occurring at the end of 

clause (iii) shall be omitted;
Fort St. George, January 10, 1936 
[G.O. No. 79, Public (Services)].

No. 34.—
In exercise of the powers conferred by sub-rule (1) 

of rule 4 of the Civil Services (Classification, Control 
and Appeal) Rules, the Local Government hereby 
declare that, in respect of members of the Madras 
Survey Subordinate (Temporary) Service, rule 44 of 
the said rules, in so far as it enables the number 
of posts to be determined by rule, cannot suitably be 
applied and accordingly direct that such members 
shall be excluded from the operation of the said 
rule to that extent.

(ii) clause (iv) shall be renumbered as clause (v) 
and the following shall be inserted as clause (iv), 
namely : —

“ (iv) from Class XI (Sowars) to Class X 
(Daffadar and lance daffadars of the Sowar 
troop) shall be on probation for a total 

■ period of two years on duty; and.”.

V
To rule 14 of the said rules, the following sub-rule 

shall be added, namely: —
“ (g) The Commissioner of Police, Madras, may 

make mutual transfers in the Madras City between
(i) Reserve head constables in Class VIII and 

daffadar or lance daffadars in Class X; and
(ii) Reserve constables in Class IX and sowars 

in Class XI.”

No. 55.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the follow­
ing special rules to regulate the method of recruit 
ment, the conditions of service, the pay and allow­
ances and the pensions of the Madras Survey Sub­
ordinate (Temporary) Services, hereinafter referred 
to as ‘ the Service 7: —

VI
In Annexure II to the said rules for Classes X and 

XI and the entries relating thereto the following 
-classes and entries.shall be substituted, namely.: — 

f “ Class X—
First grade—Daffadar ... ...........
Second grads—Lance daffadar 
Third grade—Lance daffadars 

Class XI—
. Sowars—
' " From the date of enlistment to the date of com­

pletion of training whether ■ in the Central 
Recruits School or in the City of Madras ... 12'

From the date of completion of training to the 
date on which two years’ service from the
date of enlistment is completed.................. » 16

Next three years ........... ••• *.......... 16^
Next five years................................................I'a
Next seven years .......................................19?

., From the eighteenth year onwards ........... 2I3;
this pay not being allowed unless and until the sowars 

conduct and work have been classed specifically as 
' ‘good '.** '

RULES.
1. Constitution.—(a) The service shall consist of 

the following classes and categories of officers: —
Class I.

34
30

... 26

Category 1—Senior Draughtsmen, Central Survey
Office—

Grade I. 
Grade II.

Category 2—Junior Draughtsmen, Central Survey
Offic

Grade I.
Grade II.
Grade III.

Category 3—Computers, Central Survey Office 
Grade I.
Grade II.
Grade III.

Category 4—Computer Draughtsmen, Survey 
Parties—

Grade I. ».
Grade II.
Grade III.
Grade IV.

VII
In Annexure III to the staid rules, for the entry—

1»“ Two lance Sowars of Madras 3 (each) .. 
the Mounted Branch 
of the City Police.

the following entry shall be substituted, namely—
Lance Madras 2 (each) .. Biding special 

and
Daffadar,

, - , Daffadars
Daffadar and Lance Madras (each) .. City special pay.

Daffadaxs.
Sowars

pay.

Do.” Class 11.
Pbotozincographers, Central Survey Office— 

Grade 1.
Grade II.
Grade III.
Grade IV.
Grade V.
Grade VI.

.. Madras -V (each) ..

VIII
In Annexure IV to the said rules, for the words 

“ Head sowars” in column (1) under Class X, the 
“ Daffadar and lance daffadar ” shall bewords 

substituted.

Class 111.
Pressmen, plate-cleaners and frame-bearers, Cen­

tral Survey Office—
Grade I.
Grade II.

Fort St. George, January 10, .1936 
[G.O. No. 78, Public (Services)].

No. 53.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the follow­
ing amendment to the special rules to regulate the 
method of recruitment, the conditions of service ana 
the pay and allowances of the Madras -Ministerial 
Service published with Public (Services) Department 
Notification No. 101, dated the 19th June 1931, at 
pages 883 to 893 of Part I of the Fort St. George 
Gazette, dated the 14th July 1931, as subsequently 
amended: —

Class IV.
Mechanic, Central Survey Office.

Class V.
Compositors, Central Survey Office—

Grade I.
Grade II.
Grade III.
(b) Category 1 of Class I shall he a selection 

category.
2. Appointment to the service.—Appointment to 

the service may be in any class and in Class .1 may 
be in category'2, 3 or 4. ‘ Such appointment may he 
in any grade and shall be by direct recruitment or 
by transfer from the Madras Survey Subordinate 
Service.

3. The appointing authorities for the classes and 
categories specified in column (1) of the table below

Amendment.
; In rule 6 of the said rules—

(1) sub-rule (a) shall be numbered clause (ii) of 
sub-rule (a) and the following shall he inserted as 
clause (i) of that sub-rule, namely:

“ (i) A candidate appointed to the service on 
or before the 30th September 1934 shall be on pro­
bation, if he was recruited direct for a total period
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ing entry Yn column ''(2) 'tlforeof:- -the CO,'rOKpo,u^

Table.

13. No member of the service appointed by direct 
recruitment shall be eligible for any pension or 
gratuity, nor shall he be entitled by reason only of 
such appointment to any preferential claim . to • 
appointment to any other service.

Annexurb.
(Referred to in rule 10.) 

v Class and category.

Class and category. Appointing authority.U) (2)Class I—
Category 1—Senior Draughts- 

men. Central Survey Office.
Category 2—Junior Draughts­

men, Central Survey Office.
Category 3—Computers, Cen- 

tral Survey Office.
Category 4—Computer Dran-

Claaf II—°n‘ Survp-V Arties.
Photozincographers, Central Officer 

Survey Office.
Class III—

Settlement Commissioner.

Officer in charge, Central Sur­
vey Office. Pay.. :

Do. C2)CD
Officer in charge of the Sur­

vey Party concerned.
RS.

Class I—
Category 1—Senior Draughtsman, Central Survey Office—

... 85 

... 65
in charge. Central Sur- Grade 1 

Grade II ...vey Office.

P7S!'K* I),atp-cloaners and Officer in charge. Central 
frame-bearers. Central Sur- vev Office 
vey Office.

Class IV—
Mechanics.

Office.
Class V—

Category 2—Junior Draughtsmen, Central Survey Office—
Grade I .................................. .......................................... ... 40
Grade II ............................................................................
Grade III............................................ ... .............

Category 3—Computers, Central Survey Office—
Grade I ........................ ..................... '.......................
Grade II .................................. ..................................
Grade III............. .......................................................

Category 4—Computer Draughtsmen, Survey Parties—
Grade I ........................
Grade 11 ............................................................................
Grade III............................................................................
Grade IV............................................................................

Class II—
Photozincographers, Central Survey Office—

Grade I .............................................................................
Grade II .............................................................................
Grade IIr........................ .............................................
Grade IV.............................................................................
Grade V .................................. .. ..................................
Grade VI........................................................ .............

Class III—
Pressmen, plate cleaners and frame-bearers, Central Survey 
Office—
Grade I .............................................
Grade II .............................................

Class IV—
Mechanic, Central Survey Office 

Class V—
Compositors, Central Survey Office-

Grade I .............................................
Grade II ........................ ..............
Grade III.............................................

Sur-
35

... 30
Central Survey Officer in charge, Central Sur­

vey Office.
C<J?Ip°s,tors' Central Survey Officer in charge, Central Sur- 

umce- vey Office.
4. Qualification.—Nothing contained in clause (iii) 

°‘ sub-rule (a) of genera] rule 5 shall applv to 
appointments to the service in Classes II, HI, IV and

40
35
30

. 45
35

- 2? ... 23

o. Communal representation.—The provisions of 
sub-rule (a) oi general rule 7 shall apply to appoint­
ments to the service separately in each of the classes 
except Class IV and in the case of Class I separately 
to the Central Survey Office and each Survey Party 
concerned.

6. Application of the general rules.—General rules 
8, 9, 10 and 11 shall not apply to the service.

7. Probation.—No person shall be eligible for 
retention as a member of the service in any class or 
category until he has been on probation in such class 
or category or in a higher class or category, as the case 
may be, for a total period of two years on duty 
within a continuous period of three years.

8. At any time before the expiry of the period 
prescribed in rule 7, the appointing authority may— ■

(a) suspend the probation of a probationer and 
discharge him from the service for want of a 
vacancy: and

(b) at its discretion by order terminate the pro­
bation of a probationer and discharge him from the 
service.

55-
50
45-
35-'
30

... 28-

... 23- 

... 19

... 28

... 28. 

... 23 

... »

Fort St. George, January 11, .1936 
[G.O. Ms. No. 81, Public (Services)']. ■

No. 56.—
In exercise of the powers conferred by rule 44 of the 

Civil Services (Classification, Control and Appeal)- 
Rules, the Local Government hereby make the 
following special rules: —9. A probationer in Class I shall within the period 

prescribed in rule 7 pass—
(a) the Revenue Draughtsman’s test if he is in 

category 2;
(b) the Computation test if he is in category 3;

RULES. , , • .
1. The cadre of category 2 (Draughtsmen) of the 

Madras Land Records Subordinate Service -in the 
Nellore district shall be increased temporarily by one 
post for the period commencing on the 21st Decern-> 
ber 1935,. and ending on the 31st March 1936, for the 
performance of work connected with the scrutiny and 
plotting of subdivisions in the said district.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
apply to the holder of the said temporary post.

and
(e) the Revenue Draughtsman’s test or Compu­

tation test if he is in category 4.
10. Pay.—There shall be paid to a member of the 

service while holding a post in the class and category 
specified in column (1) of the annexure a monthly pay 
calculated at the rate specified in the corresponding 
entry in column (2) thereof:

Provided that a member of the service who was 
recruited by transfer from the Madras Survev Su )- 
ordinate Service and who on the date of issue of these 
rules was not a full member of the latter service shall 
not draw more than the substantive pay which he 
would have drawn from time to time had he continued 
t„ hold a post borne on the cadre of that service:

Provided further that nothing contained in this 
i ]..,ii ofFert the operation of the rule issued with 

GU0. No. U30. Public (Services), dated the 14th 
November 1934.

Fort St. George, January 11, 1936 
[G.O. Ms. No. 82, Public (Services)].

No. 57.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing amendment to the special rules published with 
Public (Services) Department Notification No. 344, 
dated the 26th April 1935, at page 687 of Part I of 
the Fort St. George Gazette, dated the 7th May 
1935: —11 promotions.—Promotions to the classes and 

Tories specified in column (1) of the table below 
uTu he admissible from the classes and categories 

S ecified in the corresponding entries m column (2)
thereof:

Amendment.
In rule 1 of the said rules, for the expression “ for 

a. period of one year commencing on the 1st May 
1935 ” the expression “ for a period of three years 
commencing on the 1st May 1935 ” shall be substi­
tuted.

ea

From class and category 
and grade.T„ class and category 

and grade. (2) Fort St. George, January 11, 1936 
[G.O. Ms. No. 83, Public (Services)].

(l) I 2
3I I 4 No. 58.—

fn exercise of the powers conferred by rule 44 of 
the Civil Services (Classification. Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules:

2 V Grade I
’Grade II 

Grade HI
V Grade I. 

f V Grade If 
1 or III.

r £> Grade H - 
Grade J1! -
Grade I*

H Grade* *

Crad^ VI im
js —Transfers from the

12 Transfers f'Ntnnointing authority to that of 
inaction 0^“^“ & *«*«"«* 
anothcr shall 
si oner. ...

RULES.
1. The cadre of clerks, lower division, in the Madra- 

Ministerial Service, employed in the Revenue Deoart 
ment in the Malabar district shall be ' *increased
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temporarily by one post in each of the offices speci­
fied below for a period of six months commencing 
in each case on the date of appointment of a clerk 
for the performance of work connected with 3om 
registry under section 14 of the Malabar l<an 
Registration Act: —

Ganjam district shall be increased temporarily by 
one post for a period of four months commencing 
on the date of appointment of a draughtsman, for 
the performance of work connected with the acquisi­
tion of land required for the Parlakimedi-Gunupur 
Railway extension.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post.

Offices.
(1) Taluk Office, Ponnani.
(2) Taluk Office’, Kurumbranad.
(3) Taluk Office, Palghat.
(4) Deputy Tahsildar’s Office, Ottappalam.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holders of the said temporary posts.

Fort St. George, January 15, 1936 
[G.O. Ms. No. 91, Public (Services)'].

No. 63 —
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following special rules : —

Fort St. George, January 11, 1936 
[G.O. Ms. No. 84, Public (Services)].

No. 59-
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification. Control and Appeal) 
Rules, the Local Government hereby make the fol­
lowing special rules: —

RULES.
1. The cadre of clerks, lower division, in the Madras 

Ministerial Service employed in the Revenue Depart­
ment in the Vizagapatam district shall be increased 
temporarily by twenty posts for a period of two 
months commencing in each case on the date of 
appointment of a clerk, for the performance of work 
connected with the bringing up to date of certain 
revenue registers in the areas to be transferred to the 
new Orissa Province.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
apply to the holders of the said temporary posts, 
subject to the modification that there shall be paid 
to each of the holders of the said temporary posts—

(a) a pay calculated at the rate of Rs. 30 a 
month; and

(b) an unhealthy localities special pay calculated 
at the rate of Rs. 5 a month :

Provided that nothing contained in this rule 
shall affect the operation of the rules published with 
Public (Services) Department notification, dated the 
13th April 1933, at pages 1 to 57 of the Supplement 
to Part I of the Fort St. George Gazette, dated the 
18th April 1933, as subsequently amended.

RULES.
1. The cadre of Class II (Sub-Inspectors) of the 

Madras Police Subordinate Service shall be increased 
temporarily in the Ramnad district by one post in 
the fifth grade for a period not exceeding one month 
commencing on the date of appointment of a Sub- 
Inspector for the performance of work connected 
with the investigation of a case of arson and murder 
in Nadu Soorankudi village. The Sub-Inspector 
shall not be retained longer than is absolutely neces­
sary.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post.

Fort St. George, January 15, 1936 
[G.O. Ms. No. 88, Public (Services)].

No. 60.—
In exercise of tha powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following amendment to the rules published with 
Public (Services) Department Notification No. 767, 
dated the 16th September 1935, at pages 1279-1280 of 
Part I of the Fori St. George Gazette, dated 24th 
September 1935, as subsequently amended: —

Amendment.
In the table under rule 1 of the said rules, under 

the heading Ramn id district, for the entry in the 
second column “ Taree months commencing on the 
date of appointment of the clerk 11 the entry “ One 
year commencing c n the date of appointment of a 
clerk ” shall be sub:.tituted.

Fort St. George, January 15, 1936 
[G.O. Ms. No. 89, Public (Services)].

• Fort St. George, January 15, 1936 
[G.O. Ms. No. 92, Public (Services)].

No. 64.—
In exercise of the powers conferred by rules 38 to 

41 of the Civil Services (Classification,. Control and 
Appeal) Rules, the Local Government hereby make 
the followin'g amendment to the special rules pub­
lished with Public (Services) Department Notification 
No. 835, dated 8th October 1935, at page 1366 of 
Part I of the Fort St. George Gazette, dated 15th 
October 1935: —

Amendment.
In rule 1 of the said rules for the expression “ for 

a period of six months commencing on the date of 
appointment of an officer ” the expression “ for the 
period commencing on the date of appointment of 
an officer and ending on the 31st March 1936 ” shall 
be substituted.No. 61.—

In exercise of tli3 powers conferred by rule 44 of 
the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following special riles: —

Fort St. George, January 15, 1936 
[G.O. Ms. No. 93, Public (Services)].

No. 65.—
In exercise of the powers conferred by rule 44 of the 

Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following special rules: —

RULES.
1. The cadre of clerks, lower division, in the 

Madras Ministerial Service employed in the Revenue 
Department in the Ganjam district shall be increased 
temporarily by four posts for a period of four months 
commencing in each case on the date of performance 
of work connected with the acquisition of lands 
required for the Parlakimedi-Gunupur Railway 
extension.

2. The general ard special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
apply to the holder * of the said temporary posts.

RULES.
1. The cadre of Class I (Supervisors) of the Madras 

Engineering Subordinate Service shall be increased 
temporarily by one post in the Bezwada circle for a 
period of six months commencing on the date or 
appointment of a supervisor for effecting improve­
ments to Nellore Water-works.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre sm 
apply to the holder of the said temporary D)si, 
subject to the following modifications, namely .

that there shall be paid to the holder of the said 
temporary post a pay calculated m the 
Rs. 60-10/3-100 a month, or if he S?
R E. degree of the University of the
diploma in Engineering (Civil or Mecham )
College of Engineering, Ciundy, m the scale ot 
Rs. 90—10/3-110-15/3-140 a month:

Provided that nothing contained in this rule

Fort St. George, January 15, 1936 
[G.O. Ms. No. 90, Public (Services) |.

In exercise of the powers conferred by rule 44 of 
the Civil Services (Classification,. Control and Appeal 
Rules, the Local Government hereby make 
following special rules: —

No. 62.—

RULES.
1. The cadre of category 2 (Draughtsmen) of the 

Madras Land Records Subordinate Service in fcb0
3
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£P«L192?’ ftcEag';S 1-57 of the Supplement .to Part I 
ol the Fort St. George Gazette, 

as subsequently amended.

Fort St. George, January 15, 1936 
[G.O. Ms. No. 97, Public (Services)].dated IStk April

In exercise of the powers conferred by rule 44 of 
the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government are hereby pleased to 
make the following special rules: —

George, January 15. 1936 
Ms. No. 94, Public (Services)].

No. 66.—
111 exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Controland Appeal) 
Kules, the Local Government hereby make the 
following special rules: —

RULES.
1. The cadre of clerks, lower division, in the 

Madras Ministerial Service employed in the Revenue 
Department shall be increased temporarily by 
post from 11th September 1935 to 30th October 1935 
(both days inclusive) for the performance of the 
duties of Managar of the Gooty tank village works 
in the Anantapur district.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
apply' to the holder of the said temporary post.

P. APPU NAIR,
Deputy Secretary to Government.

one
RULES.

1. The cadre of clerks, lower division, in the Madras 
Ministerial Service employed in the Revenue Depart­
ment m the Trichinopoly district shall be increased 
temporarily by one post in the Taluk office, Peram- 
balur, for the period commencing on the date of 
appointment of a clerk and ending on the 8th March 
1936, for the disposal of applications for the assign­
ment of land pending in that office.
i Tbe i- general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post.

(Special.)Fort St. George, January 15, 1936 
[6r.G. Ms. No. 95, Public (Services)].

No. 67.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following special rules : —

LEAVE.
Fort St. George, January 15, 1936.

No. 10.—Under rule 81 of the Fundamental Rules, 
Mr K. M. Unnithan, I.C.S., Sub-Collector and Joint 
Magistrate of the Ramnad division of the Ramnad 
district, leave on average pay for one month with 
effect from the 20th January 1936 or date of relief.

RULES.
1. The cadre of Class I (Supervisors) of the Madras 

Engineering Subordinate Service shall be increased 
temporarily by one post for the period commencing 
on the 1st January 1936. and ending on the 30th 
June 1936, for the performance of duties connected 
with the works in the East Rank Canal No. 1 sub­
division in the Kistna Special Division.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
apply to the holder of the said temporary post subject 
to the following modifications, namely: —

that there shall be paid to the holder of the said 
temporary post a pay calculated in the scale of 
Rs. 60—10/3—100 a month, or if he possesses the 
B.E. degree of the University of Madras or the 
diploma in Engineering (Civil or Mechanical) of the 
College of Engineering, Guindy, in the scale of 
Rs. 90—10/3—110—15/3—140 a month : ^

Provided that nothing contained in this rule 
shall affect the operation of the rules published with 
Public (Services) Department Notification, dated 13th 
April 1933, at pages 1 to 57 of the Supplement to 
Part T of the Fort St. George Gazette, dated 18fch 
April 1933, as subsequently amended.

APPOINTMENT AND POSTINGS. x 
Fort St. George. January 16, 1936.

No. 11.—.M.R.Ry. N. Chandrasekhara Ayyar Avargal, 
District and Sessions Judge, Ganjam, to be District and 
Ses ions J udge, Madura.

No. 12.—M.R.Ry. T. Ananta Aehnrya Avargal, acting 
District and Sessions Judge, Madura, on relief by 
M.R.Ry. N. Chandrasekhara Ayyar Avargal, to act 
temporarily as District and Sessions Judge, North 
Malabar.

No. 13.—Mr. P. Ramalingam, I.C S , District and 
Sessions Judge, North Milabar. on relief by M.R.Ry. 
T. Ananta Acharya Avargal, to.be District nd Sessions 
Judge, Ganjam.

/

POSTING.
Fort St. George, January 15, 1936.

No. 14.—Mr. K. G. Menon, I.C.S., Sub-Collector, 
doing du^y as Assistant Collector and Magistiato in 
the Tanjore district, to be Sub-Collector and Joint 
Magistrate of the Ramnad division of the Ramnad 
district, in relief of Mr. K. M. Unnithan, I.C.S., granted 
leave.

Fori St. George, January 15, 1936 
[G.O. Ms. No. 96, Public (Services)].

No. 68.— b
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification,. Control and Appeal) 
Rules, the Local Government hereby make the 
following special rules : —

CONFIRMATION.
Fort St. George, January 16, 1936.

No. 15-—M.R.Ry N. Chandrasekhara Ayyar Avargal, 
acting District and Sessions Judge, second grade, to be 
District and Sessions Judge, see* nd grade, with effect 
from the 24ih September 1935, in the vacancy caused by 
the appointment of the Hon ble Just'ce Diwan Bahadur 
K. P. L ikshmana Rao as a Puisne Judge of the High 
Court of Judicature at Madras.

RULES.
1. The cadre of Class T (Supervisors) of the Madras 

Engineering Subordinate Service in the Coimbatore 
Circle shall be increased temporarily by three posts 
for the period commencing on the date of appointment 
of the supervisors and ending on/the 31st March 1936 
for the execution of repairs to the works damaged 
by floods in the Coimbatore district.

2. The general and special rules applicable to 
holders of permanent posts borne 
shall apply to the holders of the said temporary posts, 
subject to the following modifications, namely: —

that there shall be paid to each of the holders 
the said temporary posts a pay calculated in the

scale of Bs. 
the IB. K.. degree

£^'511/1-SWIMI .

C. F. BRACKENBURY, 
Chief Secretary.the said cadreon

FINANCE DEPARTMENT.
of the University of Madras, or the 

Engineering (Civil or Mechanical) 0f the 
Guindy, in the scale of NOTIFICATION.

Fort St. George. December 7, 1935 
(G.O No. 748, Finance).

7 —In exercise of the powers conferred by 
Fundamental Rule 44 and rule3 41, 42 and 44 of the 
Civil Services (Classification, Control and Appeal) Rules, 
the Governor in Council and the Governor acting withBry? m Toscanafm ApriilS Kw* —«•
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3SSBS? Fort St. George, January 11, 1936.
No. 17.—In exorcise of thp powers conferred by 

section 9 of the Indim Christian Marriage Act, 1872 
(XV of 1872), the Governor in Council is hereby pleased, 
with effect on and from the 15th February 1936. to 
revoke the licence granted to Mr. Birmidi Moshe of the • 
American Baptist Telugu Mission in the district of 
Guntur, under the said section on the 0th day of June 
1932.

Amendment.
Substitute the following for the existing rule :— 

“ When any other Government servant is 
permitted for his own convenience to conduct 
his duties at a hill station, neither he, nor any 
of his esiablishment which accompanies him, is 
entitled to travelling allowance of any kind for 
the journey to or from such station or to daily 
allowance or hill allowance for the period during 
which he halts at it.”

C. E. JONES
Secretary to Government.

(Marine.)
NOTIFICATIONS.

Fort St. George, January 15, 1936.
No. 5—In exercise of the powers conferred by sub­

section (1) of section 35 of the Indian Ports Act, l108 
(XV of 1908), the Governor in Council is hereby pleased 
to cancel Revenue (Special) Marine Department Notifica­
tion No. 30. dated the 2nd April. 191'.*, published at page 
487 of Part I of the Fort St. George Gazette, dated the 8ih 
April 1919, directing the levy of a fee for keeping the 
Madras Port i’rust tug under steam, to att> nd to any 
vessel between 6 pm. and 6 a.m. beyond the hour of 
sailing notified to the port authority.

No. 6.—In exercise of the powers conferred by sub­
section (1) of section 35 of the Indian Ports Act, 1908 
(XV of 1908), the Governor in Council is hereby pleased 
to direct that a fee of Rs. 15 shall be levied for each 
hour or part of an hour that a pilot is kept waiting on 
board any vessel at the Port of Madras beyond 30 
minutes after boarding such vessel.

C. K. VIJAYARAGHAVAN, 
Deputy Secretary to Government.

(Ecclesiastical.)

APPOINTMENTS.
Fort St. George, January 10, 1936.

(With effect from the 1st January 1936.)
No. 11.—Mr. Frank Arthur Elwes Thread gill, to be a 

Lay Trustee of the English Church at Manantoildy, 
North Wynaad (Malabar), vice Mr. W. T. Broadhurst, 
resigned.

No. 12.—Mr. John Raymond Bett, I.C.S., to be a Lay 
Trustee of St. Mary’s Church, Vizianagram, vice Mr. 
J. S. Rose, transferred.

MARRIAGE LICENCES.
Fort St. George, January 11, 1936.

No. 13.—Under section 6 of the Indian Christian 
Marriage Act, 1872, the Government sanction the issue of 
a licence to the undermentioned gentleman to solemnize 
marriages within the territories under the administration 

' of the Government of Madras, in accordance with the 
provisions of the said Act :—

Reverend Albert Martin Payler of the Methodist 
Missionary Society residing at St. Thomas’ Mount 
in the taluk of Saidapet in the district of Chingie- 
put.

No. 14.—Under seotion 9 of the Indian Christian 
Marriage Act, 1872, the Government sanction the issue 
of licences to the undermentioned gentlemen to grant- 
certificates of marriage between Indian Christians in 
accordance with the provisions of the said Act, within 
the territories under the administration of the Govern­
ment of Madras:—

Reverend Albert Martin Payler of the Methodist 
Missionary Society residing at St. Thomas’ Mount 
in the taluk of Saidapet in the district of Cb ingle- 
put.

Fort St. George, January 20. 1936 
[G.O Ms. No. 35. Finance (Marine)].

No. 7.—For the purpose of Paris Sanitary Conven­
tion, 192it is notified for general information that the 
port and town of Tirumalavasal is declared infected with 
cholera.

C. E. JONES, 
Secretary to Government.

LAW DEPARTMENT. 
(General.)

LEAVE.
Fort St. George, January 10, 1936.

No. 39.—M. R.Ry M. S. Ramaswami Ayyar Avargal, 
acting Subordinate Judge, Lave on average pay without 
medical certificate for one month and twelve days from 
the 13th December 1935, under rules 81 and 82 of the 
Fundamental Rules.

EXTENSION OF -EA.VE.
Fort St. George, January 16, 1936.

No. 40;—M.R.Ry. D. B. Krishnamurti Pantulu Garu, 
acting Subordinate Judge, extension of leave on half 
average pay from the 23rd December 1935 to the 2nd 
March 1936 (both days inclusive) under rules 81 and 82 
of the Fundamental Rules.

Fort St. George, January 10, 1936.
Mr. Gaddala Solomon of the American Baptist 

Telugu Mission residing at Donakonda in the taluk 
of Darsi in the district of Nellore.

Mr. Kambalapati Samuel of the American Baptist 
Telugu Mission residing at Darsi in the taluk of 
Darsi in the district of Nellore.

Mr. Yendluri Samuel of the American Baptist 
Telugu Mission residing at Kocherlakota in the 
taluk of Darsi in the district of Nellore.

APPOINTMENTS AND POSTINGS.
Fort St George, January 18, 1936.

No. 41.—M.R.Ry. M. Ramachander Avargal, Principal 
District Munsif, Cnlicut, to act as Subordinate Judge 
and is posted to the Sub-Court, Palghat, vice M.R.Ry. 
T. V. Krishnan Nayar Avargal, transierred.

No. 42.—M.R.Ry. K. C. Gopalan Avargal, District 
Munsif, TirukkoyJur, to act as Subordinate Judge and is 
posted to the Sub-Court, Vizagapatam, as the Additional 
Subordinate Judge of the Court, vice M.R.Ry* 
K. G. barangaraja Ayyangar Avargal, granted leave.

NOTIFICATIONS.
No. 15.—In exercise of the powers. conferred by 

section 9 of the Indian Christian Marriage Act, 1872 
(XV of 1872), the Governor in Council is hereby pleased, 
with effect on and from the 12th February 1936, to 
revoke the licence granted to Mr. Kodamala Lazarus, 
late of the American Baptist Telugu Mission in the 
district of Nellore, under the said section on the 3rd day 
of December 1919.

POSTINGS.
No. 43.—M.R.Ry. P. K. Ramunni Menon Avargal,'’ 

Subordinate Judge, Sub-Court, Calicut, to the Sub- 
Court, TmueveDy, as the Principal Subordinate Judge 
of the Court, vice M.R.Ry. M. C. Krishnan Nambiyar 
Avargal, granted leave.

No. 44.—M.R.Ry. T. V. Krishnan Nayar A\argal, 
Subordinate Judge, Sub-Court, Palghat, to the Sub- 
Court, Calicut, vice M.R.Ry. P- K* Ramunui Menon 
Avargal, transferred.

No. 16.—In exercise of the powers conferred by 
section 9 of the Indian Christian Marriage Act, 3872 
(XV of 1872), the Governor in Council is hereby pleased, 
with effect on and from the 12th February 1936, to 
revoke the licence granted to Mr. Inturi Yeilamancla, late 
of the American Baptist Telugu Mission in the district of 
Nellore, under the said section on the I6th day of October 
1923.

2a
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WITHDRAWAL OF POWERS.
Fort St. George, January 19, 1936.

CoH^'‘ jt5‘7T?n.de^ Provisions of section 41 of the
Council W1-S^mma -Procedure, 1898, the Governor in 

withdraws the powers of a Special Magistrate for 
of Tv?re^ comPnsed within the jurisdiction of the Bench 

P a&istratea at the place specified against his 
nferred on the undermentioned person :—

Srangintakath Umbichi Koya Sahib Bahadur (who 
has resigned his appointment)—Calicut in the 
district of Malabar.

327 et seq. of Part I of the Fort St. George Gazette, 
dated the 20th March 1923, as subsequently 
amended: —

Amendments.
(1) In rule 11 of the said rules for the expression 

“ 3VI.C. and M.C./P for Madras City the following 
shall be substituted, namely: —

“ M.C., M.C./P and M.O./Z for Madras
name

City.”
(2) For the additional proviso to rule 12 of the 

said rules beginning with the words “ and provided 
also ” and ending with the words . “ of motor­
cycles ” the following proviso shall be substituted, 
namely: —•

“ Provided
distinguishing letters M.C./P and M.C./Z, each 
letter may be not less than 2 inches in height when 
painted on the number plates of motor vehicles and 
1§ inches when painted on those of motor cycles.”

INVESTITURE OF POWERS.
Fort St. George, January 18, 1936.

No. 46. Under section 357 of the Code of Criminal 
Procedure, IS98, the undermentioned officers in the 
districts specified against their names are authorized to 
take down the evidence of witnesses with their 
hand in the English language :—

M.R.Ry. P. K. Raraunni Menon Avargal, Assistant 
Sessions Judge—Tinnevelly,

M.R.Ry. T. V. ELrishnan Nayar Avargal, Assistant 
Sessions Judge—South Malabar.

that in the case of thealso

own
D. H. BOULTON, 

Deputy Secretary to Government.

(Registration.)
Fort St. George, January 16, 1936.

No. 47.—Under section 14 of the Code of Criminal 
Procedure. 1898, the Governor in Council is pleased to 
confer on the undermentioned Special Magistrates for 
the area comprised within the jurisdiction of the Bench 
of Magistrates at Saidapefc, in the Chingleput district, 
all the ordinary powers of a Magistrate of the first 
class and further to direct under section 15 (1) of the 
Code that they shall exercise these powers as members 
of the Bench of Magistrates established for that area :— 

The Rev. Dwight S. Banks.
M.R.Ry. Seavaram Bangaru Nayudu Garu.
M.R.Ry. Kolipakkam Jagannatha Pantulu Garu.

NOTIFICATION.
Fort St. George, January 15, 1936 

[G.O. Ms. No. 7, Law (Registration)].
No. 2.—Under the provisions of section 5 (1) of the 

Indian Registration Act, XVI of If 08, the Government 
are pleased to direct that from and after the 1st April 
1936, the twenty villages hereinafter mentioned in 
column (3) which now form part of bhe registration sub­
district named against them in coliunn (4) be transferred 
to and form part of the registration sub-district named 
against them in column (5) in the registration district of 
Ganjam. The limits of the villages shall be the limits 
which shall from time to time be determined for 
purposes of revenue administration.

No. 48.—The Governor in Council is pleased to 
empower Rev. Dwight S. Banks, Special First-class 
Magistrate in the district of Chingleput, to take cog­
nizance under clauses (a) and (b) of section 190 (1) of 
the Code of Criminal Procedure, 1898, of the offences 
specified in items (1) to (5) of rule 1 of the rules in 
Notification No. 737, Home (Judicial), dated the 13th 
August 1919, published at pages 1040 and 1041 of Part I 
of the Fort St. George Gazette of the 26th idem, as 
amended by subsequent notifications, arising within the 
limits of the jurisdiction of the Bench of Magistrates at 
Saidapet.

Transferred.ii
j=3-a &a

TZ a ts s
Name of village.

Prom sub­
district.

To sub­
district.S

CQm
(3) (4)(1) (2) (5)

Government.
Ichcoapuram. Berhampur.1 59 Alladapuram ..

2 69 Boyyali
3 61 Chamdamabada
4 67 Chikkarada ..
5 60 Dayanidhipeta
6 73 Ekasingi
7 62 Govindapuram
8 70 Haradanga
9 53 Jagupuram ..

10 54 Jattipadra
11 66 Kotarisingi ..
12 58 Kotturu
13 64 Kuntupalli
14 65 Mantriddi
15 .. Patfsonnapuram
16 68 Sasanabhadra..
17 57 Sonnapuram ..
18 55 Surla
19 52 Suvani

Do* Do.
Do.Do.

Do. Do.
Do. Do.Do. Do.

C. GOY1NDAN NAIR, 
Joint Secretary to Government.

Do. Do.
Do. Do.
Do. Do.Do. Do.Do. Do.Do. Do.NOTIFICATIONS.

Fort St. George, January 16, 1936 
[G.O. No. 161, Law (General)].

No. 49.__Id exercise of the powers conferred by sec­
tion 11 of the Indian Motor Vehicles Act, 1914 (VIII of 
1914), the Governor in Council is hereby pleased to 
make the following amendment to the Madras Motor 
Vehicles Rules, 1923, published with Law (General) 
Department Notification No. 209 at pages 327 et seq. 
of Part I of the Fort St. George Gazette, dated the 20th • 
March 1923, as subsequently amended:

Amendments.

Do. Do.Do. Do.Do. Do.
Do. Do.
Do. Do.Do. Do.Do. Do.

Government whole inn. n.
.. Ichc rapuram. Berhampur.20 .. Jagannadhapuram
C. GOVINDAN NAIR, 

Joint Secretary to Government.

(Legislative.)said rules, for thewords1* twoCtoSe,<the0iords ^two and a half tons ’ shall

be S^oftToterule 33 of the said rules, the following 
proviso shall be added at the end, namely:—

. provided that in respect of motor vehicles which 
a tons but do not exceed two and a half tons exceed two ton^n ^ which have been registered on or

w «gthe 21st January 1936, whether as heavy motor 
bencfeshor otherwise such registration Shall not require

NOTIFICATIONS.
Fort St. George, January 9, 1936 
[G.O. No. 7, Law (Legislative)].

^ In exercise of the powers conferred by sub-rule (2) 
of rule 9 of the Madras El ictoral Rules, the 
Governor in Council is hereby p.eased to make the 
following amendment to the regulations for the 
preparation of electoral rolls for the general and 
special constituencies of the Madras Legislative 
Council, published with Law (I egislative) Depart­
ment Notification No. 63, date! the 9th October 
1925, at pages 1919-1934 of .Part I 0f the Fort 
St. George Gazette, dated the 13th October 1925 
as subsequently amended : — ’

renewal.

of the Indian■ " in council is hereby pleased to 
1914), the GoveiD r “mendments to the Madras 
make the J0.110" p^jes 1923, published with Law

No-209 “

Amendment.

J5 ta'tilL"!th* “id ree"Wi”*' "®*'**» ■»
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No. 3.—
exercise of the powers conferred by sub-rule 

(b) or rule 9 of the Madras Electoral Rules, the 
(governor in Council is hereby pleased to make the 
ioilowmg amendment to the regulations for amend- 

°^j or f°r correction of, entries in the electoral 
lolls for all constituencies of the Madras Legislative 
Council, imblished with Law (Legislative) Depart­
ment Notification No. 64, dated the 9th October 
192o, at pages 1934-1935 of Part I of the Fort 
St. George Gazette, dated the 13th October 1925, as 
subsequently amended: —

Amendment.
In regulation I of the said regulations, for the 

words £ the Revenue Divisional Officer, Madras, in 
the City of Madras and the Collector of the district 
elsewhere ’ the words ‘ the Collector of the district 
concerned ’ shall be substituted.

POSTINGS.

Fort Si. George, January 12, 1936.
No. 9.—The following postings of Deputy Collectors 

are ordered :—
(1) Mahabub Khan Sahib Bahadur, on return from

leave* to general duty, Cuddapah.
(2) M.R.Ry. N. Thirumalai Pillai Avargal, from

general duty, Cuddapah, to general duty, 
Salem.

(3) K. Ghulam Mahomed Sahib Bahadur, from
general duty, Salem, to general duty, South 
Kanara.

H. R. UZIELLI, 
Secretary to Government.

No. 4.—
In exercise of the powers conferred by rule 15 of 

the Madras Electoral Rules, the Governor in Council 
is hereby pleased to make the following amendments 
to the regulations for the conduct of elections for 
the general and special constituencies of the Madras 
Legislative Council, published with the Law 
(Legislative) Department Notification No. 65, dated 
the 9th October 1925, at pages 1935-1953 of Part I 
of the Fort. St. George Gazette, dated the 13th 
October 1925, as subsequently amended: —

Amendments .
In the schedule annexed to the said regulations—

(i) under the heading ( General Constituencies, 
Non-Muhammadan—Rural,’ for the entry—
“ Chingleput. Collector of Treasury Deputy. Collector, Chingle- 

Chingleput put.”, 
and Madras.

.the following entry shall be substituted, namely: —
** Chingleput. Collector of Treasury Deputy Collector, Chingle- 

Chingleput. put-°;
(ii) under the heading £ General Constituencies, 

Muhammadan—Rural,’, for the entry—
“ North Axcot Collector of Treasury Deputy Collector, North 

cum North ATcot. and the Collector of Chingle-
. Chingleput. Arcot. put and Madras.”,
the following entry shall be substituted, namely: —
“North Collector of Treasury Deputy Collector, Chingle-

Arcot cum Chingleput. put, and the Collector of North 
Chingleput. Arcot.”;

ERRATA.

Fort St. George, January 15, 1936.
For the words ‘Madras Act II of 1886 ’ occurring in 

the Revenue Department Notification No. 388, published 
at page 1649 of Parti of the Fort St. George Gazette, 
dated 17th December 1935, read * Act I of 1886.’

P. K. GNANASUNDARA MUDALIYAR,
Assistant Secretary to Government.

Fort St. George, January 9, 1936.
In the notification under section 4(1) of Act I of 1894, 

as amended by Act XXXVIII of 1923, in respect of 
land required for a field bodhi in Manjeru village, 
Cocanada taluk, East Godavari district, published at 
page 1286 of Part I of the Fort St. George Gazette, dated 
24th September 1935—

For 1 Government., jirayat], wet, S. No. 142 A-2, belonging to 
Chitta Virabhadrudu,' read ‘ Government, jirayati, wet, S. No. 142 
A-2, belonging to Chitta Virabhadrudu and Dhanisetti Ammanna.’

Fort St. George, January 15, 1936.
In the notification under section 4(1) of the Land 

Acquisition Act I of 1894, as ami nded by the Land 
Acquisition Amendment Act XXXVIII of 1923, pub­
lished at pages 12 and 13 of Part I of the Fort 
St. George Gazette, dated 1st January 1935, in respect of 
the acquisition of land in Kalivaram village of Chicaeole 
taluk, Ganjam district, for the diversion of the railway 
line and the construction of bill bunds to the bridge 
between Dusi and Chicaeole Road railway stations—

In item No. 11 of the schedule relating to S. No. 639-2 B, in 
line 3, under northern boundary, for ‘ S. Nos. 639-1 and A-l B,’ read 
‘ S. Nos. 639-1 A and 1-B.’

(iii) under the heading ‘ General Constituencies, 
Indian Christian,’ for the entry—
‘ Central 

districts.
Collector of [Revenue Divisional Officer, Madras, 

Commissioner, Corporation of 
Madras, the Collectors of Cudda­
pah, ELurnool, Anantapur, Bellary, 
Chittoor, South Arcot and North 
Arcot.”,

Chingleput
and
Madras.

the following entry shall he substituted, namely: —
* Central 

districts.
Collector of Assistant Superintendent of Station- 

Madras, Commissioner, 
of Madras, theMadras. ery,

Corporation
Collectors of Cuddapah, ICurnool, 
Anantapur, Bellary, Chittoor, 
Chingleput, South Arcot and 
North Arcot,” ; and

(iv) under the heading. ‘ Special Constituencies 
—Landholders,’ for the entry—

Fort St. George, January 17, 1936.
In the notification under section 4 (1) of the Land 

Acquisition Act I of 1894, as amended by the Land 
Acquisition Act XXXVIII of 1923, published at page 
875 of Part I of the Fort St. George Gazette, dated 11th 
June 1935, relating to the acquisition of lands in Kola- 
mur village, Rajahmimdry taluk, East Godavari district, 
for a field bodhi—

Against No. 468-5 part, for * Yanamadala Venkatagiri,’ read 
Gadde Aukineedu.’

of Revenue Division?! Officer, Madras, 
the Collectors of Chittoor, Cudda­
pah, ICurnool, Bellary, Anantapur 
and Nell ore.”,

the following entry shall be substituted, namely: —
Collector of Assistant Superintendent of Statio- 

nerv Madras, the Collectors oi 
Chittoor, Cuddapah, Kurnool, 
Bollary, Anantapur, Nellore ana 
Chingleput.” '

Collector 
Chingleput 
and
Madras.

“ North 
Central 
Land­
holders.

“ North 
Central 
Land­
holders.

Madras.

G. T. BOAG,
Secretary to Government. NOTIFICATIONS.

Fort St. George, January 21, 1936.
No. 10.—The following notification of the Govern­

ment of India is repullished :—

FINANCE DEPARTMENT (CENTRAL REVENUES). 
Stamps.

New Delhi, the 11th January 1936.

No. 2.—In exercise of the powers conferred by 
clause (a) of section 9 of tho Indian Stamp Act, 1899 
(II of 1899), tho Governor-General in Council is pleased

REVENUE DEPARTMENT.

APPOINTMENT AND POSTING 
Fort St. George, January 16, 1936.

No. 8.—M.R.Ry. S. Rajarao Nayudu
Tahsildar, Kietna, is appointed ]° ,®c y^^atani. «ce 

and is posted to general duty* Vizagapa 
M.R.Ry. M. Rajaratnam Garu.
tor
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be tadt *hnaVhe J°f1.1«wiDg fur.ther amendment shall 
India in T3'-^e nofcl^cation of the Government of 
v i"he FinanfQ Department (Central Revenues), 

6-Stamps, dated the 12th September 1931,

the words 
or military employ ” 

• , . 111 favour of any person who is or has been
k tft^tTd. °r rD^ltar~r emPf°y °f Government ” shall be

hereby pleased to make the following amendments to 
the rules for the constitution of ani tiie conduct of 
business by the Excise Licensing Board in the City 
ol Madras, published with Revenue Department Notifi­
cation No. 3S1, dated the 11th November 1927, at 
pages 1903 to 1905 of Part I of the Fort St. George 
Gazette, dated the 22nd November 1927, as subsequently 
amended :—

namely :__

tt . entry "3 of tli© said notification for 
m favour of an officer in civil 

the words **
Amendments.

In the said rules, for the words “ Revenue Divisional 
Officer, Madras,” and ** Revenue Divisional Officer,” 
wherever they occur, the words “ Collector of Madras ** 
and “ Collector ** shall respectively be substituted.Fort' St. George, January 9, 1936 

i.G.0. Ms. No. 55, lievenue).
No. 11.—

In exercise of the powers conferred by sub-section 
G) of section 4 of the Agriculturists’ Loans Act, 1884 
Gy-I of 1884), as amended by Madras Act XVI of 
1935,. the Governor in Council is hereby pleased to 
make the following amendments, to the Madras 
Agriculturists’ Loans (Relief of Indebtedness) Rules, 
19350, published with Revenue Department Notifi­
cation No. 321, dated the 29th October 1935, at 
pages 1436—1442 of Part I of the Fort St. George 
Gazette, dated the 29th October 1935: —

Fort St. George, January 16, 1936 
(G.O. Ms. No. 106, Bevenue).

No. 1 4.—
Under the provisions of section 24 of the Madras 

Forest Act, the Governor in Council hereby declares 
that the area specified below, which was declared 
reserved forest under section 16 of the Act in 
Notification No. 262, dated 4th August 1920, pub­
lished at page 1027 of Part I of the Fort St. George 
Gazette, dated 8th October 1920, shall cease to be 
a reserved forest with effect from the date of 
publication of this notification : —

Amendments.
Schedule.

(1) In rule II of the said rules, for the letters and
the letters and figuresfigures “ Rs. 3,000,

“ Rs. 5,000 ” shall be substituted.
11

Bit II.

Salem district, Omalur taluk.
[Name of reserve or portion of reserve disreserved— 
Sholapadi A extension—Whole. Area—175 acres.]
Brief reasons for disafforestation.—The reserve comes under 

submergible zone of the Mettur reservoir.

#
(2) In rule III of the said rules, after sub-rule (2), 

the following sub-rule shall be added, namely: —
11 (3) In this rule, the expression ‘ liabilities ’ 

shall not include—
(a) arrears of wages;
(b) land revenue or anything recoverable as an 

arrear of land revenue;
(c) rent as defined in the Madras Estates Land 

Act, 1908 (Madras Act I of 1908); or
(d) any money the recover of which by suit 

is barred by limitation.”
(3) to rule VI of the said rules, the following para­

graph shall be added at the end, namely: —
In determining the indebtedness of a person 

under this rule, the following shall not be taken into 
account, namely: —

(a) arrears of wages,
(b) land revenue or anything recoverable as 

an arrear of land revenue,
(c) rent as defined in the Madras Estates Land 

Act, 1908 (Madras Act I of 1908), or
(d) any money the recovery of which by suit 

is barred by limitation.”
(4) In sub-rule (1) of rule VIII of the said rules,, 

for the words 11 by at least one-half,” the words 
“ by at least one and a half times ” shall be substi­
tuted.

No. 15.—
Under the provisions of section 24 of the Madras 

Forest Act, the Governor in Council hereby declares 
that the area specified below, which was declared 
reserved forest under section 16 of the Act in 
Notification No. 309, dated 27th July 1903, published 
at pages 843 to 845 of Part I of Fort St. George 
Gazette, dated 4th August 1903, shall cease to be 
reserved forest with effect from the date of publi­
cation of this notification : —< i

Schedule.

Salem district, Omalur taluk.

[Name of reserve or portion disreserved—Sholapadi 
A block. Area 950‘60 acres.]

Bit I—Boundaries.
North.—Starting from cairn No. 1 situated at the south-east 

corner of field No. 430 of Koonandiyur village, the line runs 
east-north-east for about 3-10 chains to cairn No. 2, thence east- 
south-east for about 10-20 chains to cairn No. 3, thence east by 
south for about 6-80 chains to cairn No. 4, thence east-south-east 
for about 21-45 chains to cairn No. 5 and thence south-east for 
about 9-60 chains to cairn No. 6.

East.—Thence south by east for about 40-70 chains to cairn No. 
7, thence on in the same direction for about 9-00 chains to chairn 
No. 8, thence west by south-west for about 3-22 chains, thence west 
for about 2-65 chains, thence south-west for about 2-16 chains, 
thence south-west for about 4-72 chains, thence south-west for about 
5-08 chains, thence south for about 1-91 chains, thence in the same 
direction for about 2-37 chains, thence west by south-west for about 
1-95 chains, thence west for about 3-38 chains, thence in the same 
direction for about 3 64 chains, thence south for about 3-14 chains, 
thence in the same direction for about 3-80 chains, thence south­
west for about 2-91 chains, thence west by south for about
1- 94 chains, 1 hence south-west for about 2-42 chains, thence west 
for about 1*72 chains, thence south for about 3*88 chains, thence 
south-west for about 4-76 chains, thence south for about 
3'48 chains 
south-west
2- 98 chains, thence in the same direction for about 1-48 
chains, thence south-west for about 3*68 chains, thence south-

for about 2-23 chains, thence the line runs east

Fort St. George, January 15, 1936 
[G.O. No. 96, Revenue).

of the powers conferred by 
1882 (MadrasNo. 12.—In exercise 

section 2 of the Madras Forest Act,
Act V of 1S82), and in supersession of R0venue 
Department Notification No. 245, dated 2nd July 1929, 
published at page 1318 of Part I of the Fort St. 
%eo oe Gazetted* the 9th July 1929 the Governor 
in Council is hereby pleased to appoint the Revenue 
Divisional Officer, Guntur, and the Tahsilda , ■> 1 ^
to discharge the functions of Forest 0®“ respeefc 
the said Act and the rules made ,tnereu"de iaPth3

3"irirri,“
Revenue Divisional Officer an section 55 of the
compensation for forest offences under sectio
said Act in respect of the said reserve.

, thence south-east for about 1-30 chains, 
for about 1*12 chains, thence south for

thence
about

east
about 1-79 chains, thence north-east for about 1-40 chains, thence 
east-north-east for about 1-56 chains, thence east for about 1-15 
chains, thence north for about 2-02 chains, thence south-west for 
about 1-53 chains, thence east for about 1-34 chains, thence south 
bv east for about 3-38 chains, thence east for about 6-00 chains 
thence the line runs north for about 4-05 chains to cairn No 16* 
thence east to a distance of 10 chains, and 40 links from cairn 
No. 15, thence north-east to a distance of 3 chains, thence east 
to a distance of 4-75 chains, thence north-east to a distance of 
2-36 chains, thence south-east to a distance of 12-35 chains meeting- 
the trijunctions stone of Gonur and Koonandiyur, thence the 
line runs south to a distance of 4-67 chains, thence south 
t0 a distance of 4*32 chains, thence south-west to Tdistance of
4- 72 chains, thence in the same direction to a distant 
chains tbence west to a distance of 2-40 chainsthr‘nCesouth-weS 
to a distance of 1-73 chains, thence south-west in a°41 chains, thence south to a distance of37 ohut1 ^ °f 
south-east to a distance of 3-06 chains, thence east fA t?Snc®
5- 64 chains meeting the village boundary line at Vin ohb”Ut 
from cairn No. 13, thence the line runs aW tlfp ™ ch*lns 
towards south-west to a distance of 12-20 chains to cairn'nq1 14

lor

Fort St. George, January 15, 1936 
iQ O. Ms. No. 97, Revenue).

nf the nowers conferred by °f lhe P Act, 1886 (Madras 
with Ministers is

No. 13.—In exercise
_ 29 of the Madras Abkarx 
I of 1886), the Governor acting

section
Act
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situated 3 chains norm u
°f Gonur, thenceynoShSth°f the south-east corner of 

caun No. 15 on the noXeas^rnby WCstf for abou^ 36 chains to 
thence the west boundary of q ,S* No* 969 Gonur,
north-west corner • thenr/ ?s<i: 989 to cairn No. 16 at its 
south-west corner the cairn No°* S- No- 969 to »ts
?A.in0S\ 988, 570 and 969, thence'in7iflfc ted tbe junction of 

10 chains to cairn No. 18 at thP^® Sx-me direction for about 
967, thence west along the northern iunct\on of S. Nos. 968 and 
to cairn No. 19 situated at the inL? Un(^ry line of S. No. 967 
thence west along the northern iSUS,i0n °hS- Nos* 967 and 977, 
No- 20 situated in the north-west **°* 977 to cairn
south-east for about 53 chains tecatenNn « o' 977’ thence 
°L tbe southern corner of S No ”77!?’ ?!’ 9 chains south-west 
about 19 chains to cairn No' ?? Vmn th?nce north-west for 
thence north-west to a distance of V7? nh ■or ^out 2 chain8» 
about 4-02 chains, thence north waHt r 72 ,cbains> thence west for 
west for about 3-65 chafna ? f?u about n'18 chains, thence
thence in the Sme dfrectfonfa! ^ &r about ^ chains, 
in the same direction for abou/ 3-R3 10’?i chains> thence

. east for about 5-14 chains thi,®3 chams- thence east-north- 
about 2-85 chains- thence north fC. muth! *ame direction for 
north-west for about 4-53 chates^hlnop^01^ 3‘91 chai,,8» thence 
about 3-40 chains, thence west for about %ection fofby north for about a-f,7 *,r aD0Ut 1 23 chains, thence west

by north-west for about ?53 chains, thence wes "for about Tol
by" west foTabout for “b°ut. 2’87 ohainsfthenbe south
about 4-01 phainJ L!'Chains, thence in the same direction for 
Sft?nR4t°henphp in’thh ce irb th? same direction for about 4-17 
ifl wplf tfr v hth! 8ca5,e direction for about 0-96 chain, thence 
Phnin'fl thonoJ -WK * 5'39 chains, thence south for about 1-85 
«m?fh mvthe* direction for about 2-61 chains, thence
south-west for about 2-81 chains, thence south for about 2-36 
chains, thence south-east for about 2-61 chains, thence in the 
same direction for about 4-92 chains, thence south-east for 
about 2-31 chains, thence south-east for about 4-63 chains, thence 
south for about 6-64 chains, thence south-east for about 2-24 
chains, thence south-east for about 2-89 chains, thence south-west 
for about 6-00 chains, thence south-east for about 8-30 chains, 
thence south-west for about 2-01 chains, thence in the same
direction for about 2-45 chains, thence south-west for about 4-79 
chains, thence north-west for about >83 chains, thence north­
west for about 3-39 chains, thence west for about 3-17 chains, 
thence south-west for about 3-32 chains, thence in the same
direction for about 3-20 chains, thence south-west for about 6-3/ 
chains, thence west by south to a distance of 1-78 chains, thence 
south-west for about 1-14 chains, thence south to a distance of 
7'61 chains, thence in the same direction for about 13-62 chains, 
thence south-west for about 5-47 chains, thence south for about 
8-82 chains, thence south-west for about 4-67 chains, thence south 
for about 1-55 chains, thence in. the same direction for about 
1-34 chains, thence in the same direction for about 3-63 chains, 
thence in the same direction for about 4-09 chains, thence in the 

;j direction for about 1-62 chains, thence east for about 0-78
chain, thence east for about 1*21 chains; thence east by north
for about 2-69 chains, thence in the same direction for about 
3-47 chains, thence east for about 3-21 chains, thence south-east 
for about 3-33 chains, thence west for about 3-55 chains, thence 
north-west for about 1-97 chains, thence south by west for about
1- 69 chains, thence south for about 1-51 chains, thence south for 
about 0-46 links, thence south for about 0-85 links, thence 
south for about 6-89 chains, thence in the same direction for 
about I'll chains, thence east for about 0-63 chain, thence in 
the same direction for about 1-21 chains, thence east for about
2- 47 chains, thence in the same direction for about 1-48 chains, 
thence in the same direction for about 2-58 chains, thence east 
by north for about 3-89 chains, thence south for about 4-28 chains 
thence south-west for about 4-25 chains, thence west for about 2 50 
chains thence south-west for about 3-44 chains thence m the 
same direction for about 2-53 chains, thence south-west for about 
1-95C clmins.thence south-west for about 6-43 chains, thence in

west for about 2*30 cbaJn!> ' e direction for about 2-22 
about 2-53 chains, thence in hains thence the line runs
chains, thence south for about ZMchains, ™ about 6.05 chains, 
south-east for about 3 19 chai , , iinvs thence the linethence in the same diction for about Brinks,^ ^ ^
runs north-east for ab,?v’t' „ direction for about 6-42 chains, 154 chains, thence in the game anrecuon^ foj. about 1-01
thence north for about 1 95 elm •3.“}ie£hains thence north-east 
chain, thence north-east for about 5 direction for about
for about 3-46 chains, thence 1 - , 2.?5 c]iains, thence
I- 94 chains, thence .east by north bQai thence north-east
in the same direction for about 173 cha;nsjirection for about 
for about 2-69 chains, thence >n the,.sam| about 3-84 chains, 
5-21 chains, thence in the same ^ "^Vence north for about 
thence north-east for about 273 Chains thence the line runs 
5-04 chains, and on for about 21» chia ins, south for about
east for about 8-24 chains.'thence t , ^5 chains, thence
II- 58 chains, thence south-east*or ab™t pol,th-west for about
south-west for about 6-11 chains, t c chaing thence south* 
8-82 chains, thence south for about for about 4.35 chains,
west for about 6-78 chains, thence south chains, thence south
thence in the same direction for south-east for about
for about 4-84 chains, thence the line r -ng south-west< of
5-59 chains meeting the reserve line at J chains to cairn
cairn No. 34; thence south-west for about 1

south-west of the north-east corner of S. No. 1009, thence east- 
north-east for 5-10 chains to cairn No. 49. thence north-east for 
9-50 chains to cairn No. 50 on the eastern side of field S. No. 387 
just where it turns south-west, from the north, thence to east 
side to the north-east corner, thence east sides of S. Nos. 986
and 882 of Gonur to the north-ea3t corner of the latter field,
thence its north side to its north-west corner, thence the east 
sides of S. Nos. 881 and 879 to the north-east corner of the latter
field, thence north by west for 8-70 chains to cairn No. 56
situated 3-90 chains north to the south-east corner of S. No. 877, 
thence iIs east side to cairn No. 57 situated 3-90 chains south by 
east of the north-eastern corner of the same field, thence north
by east for 9-60 chains to cairn No. 58 situated 6 chains north
by east from the south-east corner of S. No. 876, thence on for 
5-10 chains to cairn No. 59, thence north-west for 7-95 chains to 
cairn No. 60 about 3 chains east by north-east of the north-west 
corner of S. No. 876 of Gonur, thence north-north-east for 16-70 
chains to cairn No. 61 and on for 9-90 chains to cairn No. 62, 
thence north-east for 5-30 chains to cairn No. 63, thence north­
east by north for 14-10 chains, to cairn No. 64, thence north by
east for 19-85 chains to cairn No. 05, thence north-north-east for
14-30 chains to cairn No. 66, thence on 5-60 chains to cairn No. 67, 
thence north-east for about 15-20 chains to cairn No. 69, thence 
north-east by north for 20-90 chains to cairn No. 70, thence on 
for about 6-70 chains to cairn No. 71, thence north-east for about 
8 chains to cairn No. 72, situated at the south-west corner of 
field No. 420 of Koonandiyur, thence north-east for about 11 
chains to cairn No. 73 at the south-east corner of the same field, 
thence its east side to its north-east corner, thence its north 
sides to the south corner of S. No. 419 of Koonandiyur, thence 
north by west for 3 chains to cairn No. 76, thence north-north-east 
for about 27 chains to cairn No. 77, situated at the easternmost 
corner of field S. No. 411, thence north by east for about 2 chains 
to cairn No. 78 at the north-east corner of the same field, thence 
north for about 10 chains, to cairn No. 79 at the north-eastern 
corner of S. No. 410 of Koonandiyur, thence west by north for 
about one chain to cairn No, 81, thence north-east by north 
for 11-70 chains to cairn No. 82 and thence north by east for 
6-9,0 chains to the starting point situated at the south-east corner 
of S. No. 430 of Koonandiyur.

Brief reasons for disafforestation.—The area lying within the 
above boundaries comes under submersion of the Mefctur Reser­
voir.

Bits B and G.
Name of reserve or portion of reserve proposed for 

disreservation—
(1) Bit C—Non-submergible area of Sholapadi A 

block- known as Karungaradu. #
(2) Bit B—Non-submergible portion of Sholapadi 

A block east of Sholapadi A extension.
ACS.

... 126-50 

... 18-44

same

Area of Bit C ... 
Area of Bit B ...

Bits C and B—Boundaries.
North and east.—Starting from cairn No. 8, the line runs 

south-south-east for about >50 chains to cairn No. 9, 2 chains 
west of the south-west corner of S. No. 432 of Koonandiyur 
village, thence south-south-west for about 2-70 chains to cairn 
No. 10, thence in the same direction for 8-40 chains to cairn 
No. 11, thence south-south-east for 33-60 chains to cairn No. 12, 
thence south-west for about 11-40 chains to cairn No. 13, thence 
in the same direction to a distance of 7-10 chains, a point at 
12-20 chains north-east of cairn No. 14.

South.—Thence the line turns west to a distance of 5-64 chains, 
turns north-west to a distance of 3-06 chains, thence north to 
a distance of T87 chains, thence north-east to a distance of 
1-41 chains, thence east by north to a distance of T73 chains, 
thence in the same direction for about 2-40 chains, thence turns 
north by east 5-33 chains, thence in the same direction for about 
4-72 chains, thence north-east for about 4-32 chains, thence north 
for about 4-67 chains to the village boundary trijunction 
of Gonur and Koonandiyur villages, thence the line turns north­
west to a distance of 12*35 chains, thence the line turns south­
west to a distance of 2:36 chains, thence west for about 4-75 
chains, thence south-west for about 3 chains at 40 links, from 
cairn No. 15. thence \he line runs west for about 10 chains cairn 
No. 16, situated at the north-western corner of S. No. 969. thence 
turns south-west to a distance of 4-05 chains, thence the line 
runs west by north to a distance of 6 chains, thence north-west 
to a distance of 3*38 chains, thence west for about 1*34 chains, 
thence north-west for about 1*53 chains, thence south-west for 
about 2-02 chains, thence west by south for about 1*15 chains, 
thence south-west for about 1*56 chains, thence west for about 
1-40 chains, thence west for about 1-79 chains.

West.—Thence turns north-west for r.bout 2-23 chains, thence 
north by cast for about 3-68 chains, thence north for about 1-48 
chains, therce in the same direction for 2-98 chains, thence 
north-east for 1*12 chains, thence north bv west for about 1*30 
chains, thence north bv east for about 3*48 chains, thence north­
east for 4*76 chains, thence north for 3*88 chains, thence turns 
east for 1*72 chains, thence north-north-east for 2*42 chains, thence 
north-east for 1*94 chains, thence north bv east to a distance of 
2*91 chains, thence north-east for about 3-BO chains, thence in 
the same direction for about 3*14 chains, thence the line turns 
east to a distance of 3-64 chains, thence east by north to- a 
distance of 3-38 chains, thence north-east for about 1-95 chains, 
thence north for 2-37 chains, thence on for 1-91 chains, thence 
turns north-east for 5-08 chains, thence east by north 4*72 chains, 
thence north-east for 2*16 chains, thence in the same direction 
for 2-65 chains, thence east for 3-22 chains, to cairn No. 8, tne 
starting point.

Brief reasons for disreservation.—These two isolated bits are 
rounded on three sides by the Mefctur reservoir and there is 
continuity of the reserve on the eastern direction.

No. 16__
Under the provisions of section 24 of the Madras 

Forest Act the Governor in Council hereby declares 
that the area specified in the schedule below, which 
was declared a reserved forest under section 16 of the 
Act in Notification No. 309. dated 27th July 1903. 
published in pages 843 to 845 of Part I of the Fort 
St. George Gazette, dated 4th August- 1903, shall

station

No. 35. .
South.--!Thence west-south-west forabout3‘40 n °N£a 37,

No. 36, thence north-west for about 2‘5° chains, t n Nq 3R<
thenco west-north-west for about 6-50 chains ituatecl on the 
thc-nce west for about 7-70 chains to cairn No.■ «’ gf. for aboUt
northern side of field No. 910, thence west-nortl1 to cairn
6 chains to cairn No. 40 thence west for aooui 
No. 41.

sur-

West.—Thence the line runs north by east for 6 chains to 
cairn No. 42, thence on for 13-60 chains to ca^ n Abo43’rVbern- north-west for 3 chains to cairn No. 44 situated at the northern 
most extremity of S. No. 896, thence north for about 5 7° «ha 
to cairn No. 45, thence north-west for 1-90 chains to cairn No. w, 
thence north-east for 8-69 chains to cairn No. 47 situated 
S.F. No. 1009 of Gonur, about 1-50 chains due west of a point 
on its east side about 9 chains north bv east from the north • 
corner of S. No. 895 of Gonur, thence north-east by north ior 
4’80 chains to cairn 48 situated in the same field 2 50 cnai
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ofTubUcation'oTt'his notification ■-* fr°"‘ ^ dat° extending the bund of Peri eri of Jadaeri village, notice 
to that effect is hereby given to all whom it may concern 
in accordance with the provisions of section 4(1) of the 
Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXXVIII of 1923 ; 
and, the Governor in Council hereby authorizes the 
Revenue Divisional Officer, Cheyyar, his staff and work­
men to exercise tho powers conferred by section 4 (2) of 
the Act. Under section 3 (c) of the same Act, the 
Governor in Council appoints the Revenue Divisional 
Officer, Cheyyar, to perform the functions of a Collector 
under section 5-A of the Act.

Schedule.
Salem district, Omalur taluk.

[Name of the reserved forest disreserved—The whole 
o bhoiapadi Block B reserved forest. Area—1,471 
acres.]

Boundaries.
™™idQ^*0tifirtciltion No- 309- dated 27th July 1903, published nc 

t0 °f Part 1 of the Fort St. George Gazette, dated 4th August 1903.)

No. 17.—
Under the provisions of section 24 of the Madras 

Forest Act (V of 1S82) the Governor in Council 
hereby declares that the area specified below, which 
was declared reserved forest under section 16 of the 
Act in Notification No. 186, dated 16th April 1891, 
published on pages 333 and 334. of Part I of the Fort 
St. George Gazette, dated 2Stb April 1891, shall cease 
to be a reserved forest with effect from the date of 
publication of this notification: —

Schedule.
Salem district, Omalur taluk.

[Name of the reserve or jiortion of disreserved—Por­
tion of R.S. No. 2S8 of Pottaneri Nallagoundam- 
patti village lying in the northern portion of Yana- 
vasi forest reserve known as ‘ Thottilpatti Paneha- 
yat forest-.’ Area—1,440-84 acres.]

Description of the portion disreserred.—Portion of R.S. No. 288 
of Pottaneri Nallagoundampatti village.

North Arcot district, Cheyyar taluk, Jadaeri village.
Approxi­

mate
extent.

AORE.
Government, wet, S. No. 69-2 A, belonging to Chinna- 

thambi Kavandan, bounded on the north by S. Nos. 121 
and 7 >-2 A & B ; east by S. No. 69-2 B ; south, by S. No. 
66 ; west by S. No. 121

Inam, wet, S. No. 70-2 A, owners S. Muruga Kavandan 
and Adi-Dravida Arjunah, mortgagee Singara Mudali, 
bounded on the north by S. No. 71; east by S. No. 70-2 
B ; south by S. Nos. 69-2 A & B and 121; west by S. No.

0'03

0-02

Fort St* George, January 15, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
for the formation of a cross-bund at the left flank of the 
Tamaraichelvi tank, notice to that effect is hereby given 
to all whom it may concern in accordance with the 
provisions of section 4 (1) of the Land Acquisition Act 
I of 1894, as amended by the Land Acquisition Amend­
ment Act XXXVIII of 1923; and, the Governor in 
Council hereby authorizes the Revenue Divisional Officer, 
Tinnevelly, and his staff and. workmen to exercise the 
powers conferred by section 4 (2) of the Act. Under 
section 3 (c) of the same Act, the Governor in Council 
appoints the Revenue Divisional Officer, Tinnevelly, 
to perform the functions of a Collector under section 5-A 
of the Act.

Boundaries.
North.—Starting from station No. 25 (cairn No. 18) at the 

south-west corner of R.S. No. 9, the line runs eastwards along 
the southern boundary of R.S. Nos. 9, 10. 15, 16. 20, 21, 23, 133, 
134, 135, 136. 137, 140.' 142. 143. 146. 147. 148. 287, 286 and 285 to 
the trijunction of R.S. Nos. 288, 285 and 284.

East.—Thence the line runs south-westerly direction with a 
bearing of 247-32° for a distance of 16-09 chains, thence with 
a bearing of 251-44° for a distance of 16-45 chains, thence with a 
bearing of 241-42° for a distance of 13-36 chains; thence with 
a bearing of 237-09° for a distance of 12-25 chains, thence with
a bearing of 236-11° for a distance of 16-06 chains, thence with
a bearing of 231*52° for a distance of 6-74 chains, thence with
a bearing of 219-31° for a distance of 11*45 chains, thence with
a bearing of 219-17° for a distance of 38-45 chains and thence 
with a bearing of 226-30° for a distance of 5-22 chains.

South.—Thence the line runs in a westerly direction with a 
bearing of 293-18° for a distance of 13-76 chains, thence with a 
bearing of 291-42° for a distance of 24-64 chains, thence with 
a bearing of 293-06° for a distance of 7-08 chains, thence with a 
bearing of 293-14° for a distance of 25-00 chains, thence with 
a bearing of 298-98° for a distance of 7-69 chains, thence with a 
bearing of 296-29° for a distance of 10-03 chains where it meets 
cairn No. 13, thence in the same direction for a distance of 
9-14 chains to cairn No. 14.

jyCj?£.__Then the line runs northwards along the eastern 
boundary of R.S. No. 8 till it reaches the starting point.

The portion proposed to be disreserved contains flora of the 
following description _ _Thurinji, Karukkattan, Morgosa. harungali, Porasu, Pungam, 
Vidatharai, Indu, Vilari, Avarara, etc.

Reasons for disreservation.—For assignment to the ryots affected 
by the acquisition for Cauvery-Mettur Project areas.

Tinnevelly district, Tinnevelly taluk, 
Pudukulam village.

Approxi­
mate

extent.
ACRE.

Government, ryotwari, dry, S. No. 433 part, pattadar 
742. Nambi Reddiyar, mortgagee JIakarabushanam 
Avyangar, bounded ou the north by No. 416; east by 
Itteri village, S. No. 156 ; south by Nos. 435 and 434 ; 
west by No. 433 part .. .. ..

Govern menc. ryotwari, dry, S. No. 434 part, pattadar 
740. Subbaraya Reddiyar, mortgagee Makarabuahanam 
Avyangar, bounded on the north by No. 433 part; east by 
No. 465 ; south and west by No. 434 part

0'27

0‘03

Total .. 0-30

No. 18.— _ . j
Under the provisions of section 24 of the Madras 

Forest Act (V of 1882) the Governor in Council hereby 
declares that the area specified below, which was 
declared reserved forest under section 16 of the Act 
in Notification No. 267. dated 30th May 1901 pub­
lished at page 983 of Part I of the Fort St. George 
Gazette, dated 4th June 1901, shall cease to be a 
reserved forest with effect from the date of publi­
cation of this notification: —

Fort St. George, January 17, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
for construction of a village chavadi, notice to that effect 
is hereby given to all whom it may concern in accordance 
with the provisions of section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923 ; and, 
the Governor in Council hereby authorizes the Revenue 
Divisional Officer, Sankari, his staff and workmen to 
exercise the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor in 
Council appoints the Revenue Divisional Officer, 
Sankari, to perform the functions of a Collector under 
section 5-A of the Act.

Schedule.
Salem district. Omalur taluk.

FName of the reserve or portion disreserved-— 
[ Northern portion of Gonnr tPam-hayat) forest 

Reserve R.S. No. 121 of Koonandmir village. 
Area—265-20 acres.]

y. . .. the area disreserved.—That part of GonurDescription of tne» compnEin„ the* portion lymc to the
Panehnyat Forest Hes. 'Pallinalti to Cholapadi m
iltVo in Koonandiyur village of Omalur taluk.

* ‘ .. ns flora of the following- description:—The portion contai s i Semblllirhan, Porasu. Pungam. 1
Thurin.p, Kv“Sam ivaram, Erukkan and Tbanakkai, etc. 

Velam, Kara,, V K^ f a5ii(rnment t0 ryots affected by
thf Zuis^n “or Cauvery-Mettur Project areas.

Salem district, Tiruchengode taluk, 
Velagoundarapatti, Marukkalampatti Mitta village.

Approxi­
mate

extent.
ACRE.

Etti,
Jangamanaickev-- punjai zamindari chitta No. 4, belonsino 

to M. R. Kaliammal and* melvarararJar M R Kali

!rafFtTro^^theasrao«?ra'nradC^r^'amakkaiJangamanaicken puDjai part of o-ioACQUISITION of lands.
Fori St. George, January 10, 1936.

__  . tup. Government that the land

.pSEwSanSw to * P«“. *• ”*■ to
H. R. UZIELLT, 

Secretary to Government.
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DEVELOPMENT DEPARTMENT. 955-957 of Part I of the Fort St. George Gazette, 
dated the 31st May 1932, 
amended: —

as subsequently

Amendments .NOTIFICATIONS.
In the said schedule—

(1) in the entries in column (2) against Yizaga- 
patam district, the following item shall be omitted, 
namely: —

Fort St. George, January 16, 1936.

No. 17.—Under the provisions of section 1 of the 
Madras Cattle Disease Act, 18(6, the Government, 
Ministry of Public Works, hereby direct that the provi­
sions of tl.e said Act shall be putin force in Kalugumalai 
village, Kovilj atti taluk, Tinnevclly district, from the 
6th to 20th Febiuary 1936, both days inclusive.

“ 4. Sri Gupteswara Saw Mills. Ramgiri.” ;
(2) in the entries in columns (2) and (3) against

South Kanara district, after item 4, the following 
item shall ,be added, namely:— °

“ 5. The Manipal Tile Works, Subdivisional Magistrate, 
Manipal, Udipi P.O. Coondapoor.”;

(3) in the entries against Guntur district—
(a) in column (2), for the item “3. Palaparru 

Groundnut Factory, Palaparru,” the following item 
shall be substituted, namely: —

3. Sri Lakshminarayana Groundnut Fac­
tory, Palaparru ” ; and

(b) the following item shall be ✓ omitted, 
namely: —

No. 18.—The Governor in Council declares order the 
provision of section 24 of the Madras Forest Act (V of 
J 882) that the area specified below which was declared 
to be reserved forest under section 16 of the Act in 
Ptevenue Department Notification No. 77, dated 25th 
January 1901, published at pages 237 to 240 of Part I 
of the Fort St. George Gazette, dated 19th February 1901, 
shall cease to be reserved forest with effect from 15th 
February 1936.

<£ 8. Sri Satyanarayana Decorticating Fac­
tory, Unnava, Boyapalaya.” ;

(4) in the entries in column (2) against Kistna 
district—Schedule.

[Salem district—Salem taluk—-Velampatti 
Reserved Forest No. 183. Area 105 acres.]

Boundaries.
Forth.—Starting at a point which is at a bearirg of 222° rnd at a 

distance of 55 chains from a trigonometrical station 3768 ^ 
(4" Survey of Jr dia sheet) situated on the northern boundary of 
Pilappadi Reserved forest (notified under section 16 of the forest 
Act in [Revenue Department Notification No. 373, dated 14th 
August 1891, published at page 868 of Part I of the Fort St. George 
Gazette, dated 25th August 1891) the line runs with a bear ng of 42° 
for a distance of 516 links; thence with a bearing of 45° for a 
distance of 4£ 8 links : thence with a bearing of 67° for a distance of 
225 links; thence with a bearing of 102° for a distance of 418 links ; 
thence with a bearing of 80° for a distance of 278 links ; thence with 
a bearing of 97£° for a distance of 112 links ; thence with a bearing 
of 95° for a distance of 442 links ; thence with a bearing of 96° for 
a distance of 408 links ; thence-with a bearing of 80° for a distance 
of 275 links; thence with a bearing of 115° for a distance of 718 
links ; tin nee wi'h a bearing of 1144° for a distance of £86 links; 
thence with a bearing of 112° for a distance of 150 links; thence 
with a bearing of 1344° for a distance of 229 links; thence with a 
bearing oi 1034° for a distance of 325 links; thence with a hearing 
of 131° for a distance of l35 links ; thence with a bearing of 624° for 
a distance of 279 links; and thence with a hearing of 974° for a 
distance of 581 links.

East.—Thence with a bearing of 183° for a distance of 619 links 
thence with a bearing of 213° for a distance of 325 links ; thence 
with a bearing of 2944° for a distance of 037 links ; thence with a 
hearing of 2884° for a distance of 542 links ; thence with a hearing 
of 20SJ° for a distance of 274 links ; thence with a bearing of 214° 
fora distance of 484 links; thence with a bearing of 240° for a 
distance of 240 links ; thence with a bearing of 2044° for a distance 
of 275 links ; thence with a bearing of 2014° for a distance of 669 
links; thence with a bearing of 201° for a distance of 207 links; 
thence with a benring of 242° for a distance of 334 links; thence 
with a bearing of 291° for a distance of 240 links ; thence with a 
hearing of215° for a distance of 362 links ; thence with a bearing of 
203° for a distance of 276 links; thence with a bearing ot 21G for 
a distance of 455 links; and thence with a bearing of 206 fora 
distance of 585 links.

South —Thence with a bearing of 284° fer a distance of £9 links ; 
and tbence with a bearing of 251° for a distance of 480 links.

West —Thence with, a bearing of 7° for a distance of 377 links ; 
i hence with a bearing of 3354° for a distance of 347 links; thence 
with a tearing of 34)4° for a distance of 140 links : thence with a

erring of 94° for a distance of 204 links ; thence with a bearing of 
?394° lor a distance of 351 links : thence with a bearing of 3284 for 
a dish-rce of 230 links ; thenc e with a bearing 84° for a distance of 
2C6 links; thence with a bearing oi 360° for a distance of 234 links ; 
thence with a bearing of 353° for a distance of v154 links ; t ence 
with a bearing of 312° fora distance of 378 links ; thence with a 
bearing of 290° for a distance of 4< 6 links ;; thence with a bearing of 
342° for a distance of 230 links ; tbence with a bearing of 214 for a 
distance of 202 links ; where it meets the starting point..

Brief reason for disreservpticn.— The area 
included in ‘Velampatti Reserved Forest.

(a) the following items shall be omitted,
namely: —

u 2. Sri Lakshmi Ginning Factory No. 1, >, 
Kanchincherla.

9. The Maruthi Rice Mill, Lingala (Mak- 
Lapeta P.O.).” ; and

(b) items 3 to 8 and 10 to 12 shall be re­
numbered as items 2 to 7 and 8 to 10, respectively;

(5) in the entries against Ehirnool district—
(a) in column (2) the item £C 1.

Ginning Factory, Gudur ” shall be omitted;
(b) in columns (2) and (3), the following 

item shall be omitted, namely: —
“ 4. Sri Madhava Ginning Subdivisional Magistrate, 

and Shelling Factory, Dhone ” and 
Erragudi.

(c) items 2, 3 and 5 to 7 shall be renumbered 
as items 1, 2 and 3 to 5 respectively; and

(6) after the entry in columns (2) and (3) 
against Madura district, the following item shall 
be added, namely : —

Hanuman

“2. * Clc-udland Estate ’ Tea Subdivisional Magistrate, 
Factory, Uttamapalaiyam. Usilampatti.”

ACQUISITION OF LAND.
Fort St. George, January 15, 1936.

Whereas it appears to the Government that the 
land specified below is needed for a public purpose, 
to wit, for the provision of house-sites to the members of 
the Co-opera! ive Building Society at Ariyalur, notice to 
that effect is hereby given to all whom it may concern 
in accordance with the provisions of section 4 (1) of 
the Land Acquisition Act I of 1894; as amended by the 
Land Acquisition Amendment Act XXNVIII of 1923; 
and the Governor in Council and the Governor acting 
with the Ministers hereby authorize the Revenue 
Divisional Officer, Ariyalur , his staff and workmen to 
exercise the powers conferred by section 4 (2) of the 
Act, and under section 3 (c) of the same Act, appoint 
the Revenue Divisional Officer, Ariyalur, to perform 
the functions of a Collector under the Act.

unintentionallywas Trichinopoly district, Udayarpalaiyam taluk, 
Zamin Ariyalur village.

Approxi­
mate
extent.

ACS.
Fort St. George, November 30, 1935 

(G.O. No. 1679, Development). •iamin, dry, adangal No. 361 part, belonging to (1) Oppna- 
manl Padayachi and his divided sons, (2) Doraiawami 
Padayachi, (3) Chinuaswami Padayachi abas Kunduatta 
(4) Arumuga Padayachi(4) Arumuga Padnvachi, bounded on the north by 
adangal Nos. 405 and 361 part; east by panchayat ooara 
Survey Nos. 74 and 75, cart-track to Tittagudi, soucft 
b y adangal No. 288 part ; west by adangal No.Jtfiparu 

Zamin, dry, adangal. No. 288 part, belonging to(l> ^inor 
kathaiumal and her daughter, (2) Soranam, WMasllamani represented by guardian and mott-e * • w
Soranam, bouuded on the north by adanga ^- *^ 

adangal No. 288 part

No. 19.—
In exercise of the powers conferred by sub-section 

(6) of section 10 of the Factories Act, 1934 (XXV or 
4934), the Governor in Council is hereby pleased to 
make the following amendments to the schedule 
annexed to Development Department Notification 
No. 192, dated the 5th April 1932, published at pages

0*26

3
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SERVICES PLACED.

]S.—The services of M.R.Ry. Rao Bahadur 
L. Venkatakrishna Ayyar, Executive Engineer, Public 
Works Department, are placed at the disposal of the 
Government of India for employment as Executive 
Engineer, Orissa Construction.

ChetDUylrN?>)2K {?1SJ8lr,8 to 0) P. S. 
(3) MuthukarunSa S‘ Sivagnana Mudallvar,
guardian No r'^rS^yar’ /*■lr mlnor Marimuthu,

and brother No rqwnli5ari»(1‘0 min0IJ Viram 6'iardlan

Muduli.yar, (14) minor son not named aged 3 
than nnp (13)l (15) another minor son leS
S Rflmfr ear guardian and father No. (13), (J6) minor 
m,£5SnIlngHa?1’ .Uaged„ 17 a“d <l7> niitior Mut “velu
guardian and brother No. (13), (18) minor N. Venkata-

r. ‘TS? “552fc<% 8 ^^tSssssih
the north t y adangal No. 28*' part ; east by nanchayat
and^tTyVan.al6*^^ to'TWttaKud‘> ■ —«>

?fn PaIt.Le£Bt by adaQ8al No. 334 part and adangal No. 
440 south by unsurveyed Kattuvari zamin poramboke : 
west by S.F. No. 4b part and adangal No 242 part 

^amm, dry adangal No. 334 part, belonging to (1) 
KodaDda Rama Chettiyar and his t»vo minor sons. (2) 
Muthusvyaml and (3) Venkat*chalam, both represented 
by guardian and father No. (1). bounded on the north by 
adangal No. 334 part: east by adungal Nos. Ill (part) 
and 112 ; south by adangal No. 440 ; west by adangal 
No. 242 part

-Zamin, dry, adangal No. Ill part."belonging to (i) 
Muthiyan Chettiyar aDd his undivided brother, (2) 
Kalliyaperumal Chettiyar, (3) Mariappa Chettiyar 
(usufructuary moitgagee), bounded on the north by 
adangal No. Ill part; east by S.F. No. 51-1 part; south 
by adangal No. 112 ; west by adangal No. 334 part 

Unenfra- chised religious service inam. dry, S.F. No. 51- 
1, belonging to Alanduraiyar and Kothanduramaswarai, 
Ariyalur, represented by the trustees for the time being 
(1) Sundaram Chettiyar, (2) Veera Rami Padayachi and 
(3) Muthuknruppa Mudaliyar and kudivaramdars (4) 
ManuacJiannllur S. Mariyappa Chettiyar (5) S. Govinda 
Chetti, (6) Maruda Chetti 5) and (6) rOns of No (4), (7)
R. Mariappa Chetti, Ariyalnr usufructuary mortgagee)], 
(8) Swaminatha Mudali, (9) Manikkam (10) Chokkalin- 
gam, (11) Sundaravelu, (12) Narayan n, [(9) to (12) sons 
of No. (8)], bounded on the north and east by
S. F. No. 51-1 part; south by unsurveyed kattuvari 
Zamin poramboke and adangal No. 112 part ; west by 
adangal No-*. Ill part and 112

Zamin, dry, adangal No. 112, belonging to (1) Swaminatha 
Mudali and his four major son3, (2) Manikkam, (3) 
Chokkalingam, (4) Sundaravelu and (5) Narayanan, 
bounded on the north by adangal No. Ill part; east by 
adangal No. 61-1 part ; south by Kattuvari zamin, 
poramboke , west by adangal Nos. 334 part and 440 

■Zamin, dry, adangal No. 4 40, belonging to (1) S. Mariappa 
Chettiyar of Maunachanahur aud his two major sons, 
(2) Govinda Chetti and (3) Marudamuthu Chetti, (4) 
Nataraja, Vathiyar for Subrahmanyaswa i pagoda, 
registered pattadar and disputing ktulivaramdar, bounded 
on the north t-y adangal No. 3 > - part; east by adangal 
No. 112 ; south by unsurveyed Kattuvari zamin poram­
boke ; west by adangal No. 242 part 

Zamin, dry, adangal No. 242 part, belonging to (1) Tholasl 
Ammal and hei son (2’ Nallamuthu, bounded on the north 
by S.F. No. 49 part; east by adangal No. 24 part ; south 
bv Kattuvari zamiu poramboke ; west by adaDgul No. 
447

A08.

ERRATA.

Fori St. George, January 8, 1936.
In the notification under section 4 (1) of the Land 

Acquisition Act, 1894, as amended by Act XXXVIII of 
1U23, published at page 1193 of Part I of the Fort 
St. George Gazette, dated 27th August 193-7, in respect of 
acquisition of land in the Tiruppanichettikulam village, 
Srivaikuntam taluk, Tinnevelly district, for the provision 
of a sluice for the North Main channel—

In the heading of the notification, for * for constructing a new 
head sluice in the North Main channel above Peikulam regulator for 
supply of Palayakaysil tank,’ read ‘for constructing a new head 
sin ice in the North Main channel above Peikulam regulator and for 
digging a connecting channel for Bupply of Palayakayat tank' ’

For * No. 187 part,’ read ’ No. 187 road. ’

0'25

0*01

In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, in 
repoct of the land required for providing a site to the 
Labour school at Vangalapudi village, Rajahmundry 
taluk, East Godavari district, published at page 1218 of 
the Fort St. George Gazette, Part I, dated 3rd September 
1935—

1-51

020

Rpversioners, for ‘Chundry Subbayamma, wife of Aravalu/ 
read ‘ Chundru Subbayamma, wife of Aravalu.’

Western boundary, for * nil,’ read * local fund punta.’

In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amendei by Act XXXVIII 
of 1923, published at page 1478 of Part I of the Fort 
St. George Gazette, dated 5th November 1935, in respect 
of the land required for building a Labour school in 
Varaghur village, Walajapet taluk, North Arcot district—

Add ‘ mortgagees Sadaya Pillai of Puthur and Kannia Chetti of 
Varaghur.’

1-00

0-23
In the notification under section 4 (1) of the Land 

Acquisition Act, 1894, as amended by the Act XXXVEII 
of 1923, published at page 1245 of Part I of the Fort 
St. George. Gazette, dated 10th September 1935, in respect 
of acquisition for the raising and strengthening the banks 
of the Cauvery in Inam Tiruvisanallur (Parithikudi II 
bit) village, Kumbakonam taluk, Tanjore district—

0-53

Against R.S. No. 331-4 part, western boundary, for ‘ No. 331-4 
part,’ read ‘No. 331-3 & 4 part’; for ‘S. Natela Padayachi, 
vendor, Rao Sahib D. Sriniva?a Ayyangar and D. Rajagopala Ayyan- 
gar ’ read ‘ S. Nate.-a Padiyachi, voudeo, Rao Sahib D. Srinivasa 
Ayyangar and D. Rajagopala Ayyangar.’

Against R.S. No 332-2 part, eastern boundary, for * No. 332-3 
part' read * Nos. 332-3 part and 337-2; 'western boundary, for 
• M..g 3:41-4 part and 332-1 ; ’ read * No. 331-4 part.’

Against R.S. No. 332-3 part northern boundary, for ‘Nos. 337 
and 336—, *ead 1 Nos. 337-2 and 336-5,’ ; for ‘ owner S. Subramania 
Padayachi ’ read ‘ Radakrishna Padayachi, minor Sivasubramanian, 
Guardian Radakrishna Padayachi.'

A^ainsf R.S. No. 334-1 part, for 4 N. S. Gurusami Padayachi, 
Mutual Benifit Fund, Big street., Kumi akonam,’ read ‘ N. 8. Guru- 
sami Padayachi, vendee Rajagopala Konar.’

Again-t R.S. No. 331-2 part, for S Subramania Ayyar, 
Hangasami Ayyar, vendor 1\ Govindasami Konar and 

p ’ Ramayva Konar,’ read ‘ S. Subamania Ayyar, M. Rangasaml 
a "war vendees. P. Govindasami Konar aud P. Ramayya Konar.'

■‘ Against R.S. No. 334-3 part, for ‘ Padithuri Visvanatnaswami, 
trustee Periappa Swaminatha Ayyar,’ read ‘ Padithurai Viswanatlia- 
aiv*imi trustee minor Sundaram, guardian Rukmani Ammal.’

Against R.S. No. 334-5 part, for 4 J. Singaraveiu Pillai,’ read 
c T M >ingaravelu Pillai.'

Against R S. No. 336-2 part, western boundary, for ‘No. 
oofi_ 9 n ut ’ reaa ‘ No. 336-1 & 5 ; '/or ‘ S. Somanundara Padava- 
?hi ’ read 1 S. S masundara Padayachi. mortgagee Kalyani Ammal.’

Against R.S. No. 336-3 part, for ‘ R. Ch:nnasami Paddyachi 
Mied) lHrs Kasi Padayachi, minor Rajangam Padayachi by 
' rdi m Venkata sami Sethurayar, P. Govindasami Konar, P. Raja- 
irn nil I a Konar and lessee Lakshman 1 Padayachi,’ read * P. Govinda- 
oanii Ko- ar and P. Rajagopala Konar.’

Against R.S. No. 336-4 part, for T. V. Sectharama Sastri, 
Ponnu-ami Padayachi.’ read ‘ T. V. Sectharama Sastri.'eastern 

boundary, for ‘ No. 33 >4 part,’ read Tiruvisanallur Pandaravadai.'
Agai -st R.S. No. 452-1 part, for ‘ A. M irugesa Padayachi, 

v.ndor K. Govinda Pillai, lessee Maruthamuthu Padayachi,’ read 
* Murugesa Padayachi, vendee K. Govinda Pillai, lessee Maru-
thamAg1<,instadtt!^CNo.. 452-2 part, for • Pakklathachi Viswanatha 
Avvar, G. Saravana Pillai and Arumuga Pathar.' read 1 Pakklatha- 
cjh' mortgagees Viswanatha Ayyar, G. Saravana Pillai and Arumuga
Pal^Vgains4- R.S. No. 471 part, southern boundary, for ‘ Nos. 470-1 
part and 475-1 part/ read Nos. 4/6-1 and 475-1.’

0-48
Zamin, dry. adangal No. 447, belonging to Samlnntha 

Padayachi and his daughter-in-Jaw Lakshmi Ammal, 
bounded on the north by S.F. No. 4‘ part; east by 
adangal No. 242 part ; south by Kittuvari zimin, 
poramboke ; west by panchayat board S. Nos. 75 and 
7 6 (cart-track of Tittagudi)

Night soil di pot poramboke. S.F. No. s9, belonging to the 
President Panchayat Board, Ariyulur, bounded on the 
north by S F. No. 43 part ; east l»y adangal No. 242 
part ; sou-h by a langal Nos 447 and 242 part; west oy 
panchayat boards. No. 75 (cark-track to Tittagudi)

Nos. 332-3 part and 337-2; 
Nos. 331-4 part and 332-1 :

0*59

1-57

Total .. 8 35
31

At.P.—The Zamindar of ITdaiyarpalaiyam bos got melv.-ram 
interest on ail the above lands except adangal No. 51-1 aud S.F. No. 
49 part.

Arable and waste.
C. A. HENDERSON, 
Secretary to Government. .

PUBLIC WORKS AUD LABOUR 
DEPARTMENT.

APPOINTMENTS.

Fort St. George, January 10, 1936.
No. 16.—Mr. W. H. Turner, Executive Engineer, 

Tr chinonoly Division, to hold charge of the East sub­
division of the f-amo division, in addition to his own 
duties from the 4th to the 12th J.mua y 1936 dur.ng tho 
absence of Mr. G. Gopala Aeharya, Officiating Assistant 
Engineer, as a delegate of the Indian Roads Congress.

No __Air. A. S. Rarnaswami Ayyar, Assistant
Engineer/Vellore subdivision, to ho 1.1 curre t charge ot
the6North Arcot Division in addition to his own duties, 
as a temporary measure.

Fort St. George, January 10, 1936.

jn the declaration under section 6 of the Land 
Acquisition Act, as amended by the Land Acquisitiod 
Amendment Act XXXVIII of 1923, in respect of landn
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required for excavating field bodhis Nos. 1 to 3 under 
^allapalli branch channol in Kaptanpalem 

Tc™ °r t'a^u^» Kistna district, published at page
IbbO of Part I of the Fort St. George Gazette, dated 17th 
December 1935—

Trichinopoly district, required for the improvement of 
the Sriramasamudram channel, published on page 1629 
of the Fort St. George Gazette, Part I, dated 10th Decern-- 
ber 1935—

After inam, dry, add * S.F. No. 348 B.’
Item No. 1—Against the entry, maintenance holder and 

oiiKtndar, for * Amirineni Butchanna,’ read ‘ Amirineni Butchnmma.’
Item No. 6—After the words ‘ Ryot!, dry,’ for ‘ B.S. No. 2 

part,* read 4 B.S. No. 2-5 part.’ In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, pub­
lished at page 983 of Part I of the Fort St. George 
Gazette, dated 9th July 1935, in respect of lands required 
for the excavation of bodi No. 15 under Potbumarru 
channel in Kalidindi village, Kaikalur taluk, Kistna 
district—

In the declaration under section 6 of the Land 
Acquisition Act, as amended by the Land Acquisition 
Amendment Act, XXXVIII of 1923, in respect of lands 
required for excavating field bodhis under No. I. 
Challapalli branch channel in Pagole village, Divi taluk, 
Kistna district, published at page 1660 of Parti of the 
Fort St. George Gazette, dated 17th December 1935—

Item No. 2—After the words ‘ Ryoti, dry,’ for ‘ B.S. No. 145-4 
part,’ read ‘ B.S. No. 148-4 part.’

Extent.
ACRE.

For 4 S. Nos. 718 and 717,’ read the following
Personal loam, dry, R.S. No. 718-1 A, belonging to 

XtupaKula Subbayya alias Subrahmanvam, bounded on tiie 
no th by No. 719 A ; east by No. 718-1 B ; south by No. 
717-1 A ; west by No. 714

* Ryotwari, dry, R.S. No. 717-1 A, belonging to 
Chltturl Rattayya, bounded on the north by No. 718-1 A : 
east by No. 717-1 B ; south by No. 715 B ; west by No.

In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by Act XXXVIII 
of 1923, published at page 1629 of Part I of the Fort 
St. George Gazette, dated 10th December 1935, in respect 
of the land required for the construction of a post­
mortem shed in Avaniperur East village, Tiruchengodu 
taluk, Salem district—

Acainst dry, R.S. No. 256-10 A, for ‘ belonging to Gaib,’ read 
4 belonging to Gaib Sahib.’

0-04

714 0-09
Total .. 0*13'

In the notification under section 4(1) of the Land 
Acquisition Act I of 1S94; as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, in 
respect of lands required to be taken up for excavating 
the field bodhis under No. X. Kokkiligadda channel in 
Mopidevi village, Divi taluk, Kistna district, published 
at page 1449 of Part I of the Fort St. George Gazette, 
dated 29th October 1935—

In the declaration under section 6 of the Land 
Acquisition Act I of 1894, in respect of la: ds required 
for Vadakadu branch No. 17 channel of the Cauvery- 
Mettur Project in. Tambikkanallavankottai, Maravak- 
kadu village, Pattukkottai taluk, Tanjore district, and 
published at page 1627 of Part I of the Fort St. George 
Gazette, dated 10th December 1935 :—

’Page 1027-
In the entry relating to that coming after the entry T.S. 

No. 4i-3 B. for 4 rjoti, dry, T.S. No. 4-5 B,’ read 4 ryoti, dry, T.S. 
No. 44 5 B.'

In the entry relating to ryoti, dry, T.S. No. 44-6 A, for 4 0*10 
acre,’ read ‘ 0‘ui acre.’

Extent,.
AOEEa

For 1 B.S. No. 34,’ read the following :—
* Ryoti, dry, B.S. No. 34-1 part, belonging to Yarla- 

gadda Raghavayya, bounded on the north by B.S. No. 19 
part ; east by B.S. No. 83 part; south by B.S. No. 34-1 
part ; west by B.S. No. 35-1 part .. 0’0 75

Note.—Melvaramdar—The Zamindar of Devarakota estate.*
In the draft notification, published at page 1295 of 

Part I of the Fort St. George Gazette, dated 24th Septem­
ber 1935, relating, to acquisition of land in Shrotriyam 
Adambakkam village in Saidapet taluk, Chingleput 
district—

Against S. No. 58, delete the expression ‘owner Miss Gnana- 
soundari (died), legal heirs not known, mortgagee Mrs. Job,’ and 
insert the following ‘ Mrs. Job ,Shun Isaacs and M. Isaacs (owners).’

At the foot.of the notification, delete the expression ‘ S Rama- 
chandra Ayyar, residing iu No. 2, Ponnambala Vathiyar street, 
Mylapore, Madras, la the lzaradar of the village for five years from 
193*’.*At the foot of the notification, add * minorB Venugopal Ayyar 
and Gopalasundaram, sons of the late Mr. S. Ramachandra Ayyar 
(izarador of the village) represented by their mother and guardian 
Sundarammal.’

In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, in 
respect of lands required to be taken up for excavating 
bodhies under No. X. Kokkiligadda channel in Peda- 
prolu village of Divi taluk, Kistna district, published at 
page 1449 of Part I of the Fort St. George Gazette, dated 
29th October 1935—

For * S. Nos 31, 29, 42, 43, 41, 45, 46, 47, 48. 49, 5 >, 53, 58, 57. 
59, 62, 66, 63, 110 and 119,’ read the following Items

Extent*
ACS.

* Ryoti, dry, B.S. No. 29 part, belonging to Ravi 
Sithamma, wife of Venkatappayya, bounded on the north 
by B.S. No. 2b part; east by B.S. No. 29 part; south by 
B.S. No. 31-1 part; west by B.S. No. 29 part

Ryoti, dry, B.S. No. 31-1 part, belonging to Murala 
Somaya, bounded on the north by B.S. No. -9 part ; east 
by B.S. No. 32 part; south by R.S. No. 46 ; west by 
B.S. No. 31-1 part

Ryoti, dry, B.S. No. 31-1 part, belonging to Murala 
Ramudu, bounded on the north by R.S. No. 46 ; east by 
B.S. No. 3L-1 part; south by B.S. No. 3L-2 part ; west by 
B.S. No. 31-1 part

Ryoti, dry, B.S. No. 31-1 part, belonging to Murala 
Somaya, bounded on the north by R.S. No. 46; east 
by u.S. No. 31-1 part; south by B.S. No. 31-2 part; west 
by B S. No. 31-1 part

Ryoti, dry, B.S. No. 31-2 part, belonging to 
Murala Ramadu, bounded on the north by B.S. No. 31-1 
part; east, south and west by B.S. No. 31-, part

Ryoti, dry, B.S. No. 31-2 part, belonging to Murala 
Somaya, bounded on the north by B.S. Nu. 31-1 part; 
east, south sud west by B.s. No. 31-2 part

Ryoti, dry, B.S. No. 31 2 part, belonging to Peda- 
prole Ramakrlshuayya, bouuded on the north, east, south 
and west by B.S. No. 31-2 part

Ryoti, dry, B.S. No. 31-2 part, belonging to Kruthl- 
venti Subbayya, son of Yonkanna, bounded on the north 
and. east by B.S. No. 31-2 part; south by No. 56. 
Mopidevi; west by B.S. No. 31-2 part

Ryoti. dry, B.S. No. 31-2 part, belonging to Peda* 
prole Ramakrishnayya, bounded on the north, east, south 
and west by B.S. No. 31-2 part

Ryoti, dry, B.S. No. 41-3 part, belonging to Yadlo 
Yuayya, bounded on the north by B.S. No. 3S part; east 
by B.S. No. 41-3 part ; south by B.S. No. 41-4 part; 
west by B.S. No 41-3 part

R> otl, dry, B S. No. 41-4 part, belonging to 
Murala Ramudu, bounded tho north by B.S. No. 41-3 part; 
east by li,s. No. 41-4 part; south by R.S. No. 47 ; 
west by B.S. No. 41-5 part .. • •, .

Ryoti, dry, B.S. No, 41-5 part, belonging to Elea- 
warapu Krislmninurti bounded on the north 
No. 47 ; oast and south by B.S. No. 42 part; west by 
B.S. No. 41-5 part .. •• ,

Ryoti, dry, B B. No. 42 part, belonging Thota 
Subbayya, bounded on tho north by at*
and Bouth by B.S. No. 42 part; west by no. 41-5 
part

Fort St. George, January 11, 1936.
In the declaration under section 6 of the Land 

Acquisition Act, published at pages 1450 to 1454 of 
Part-1 of the Fort St. George Gazette, dated 29th October 
1935, in respect of the laDds to be acquired for the 
Kalipatnam Irrigation Scheme iu Kalipatnam village 
of Narsapur taluk, West Godavari district—

For ‘R.S, No. 82-2 (notation of one of the lands to be 
acquired),’ read ‘ R.S. No. 88-2.’

In the declaration uDder section 6 of the Land 
Acquisition Act, published at pnge 1480 of Part I of the 
Fort St. George Gazette, dated 5fch November 1935, in 
respect of the lands required in No. 110. Perumakka- 
nallur village, Papanasara taluk, Tanjore district, for 
remodelling the Mangudi channel—

Against R.S. No. 152-2, southern boundary, for ‘Nos. 157 and 
159-1 B,’ read 4 Nos.‘150 and 159-1 B.’

In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, in
respect of the land required for Addatigala-Timmapuram 
road in Yellavaram village of Yellavaram taluk of East 
Godavari district, published at page 1448 of Part I of 
the Fort St. George Gazette, dated 29th October 1935—

For * S. No. 25-2 B/ noted as the eastern boundary of S. No. 
25-1, read ‘ 25-2 A.’

In the notification under section 4(1) of the Land 
Acquisition Act I of 1894, as amended by tho Land 
Acquisition Amendment Act XXXVIII of 1923, regard­
ing lands in Inam Manamedu village, Musiri taluk*

0-09

0-03

0*02
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0*0153a • •
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AOS.
venti Sivaram£raBbonSSrt 2 p Jfr bel0D8,ne to Kruthl- 
41-5 part and ?- r,n,rf . Ce?onJthe north b>' B-S- Nos. 
part; west bvR'«? Kn= and south b5' B.S. No. 42

Ryoti drv8, V'5 part and 42 Parfc • • -. 0-05
Somavabounded n'n*f£°' 42?art- ^longing to Murala 
B.S. No.’42 part d .th north’ east, south and west by
Ramnduy°bounded 42,'Part, belonging Vo Murala ° °"5
B S No%2 rart d °“ the north’ east* soutb and "cat by

Bollamnia0 wifprnFrSt' No' 4u Part, belonging to Konde'tl 
hv Rmv’ Kotappa, bounded on the north and east
by II: No0: 4® ;.S0Uth by ,B-S- Ko; 43-1 ^ ! west

Ryoti, dry, B.S. No. 43-1 i art, belonging’ to Yadla 
^aWb0U^d01,h° No. 42 Vrttwst
B^S *No^43 l^part*1^ ’ sou^b b^ No. 56. Mopidev -,west by

534 Pftrt, belonging to*Mandava 
bakuntalamma, wife of Nagayya, bounded on the north bv 
5§* v°’ part. » easfe by B.S. No. 53-2 part ; south by 
B.S. No. 5o-6 part ; west by B.S. No. 53-1 part y
Venka f^bL’rni?''bIunded°-"b"S‘‘MS

S5E byB.Sy MS &?"* ’ ^ by B'S' N°' '55’6 bart =
Ryoti, dry, B.S. No. 49-11 part, belonging to Tarla- 

gadda Viraraghavayya, bounded on the north by B.S No 
4 9-11 part ; east by B.S. No. *9-12 part; south by B S* No 
48-1 part ; west by B.S. No. 49-11 part

Ryoti, dry, B.S. No. 49-12 part, belonging to*Mnndava 
Kotayya. bounded on the north by B.S. No. 49-12 part* 
east by B.S. No. 55-6 part : south by B.S. No. 48-1 part ! 
west by B.S. No. 49-11 part .. .. _ .

Ryoti, dry, B.S. No. 55-6 part, belonging to Yannarn 
Venkanna, mortgagee lmmldisetti Kesavalu, bounded on 
the north by B.S. No. 53-1 part ; east by B.SrNo. 55-6 
part ; soutb by B.S. No. 45-1 part ; west by B.S. No. 49-12 
part

AOS.
Ryoti, dry, B.S. No. 45-3 part, belonging to Bachu 

Abkayyn, bounded on the north by 13.8. No. 45-2 part; east 
by B.S. No. 45-3 part; south by No. 56. Mopidevi; 
west by B.S. No. 44 part .. . - A XT . • 0 06

Ryoti, dry, B.S. No. 66-1 part, belonging to Nadella 
Venkatramayya, bounded on the north, east and south by 
B.S. No. 66-1 part ; west by B.S. No. 02-3 part .. •-

Ryoti, dry, B.S. No. 62-2 part, belonging to Kruthi­
venti Vc-nkatesw’ara Rao, bounded on the north by B.S.
No. 62-2 part; east by B.S. No. 62-3 part; south by B.S.
No. 62-2 part; west by B.S. No. 62 1 part .. • •

Ryoti, dry, B.S. No. 62-3 part, belonging to Gulla- 
palli Sitharamayya, bounded on the north by B.S. No.
62-3 part; east by B.S. No. 66-1 part ; south by B.S. No.
62-3 part ; west by B.S. No. 62-2 part

Ryoti, dry, B.S. No. 59-3 part, belonging to Vcmuri 
Ramayya, bounded on the north by B.S. No. 59-3 part; 
east by B.S. No 62-1 part; south by B.S. No. 50-3 part; 
west by B.S. No. 59-2 part

Ryoti, dry, B.S. No. 62-1 part, belonging to Ravi 
Sithamma, wife of Venkatappayya, bounded on the north by 
B.S. No. 62- i part; east by B.S. No. 62-2 part; south by 
B.S. No. 62-1 part; west by B.S. No. 59-3 part

Ryoti, dry, B.S. No. 57 part, belonging to Mandava 
Sitharamayya, bounded on the north by B.S. No. 57 part ; 
east by B.S. No. 59-2 part ; south and west by B.S. No.
57 part

0’025

0*025 0*06

0*055
.. 0*065

0*05
0 045

0*08
.. 001

Ryoti, dry, B.S. No. 59-2 part, belonging to Ravi 
Sithamma, wife of Venkatappayya, bounded on the north 
by B.S. No. 59-2 part; east by B S. No. 59-3 part; south 
by B.S. No. 59-2 part ; ’west by B.S. No. 57 part

Ryoti, dry, B.S. No. 57 part, belonging to Mandava 
Sitharamayya, bounded on the north, east, south and west 
by B.S. No. 57 part .. .. ..

Ryoti, dry, B.S. No. 57 part, belonging to Kruthi- 
venti Venkatasubtnyya, bounded on the north, east, south 
and west by B.S. No 57 part ..

Ryoti, dry, B.S. No. 47 part, belonging to Nadella 
Venkatramayya, bounded on the north by B.S. No. 47 part; 
east by B.S. No. 57 part ; south by B.S. No. 58-1 part; 
west by B.S. No. 47 part ..

Ryoti, dry, B.S. No. 57 part, belonging to Krutlil- 
venti Venkate3warao, bounded on the north, east and 
south by B.S. No. 57 part; west by B.S. No. 47 part

Ryoti, dry, B.S. No. 57 part, belonging to Kruthi- 
venti Venkatasubbayya, bounded on the north, east, south 
and west by B.S. No. 57 part.. ..

Ryoti, dry, B.S. No. 47 part, belonging to Nadella 
Venkatramayya, bounded on the north and east by j.S.
No. 47 part; south by B.S. No. 5a-i part; west by B.S.
No. 46-4 part

Ryoti, dry, B.S. No. 58-1 part, belonging to 
Kruthivenfci Venkateswarao, bounded on the north by B.S.
No. 47 part; east and south by B.S. No. 58-1 part: west bv 
B.S. No. 46-4 part

Ryoti, dry, B.S. No. 5S-1 part, belonging to 
Kruthiventi Venkateswarao, bounded on the north by B.S.
No. 58-1 part; east by B S. No. 58-2 part; south by R.S.
No. 51 ; west by B.S. No. 5S-I part

Ryoti, dry, B.S. No. 58-2 part, belonging to Kruthi­
venti Venkateswarao, bounded on the north and east by B.S.
No. 58-2 part; south by R.S. No. 51 ; west by B.S. No!
58-1 part

Ryoti, dry, B.S. No. 58-2 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north by B.S.
No. 5S-2 part; east by B.S. No. 58-3 part; south by R.S.
No. 51 ; west by B.S. No. 58-2 part

Ryoti, dry, B.S. No. 58-3 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north an t east by 
B.S. No. 58-3 part ; south by R.S. No. 51 part; west ‘bv 
B.S. No. 5S-2 part ..

Ryoti. dry, B.S. No. 58-3 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north by B.S. No 
58-3 part ; east by B.S. No. 58-4 part; south by R.S. No*
51 part; west by B.S. No. 58-3 part

Ryoti, dry, B.S. No. 53-4 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north bv B S 
No. 6S-4 part ; east by B.S. No. 58-5 part; south by R s!
No. 51 ; west by B.S. No. 58-3 part

Ryoti, dry, B.S. No. 53-5 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north by B.S. No.
58-5 part; east by B.S. No. 63-1 part; south by R.S. No.*
51 ; west by B.S. No. 58-4 part

Ryoti, dry, B.S. No. G3-1 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north by B.S.
No. 63-1 part; east by B.S. No. 63-5 part; south by R.S.
No 52 ; west by B.S. No. 58-5 part

Ryoti, dry, B.S. No. 63-5 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north and east by 
B.S- No. 63-5 part ; south by R.S. No. 52 ; west by B.S. No.
63-1 'dTyf j}_s. No. 63-5 part, belonging to Kruthi­
venti Venkatasubbayya, bounded on the north and east by 
B.3. No- 63-5 part; south by R.S. No. 52 ; west by B.S. No.
63-5 P^y0tij 'dry B.S. No. 63-5* part, belonging to Kotara 
Ramakrisbuayya, bounded ou the north and east by B.S.
No 63 5 part; south by R.S. Nos. 52 and 53 parts; west 
bv B S. .No. 63-5 part ..

Ryoti, dry, B.S. No. G3-5 part, belonging to Kantham- 
neni Kodandaramayya and Kamaehaudrayya, bounded 
“n the north by B.S. No. 63-5 part; east by B.S. No. 64 
„art * south by R.S. No. 53; west by B.S. No. 63-5 part .. o*035 
P Ryoti, dry, B.S. No. 116 part, belonging to Yadla- 
nalli Rattayya, bounded on the north, east and south by 
u S No. 116 part; west by B.S. No. Ill part

' Ryoti, dry, B.S. No. 116 part, belouging to Yadla- 
nalli Peda Venknyya, mortgagee Vadlumudi Rangayya 
hounded on the north, east and south by B.S. No. m 
nart; west by B S. No. Ill part . -
1 Ryoti, dry, B.S. No. 316 part, belonging to Yadla- 
nalli China Venkayya, bounded on the north, east and south 
1 B-S. No. 110 part ; west by B.b. No. Ill part

Ryoti, dry, B.S. No. 116 part, belonging to Yadla- 
palli China Ventayya, bounded on the north and east by 
B.S. No. part; south by R S. No. oo C; west by B.S.
I'°* 1 ^yoti, dry, B.S. No. 119-1 part, belonging'to Yadla 
cpahavya, bounded on the north and east by b ]]C|1
oSt; south by R.S. No. 57 ; weal by B.S. n0. 118 part1 0*015 
p Ryoti, dry, B.S. No. Ua-1 part, belonging to Yadla-

Z&sTtrTiZ* b/ It -it
119-1 part

0*01
0*10

0*020*04

.. 017

0*06Ryoti, dry, B.S. No. 53-1 part, belonging to 
Mandava Sakun-alamma, wife of Nagayya, bounded on the 
north and east by B.S. No. 53-1 part ; south by B.S. 
No. 55-6 part ,* west by B.S. No. 49-13 part

Ryoti, dry, B S. No. 49-7 part, belonging to Adi 
Venkataswamy, bounded on the north by B.Si No. 49-7 
part; east by B.S. No. 49-8 part; south by B.S. No. 4S-3 
part ; west by B.S. No. 49-7 part

Ryoti, dry, B.S. No. 49-8 part, belonging to Yejelia 
Raghavayya, bounded on the north by B.S. No. 49-8 
part ; east by B.S. No. 49-9part; south by B.S. No. 48-3 
part; west by B.S. No. 49-7 part

Ryoti. dry, B.S. No. 49-9 part, belonging to Yannain 
Ratamma, wife of Venkanna, bounded on the {north by 
B.S. No. 49-9 part; east by B.S. No. 49-10 part; south 
by B.S. No. 48-3 part; west by B.S. No. 49-S part

Ryoti, dry, B.S. No. 49-10 part, belonging to Yajella 
Kotayya and Yajella Ramayya, bounded on the north by 
B.S. No. 49-10 part ; east by B.S. No. 4S-1 part ; south 
by B.S. No. 48-3 part; west by B.S. No. 4 9-9 part

Ryoti, dry, B.S. No. 48-3 part, belonging to Adi 
Venkataswamy, bounded on the north by B.S- No. 49-7 
to 10 part; east by B.S. No. 48-1 part; south and west by 
B.S. No. 48-3 part

Ryoti, dry, B.S. No. 49-11 part, belonging to Yarla- 
gadda Vira Raghavayya, bounded on the north and east 
•by B.S. No. 49-11 part ; south by B.S. No. 48-1 part; west 
by B.S. No. 49-11 part

Ryoti, dry, B.S. No. 48-1 part, belonging to Yannam 
Eathamma, wife of Venkanna, bounde.1 on the north by 
B.S. No. 49-11 part : east and south by B.S. No. 
part; west by B.S. No. 49-10 and 4S-3 part

Ryoti, dry, B.S. No. 49-7 part, belonging to Adi 
Venkataswamy, bounded on the north and east by B.S. No. 
49-7 part ; south by B.S. No. 48-3 part ; west by B.S. No. 
49-7 part

.. 0*08

0*001
. 0*04

0*0020*01

00010*01

Oil0*01

0 110*01

0*01.. 0*03

0*03.. 0*001

48-1 0*02.. 0*03

002. . 0*001
Ryoti, dry, B.S. No. 48-3 part, belonging to Adi 

Venkataswamy, bounded on the north by B.S. No- 49-7 
part; east and south by B.S. No. 48-3 part; west by B.S. 
No. 44 part 0*01. . 0*04

Ryoti, dry, B-S. No. 4S-3 part, belonging to Tmmidi- 
setti Kesavalu, bounded on the north and east by B.S. No. 
48-3 part; south by B.S. No. 48-4parfc; west by B.S. No. 44 
part 0*02.. 0*03

Rvotl, dry. B.S. No. 48-4 part, belonging to Immedi- 
setti Kesavalu, bounded on the north by B.S. No. 48-3 
part ; east and south by B.S. No. 48-4 parfc ; west by B.S. 
No. 44 part

Ryoti, dry, B.S. No. 48-4 part, belonging to Adi 
Venkataswamy, bounded on the north and easfc by B.S. No. 
48-4 part ; south by B.S. No. 48-5 parfc ; west by B.S. 
No. 44 part

0*10. . 0*05

0*01
.. 0*005

J.y, B.S. No. 48-5 part, belonging to 
Peda Venkayya, mortgagee Vadiamudi

Ryoti, dry
Yadlapaili IVd** . ------------- --
Rangayya, bounded on the north by B.S. No. 48-4 part; east 
by B.S. No. 48-5 part ; south by B.S. No. 47 parfc; west 
by B.S. No. 44 part .. .. ,

Ryoti, dry, B.S. No. 47 part, belonging to (1) Man­
dava Viraraghavayya, (2) Mandava Venkataratnam and (s) 
Mandava Venkatcswarlu, Nos. (2) and (3j being minors 
by guardian and uncle Viraraghavayya, bounded on the 
north by B.S. No. 48-5 part: east and suuth by B.b. No. 
47 part; west by B.S. No. 44 part A . „

Ryoti, dry, B.S. No. 4? part, belonging to Naaella 
Venkatramayya, bounded on the north and east by B.b. 
No. 47 part; south by B.S. No. 46-1 part; west by B.S. 
No. 44 part

0*02
.. 0*045

0-035

.. 0 04

-• 0*03
.. 0*06

°‘ Ryoti,’dry, B.S*.* No. 46-i psrfc, belonging to Thota
Ankamma, wife of Lakshmanna, bounded on tho north by 
B S. “o. 4 7 part: east by B.S. No. 46-1 part; south by 
B.S. No. 45-i part; west by B.S. No. 44 part .. .. 0 Ub

Ryoti, drv, B.S. No. 45-1 part, belonging to Ravi
Subbayya, bounded on the “orth by B.b. No. 46-1 part,
east by B.S. No. 4o-l part; south by R.S. No. 4J , west by 
B.S. No. 44 part ** **

0-03

0-02by

Evoti dry, B.S. No. 45-1 part, belonging to Ravi 
Snbhi^Y? bounded on the north by R S. No. 49 part , 
last b^BS. no 4a-l part; south by B.S. No. 45-2part;
west by B.S. No. 44 part .. .. **

Ryoti drv B.S. No. 45-2 part, belonging to Bachu 
Pirl-avvay bounded on the nerth by B S. No. Jo-1 part,
Sst by B.S No0 45 2 P»tt; south by B.S. No. 45-3 part;
west by B.S. No. 44 part

0*16

0*025
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should be man handled and not allowed to be loaded 
or unloaded under their own power. No fire, naked 
light or smoking should be allowed in or near trucks 
containing the vehicles,” the following shall be sub­
stituted, namely: —

“ Motor vehicles must not be accepted for 
carriage if charged with electricity, gas 

• oil or other inflammable liquid or vapour,
except that in the case of motor cars only, 
a quantity of petrol not exceeding two 
gallons may lie left in the tanks, provi­
ded that:—
(a) the flow of petrol to the carburetter 

has been cut off;
(b) any pressure has been released from 

the tank;
(c) the tank is in sound condition and 

closed by a well-fitting cap;
(d) the engine has been run. by the person 

in charge of the car—this is to he done 
in the open air and not in a closed 
truck—until the carburetter has become 
exhausted and the engine stops automa­
tically ;

Note.—Cars fitted with a petrol pump 
working from the engine, in which the 
feed supply is automatically cut off when 
the engine is stopped, and feeding the 
carburetter directly from the main tank 
without the intervention of any form of 
gravity or other subsidiary feed tank, 
may dispense with the condition pre­
scribed by this clause; .

(e) no fire, naked light or smoking is allow­
ed in or near trucks containing the 
vehicles. .

ACS.

-MSra. «I%56- M°pld6vi..and *-s:
non; ttZ, t0^* dry, B.S. No. 119-1 part, belonging to Yadla- 
lin i T 8;ayya' bounded on tlic north and east by B.S. No.

anJ 52- .Mopid0T!: 
non? ni^yotl’r ^r,y’ k°' Parfc, belonging to Yadla-pain China Venkayya, bounded on the north by B S. No. 119-1 part; east by B.S. No. 125 part:
58 ; west by B.S. No. 119-1 .part

.. 0-035

! 0-02

south by R..S. No.
.. 0-025 

Total .. 3-347
.^amlndar of Devarakota estate is the melvaramdar for all the above items.’

NOTIFICATIONS.
Fort St. George, January 21, 193G.

No. 19__
The following notifications of the Government of 

India are republished: —
RAILWAY DEPARTMENT.

(Railway Board.)

New Delhi, the 2nd January 1936.
No. 1078-T./III.—In exercise of the powers con­

ferred by section 47 of the Indian Railways Act, 1890 
(IX of 1890), and by the notification of the Govern­
ment of India in the Department of Commerce and 
Industries, No. 801, dated the 24th March 1905, the 
Railway_ Board direct that the following further 
amendments shall be made in the General Rules for 
all open lines of railways in British India adminis­
tered by the Government, published with the notifi­
cation of the Government of India in the Railway 
Department (Railway Board) No. 1078-T., dated 
the 9th March 1929, namely: —

Motor cars with tanks not more than 2 full 
of petrol may, however, be accepted for journeys 
between the. hours of sunrise and sunset subject to 
the conditions given above.

The consignor should declare on the consign­
ment note that, these conditions have been complied 
with.”

I. In Part I of the said rules—
(1) For rule 23 the following rule shall be 

substituted, namely: —
“ 23 Distinction between signals.

(a) Signals on brackets and bridges shall 
be distinguished as much as possible by 
grouping and by making the more import­
ant signals higher than the less important 
signals.

(b) At stations where a number of lines 
diverge from an approach line, which is 
not a through fast line, one signal with 
indicating apparatus for each diverging 
line may be provided instead of separate 
signals.

Note.—Under approved special instructions 
the indicating apparatus referred to above 
may be dispensed with.

J[c). If the approach line is a through fast line 
a separate signal shall be provided for it, 
and where lines diverge from both sides of 
it, one signal shall be provided for lines 
diverging to the left, and another for lines 
diverging to the right.

Note.—Where three aspect colour light sig­
nalling is in use one signal with indicating 
apparatus for each diverging line may be 
adopted under approved special instruc­
tions.”

(2) In rule 35 for the Words “which is.not a
station ” the words “ which is not a block station 
shall be substituted. £ ,, i

(3) In clause (17) of rule 3So for the word 
ec contractors ” the word “ contactors shall 
substituted.

II. In the Schedule appended to Part III of 
the said rules—

(1) In column 4 against serial No 3, for 
the words “ Tanks of motor vehicles, when tendered 
for carriage, should be examined to see that t _y 
do not contain more than one gallon oi petrol, 
the vehicles are to be carried in closed trucks, tli y

(2) The following footnote to serial No. 3 
shall be omitted, namely : —

“ Consignments of petrol exceeding three 
gallons should not be accepted unless a 
license issued by a District Magistrate or 
a pass issued by the holder of a general 
license is produced.”

(3) For the entry in column 2, against serial 
No. 6, the following entries shall be substituted, 
namely: —

“ Enamels, nitro-cellulose.
Lacquers, nitro-cellulose.
Paints, nitro-cellulose.
Polishes, nitro-cellulose.
Stains, nitro-cellulose.
Varnishes, nitro-cellulose.”

(4) In the entries in column 3 against serial 
Nos. 19 and 26 after the words “ free from cinders, 
or of chalk, sand ” the words u husks or ashes of 
husks ” shall be inserted.

(5) To the entries in column 2 against serial 
No. 32 the following entry shall be added, namely: —

“ Nitrate of Strontium (Strontia).”
(6) In column 3 against serial No. 56 after 

regulation ( / ) the following regulation shall be added, 
namely: —

“ (g) Cylinders containing carbonic acid gas 
(carbon dioxide) fitted with one squared 
metal shoe, instead of two, and imported 
into British India prior to 2nd January 
1936 may be accepted naked, provided that 
they conform to the other requirements 
laid down in rules.”

(7) For the entries in columns 2, 3 aijd 4 
against serial No. 58, the following entries shall be 
substituted, namely: —

1. Must not be conveyed in closed trucks or ^'names’2. Must not be placed in any of the Railway Companies
enclosed sheds or ware-houses. , . on «,,» con_3. The grade of Ferro-silicon must be stated on tne con
signment note. between 30 per

4. Casks or cases containing ^^fi^forated with not 
cent and 65 per cent must be
fewer than four o n c - inc h ho le* . 80 per cent and

5. Drums containing ‘ be perforated with notin flno powder) must pc' Jfour one-inch holes.

“ Ferro-silicon— 1
30 per cent and under 65 per cenfc *r,rl [In casks, cases, sacks or 

over, except as provided below. drums.
Ferro-silicon —

Between 30 per cent and 65 per cent.
Ferro-silicon— _ i ,1™™80 per cent and over in fine powder ••• In casks or d urns. over 

fewer thanl
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department op industries AND LABOUR.
Posts and Telegraphs Branch.

New Delhi, t/ie 2nd January 1936.

conferred T5"^ir‘~^In exercise of the powers
1898WlL bn the Ind‘an Post Office Act, 189S (VI of 
direct +W^Ve5nnr (?enefal in Council is pleased to 
inad^ fihe °r 0,wlDS further amendment shall be 
namely — ^ Indlan 1 ost 0ffice Pules, 1933,

Department, Fort St. George, Madras, within 
month of the date of this notification in the Gazette. 
A map showing the route of the proposed line will be 
kept for public inspection in the municipal office at 
Mannargudi and in the office of the applicants at 
Trichinopoly.

one

Fort St. Qeorge, January 11, 1936.
No. 22.—Under section 48 (1) of the Land Acquisition 

Act I of 1S94, as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923, the Governor in 
Council hereby withdraws from the acquisition of the 
following lends notified under section 4 (1) of the Act as 
required for the Kistna East Bank Canal extension 
situated in Kistna district—

•■N.W as o°;
Zealand, Kelantan or Fiji ” shall be substituted.

k i New

Fort St. George, January 8, 1936 
(G.O. Ms. No. 69 W.).

No. 20.—
In exercise of the powers conferred by section 51 

of the Indian Electricity Act, 1910 (as amended), the 
Government are pleased to confer on the Trichinopoly- 
Srirangam Electric Supply Corporation, Limited, the 
licensees under the Trichinopoly-Srirangam Electric 
Licence, 1925, for laying a high-tension electric trans­
mission line at 11,000 volts from the Government 
Receiving Station at Trichinopoly to the Trichino- 
poly Mills, Limited,, and the villages of Pirattiyur and 
Koiathur along the route shown in red in the map 
T.S.E. No. 231, dated the 21st October 1935, the 
powers which the Telegraph authority possesses under 
sections 1.0 to 19 and 19-A of the Indian Telegraph 
Act (XIII of 1885) with respect to the placing of 
telegraph lines and posts for the purpose of a tele­
graph established or maintained by Government or 
to be so established or maintained. The exercise 
of the powers hereby conferred is subject to the 
provisions of the' said Indian Telegraph Act and also 
to the following further conditions: —

(1) The transmission line shall be run as far as 
possible in a straight line along the route marked in 
the map.

(2) The telegraph and telephone lines, if any, 
crossing the power line shall be efficient^ guarded 
to the satisfaction of the Telegraph authority and 
the Chief Engineer for Electricity and all such 
crossings shall be at right angles or as nearly as 
right angles as possible.

(3) In all cases where the telegraph and tele­
phone lines are diverted or altered at the request of 
the licensees the cost of such diversion or alteration 
shall be borne by them.

(4) No distribution shall be effected from the 
transmission line.

(5) The village of Pirattiyur shall be supplied 
with electrical energy immediately and the village of 
Koiathur shall be supplied with energy as soon as 
possible.

Divi taluk, Pedakallepalli village.
Date and page of the Gazette in which the draft 

notification was published.
(Purpose < f acquisition—Excivatlug No. 3. Pedakallepalli 

South branch of No. XI. Mopldevi channel.)
Part I, 1616, 4th September 1934, S. No. 466

Extent.-

ACS.
0-03

(Purpose of acquisition—Excavating No. XI. Mopidevi channel.)
0-39Part 1, 1642, 10th October 1933, S. No. 249

Tekupalli village.
(Purpose of acquisition—Excavating No. XI. Mopidevi channel.) 

Part I, 1642, llth October 1933, S. No. 10

Bhogireddipalli village.
(Purpose of acquisition—Excavating Chlnnapuram 

branch of No. 9. Yadapalem channel.)
Part I, 1616, 4th September 1934, S. No. 210 ..

0*05

063

Puritigadda village.
(Purpose of acquisition—Excavating No. VI. Challapalli channel.) 

Part I, 1641, ICth October 1933, S. No. 67
S. No. 72 
S. No. 88 ,

0*10no»>
0*12> >

No. 23.—Under section 48 (1) of the Land Acquisiti on 
Act I of 1894, as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923, the Governor in 
Council hereby withdraws from the acquisition of the 
following land included in the notification under 
section 4 (1) of the Act, published at page 983, Parti 
of the Fort St. George Gazette, dated 9rh July 1935, 
being required for excavation of field bodhis in Kali- 
dindi village, Kaikalur taluk, Kistna district—

Number 
of Add 
bodhi.

as

Approxi­
mate

extent.
ACS.
b-45
0*45
044
0-12

Number 
of field 
bodhi.

Approxi- - 
mate 

extent. 
ACS. 
006 
0 23 
014

Survey
number.

Survey
number.

16 .. 715214
3 716

16 .. 7314
15 .. 712

Fort St. George, January 8, 1936. No. 24.—Under section 48 (I) of the Land Acquisition 
Act I of 1894, as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923, the Governor in 
Council hereby withdraws from the acquisition of the 
following lands notified under section 4 (1) of the Land 
Acquisition Act as required for excavating field bodhis 
under No. X. Kokkiligadda channel in Mopidevi village 
of Divi taluk, Kistna district, published at page 1449 of 
Part I of the Fort St. George Gazette, dated 29th October 
1935:—

No. 21.— ,
An application has been made to Government by 

the East Tanjore Electric Supply Corporation, Limi­
ted, the licensees under the Mayavaram-Mannargudi- 
Tiruvarur Electric Licence, 1933, for the grant to 
them of the powers of the Telegraph authority for 
laying a high-tension electric transmission line at 
11.000 volts from Mannargudi to the towns of Pattuk- 
kottai,. Adirampatnam, Muthupet and Tiruturai- 
pundi along the route shown in red in the map 
No. 184, dated 17th December 1935. submitted with 
their letter M.A.K. No. 8238, dated 17th December 
1935. It is proposed to confer upon the applicants 
the powers which the Telegraph authority possesses 
under sections 10 to 19 and 19-A of the Indian ie_e-

the following condi-

Extent.
ACRE.

0-01
0-77

Pine No. 19, B.S. No. 19 
,, No. zl, B.S. No. 19

ACQUISITION OF LANDS. 
Fort St. George, January 8, 1936.

graph Act, 1885, subject to 
tions: —

(1) The line shall be run as far as possible m a 
straight line along the route marked in the map.

(2) The telegraph and telephone _ lines if any 
crossing the power line shall be efficiently- g
to the satisfaction of the Telegraph antho y 
tho Chief Engineer for electricity and all an 
crossings shall he at right angles or as nearly at noa 
angles as possible.

(3) Tn all cases where
diverted or . .

the cost of such diversion or

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 0-05 of an acre, be the same 
a little more or less, is needed for a public purpose, to 
wit, for provid ng well-site to the Adi-Andhras ; a’nd 
under sections 3 and 7 of the same Act, the District 
Xabour Officer, Kistna, Cb.Iakolapudi, is appointed to 
perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said land. 
A pl»n of the land is kept in the office of the District 
Labour Officer, Kistna, Chilakalapudi, 
jpgpected at any time during office hours.

Kistna district, Divi taluk, Pedasanagallu village.

the telegraph and tele- 
altered at the request 

altera- and may bephone lines are 
of the licensees 
tion shall be borne by them.

(4) No distribution shall he effected from the 
transmission line. .

2. Every local authority, companv de^

rous of making any n addressed to the

ACRE.Pvoti. vrei’ ^’■®* No 318-1 A-2, kudivararadar KakarR 
^nkuilaswaml, PedamukthevJ, melvaramdar Zamlndar 
of Devarakota estate, bounded on the north, east and 
south by No. 818-1 A-l; west by No. 318-1 B & } A-i. 0*05
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Whereas it appears to the Government that the land 
specified below is needed fcr a public purpose, to wit, 
for additional lands for distributary channel from sluice 
No. 6 of the Kattalai high level channel, notice to that 
effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4 (1) of (he 
Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXXVIII of 1923 ; 
arid, the Governor in Council hereby authorizes the 
Sub-Collector, Karur, his staff and workmen to exercise 
the powers conferred by section 4 (2) of the Act. 
Under sub-section (4) of section 17 of the Act, the 
Governor in Council directs that, in view of the urgency 
of the case, the provisions of section 5-A of the Act shall 
not apply to the acquisition of the waste or arable lands 
specified below.

ACS.
(Waste.)

Government, drv, S.F. Mo. 243-2 part, pattadar Shanmuga 
Muthnraja, claimant same as In No. (1) of S.F. No. 243-1 
part, mortgagee same as In S.F. No. 243-1 part, bounded 
on the north by No. 2*3-1 pirt; east by No. 243-2 
part ; south by No- 255-1 A ; west by No. 244..

Government, dry, S.F. No 246-3 A-l part, pattadar 
A. K. Govlndarajaln N iyu iu, enjoyers (1) S. Sannasi 
Muthiriyan, (2) minor Sankaran Muthiriyan, g .ardian 
father No. (l),"(3) S. Mam1 mi Muthiriyan, (4) minor 
Pcriannan, guardian father No. (3), (5) P. Andiappan 
Muthiriyan, (6) minor Itasalingam, guardian father 
No. (5), (7) A. Andiappa Muthiriyan, bounded on the 
north by No. 217 part; east by No. 246-3 A-l part; 
south by No. 248-3 B part; west bv No. 2*6-3 A-l part. 0'05 

Government, dry, S.F. No. 216-3 B part, pattidar same as 
in S.F. No. 235-2 B part, enjoyers same as in S.F. No.
246-3 A-l part, bounded on the north by No. 246-3 B 
part: east by Nos. 216-2 part and 245-1 ; south by No.
246-3 B part; west by No. 246-3 A-l part 

Governm-nt, dry, S.F. No. 2*8-1 B-l part, pattadar 
D. Ratnachalam Ayyar, enjoyer same as in S.F. No. 246-3 
A-l part, bounded on the north by No 248-1 B-l part; 
east by No. 2i8-l B-2 part; south by No. 24s-l B-l part; 
west by Nos. 249-1 B, 6 A & 6 C parts 

Government, dry, S.F. No. 248-1 B 2 part, pattadar same 
a3 in S.F. No. 243-1 B-l part, enjoyers (l) M. Neelamega 
Muthiriyan, (2) minors Sembagam and Govin.lan, 
guardian father No (l), (3) M. Karuppanna Muthiriyan,
(4) minors Ariyan Pilaniandl and Raman, guardian 
father No. (3), (5) M. Santana Muthiriyan and (6) minors 
Perumal Kathan Veerappan and Krishnan, guardian 
father No. (5), bounded on the north by No. 2*8-1 B-2 
part; east by No. 247 part; south by N03. 248-1 B-2 
part and 247 part: west by No. 248-1 B-l part 

Government, dry, S.F. No. 249-1 A part, pattadars N03.
(1) and (2), same as in Nos. (14) and (15) of S.F.
No. 238-2 0-2 part, enjoyer A. Perianna Muthiriyan, 
bounded on the north by No. 249-1 A part ; east by No.
249-2 A part; south by No. 249-1 B ; west by No. 251-1 
G-l part .. .. :.

Government, dry, ,S.F. No. 249-1 C part, pattadars and 
enjoyers same as In S.F No. 249-1 A part, bounded on 
the north by No. 249-1 B; east by No. 249-2 C part; 
south by No. 249-1 U part; west by No 251-1 G-3 part.. 

Government, dry, S.F. No. 249-2 A part, pattadars Nos.
(1) and (2) same as Nos. (L4) and (15) of S.F. No. 238-2 
C-2 part, i njoyers (L) T. Kombaruyan Muthiriyan,
(2) K. Kakkayan Muthiriyan, (3) minor Perumal, 
guardian father No. (2) and (4) K. Marudai Muthiriyan, 
bounded on the north by No. 249-2 A part; east by No.
249-3 A part ; south by No 249-1 B ; west by No. -49-1 
A part' .. . .. ..

Government, dry, S.F. No. 249-2 C part, pattadara and 
enjoyers same as in S.F. No. 249-2 A part, bouaded on 
the north by No. 249-1 B ; east by No. 249-3 C part; 
south by No. 249-2 C part; west by No. 24J-1 C part .. 546

sq. links*

0-03

0*07

Trichinopoly district, Kulittalai taluk, Vaiganallur 
village.

0*06Approxi­
mate

extent.
AOS.

(Waste.)
■ Government, dry. S.F. No. 238-2 B part, pattadar Gopala 

Dass, Dwaraka Dass family trust estate, enjoyers 
S. Perianna Muthiriyan, P. Marlmuthu Muthiriyan, 
P. Aruinuga Muthiriyan, P. Mamuni Muthiriyan and 
P Sangapillai Muthiriyan, bounded on the north bv No. 
238*2 B part; east by Nos. 238-2 B part and 240-1 A 
part; south by Nos. 238-2 B part and 239-2 parts; west 
"by No. 238-2 B part & 2 A-l

‘ Government, dry, S.F. No. 238-2 C-2 part, pattadars (1) 
S. Viruddagiri Nadar, (2* minor Sahapathi, guardian 
father No. (1), (3) G. Meenakshi Aramal, (4) C. S. Maha- 
deva Ayyar, (5) Subbaratna Sastri, (6) Dasl Ponoachl 
alias Renganayaki Animal, (7) MarimuGiu Aramal, (8) 
D, Ratnachalara Ayyar, (ft) N. • Sivachidambaram Pillal, 
(10) A. K Govindarajalu Nayudu, 11) VrSrirangan 
Muthiriyan, (12) ft. Natesa Ayyar, (13) A. Kunnudayan 
Muthiriyan, (14) R. Rajamanickam Pillai, (15) R. Rama- 
durai Pillai, (10) P. Kandaswamt Pillai, (17) 
S. Perumavee Ammal, (.181 P dariar, manager for the time 
being Sundaresa Ayyar, (19) minor Veeramalai, guardian 
mother Si mammal, (20) V. Ayyaswami Muthnraja, (21) 
minors Sanga Pillai and Sinnathambi, guardian father 
No. (20), (22) A. Veeramalai Muthnraja, (23) minor 
Ponuambalam,
A. Andivappan, (25) minors Periyaswami and another 
(not yet . named), guardian far her No. (24), (20)
A. Sinnayyan. (57) 8. Veeramalai Mufchuraja, (28) 
P Veeramalai Muthnraja, (29) minor -dnnayyau, guardian 
brother No. (28), (30) S Annavi Pillai. (31). P. Veera­
malai Muthnraja, (32) P. Mahamunl M'lthuraja, (33) 
S. Pakkiri Muthuraja, (34) K. Palaniyayee Ammal, 
(35) K. Sellammal, (36) Perumal Navudu. (37) 
S. Chandamian Sahib, (38) K. Paopammal alias 
Subbammal, (39) V. Subbaraya Deval, (40) V. Krishna- 
murti Avyar, (41) V. Subrahmanya Ayyar, (42) 
V. Govindarajalu Navudu, (43) R. Chmnaswvrai Nayudu, 
(44) Ponuambala Muthiriyan, (45) rntuor Arumugam, 
guardian mother Maruday e Ammal, (4*0 Nagan 
Ambalagaran, (47) K. Ramaswami Solayan, (48)
M. Manicka Muthiriyan, ('9) minors Slngaravelu, Raja- 
rathlniim, Karuppannan, Vyraperumal, guardian father 
No. (48), (50) M. Rajagopalan Muthiriyan, (5L) 
S. Venkatarama Ayyar, (5*2) T. V. Subrahmanya Ayyar, 
(53) Lt. Saraswathi Ammal. (54) V. Kalyanarama Ayyar, 
(55) M. Periva3wamt Pillai, (50) P. Rmuuswanil 
Xavandan. (r>7) V. Veerappa Kavandan. (58) P. Thansa- 
mufhu Ambalagaran, (59) S. Lakshmana Pandarara, (6 0 
P. Vemba Sastri, (01) P. Vyraperumal Muthiriyan, (62) 
P. Murugan Muthiriyan, (03) P. Kaila-i m Muthiriyan, 
(64) Nalluswami Asari, (65) I inra Sahib, (60 S. Veera­
malai Mooppan, (07) S. Kumar as warm Mudallvar, (68) 
V. Srinivasa Ayyar. (69) V. Radliakrishua Ayyar, (70)
N. NagamiUhu Muthiriyan. (71) N. Karuppannin 
Muthiriyan. (72) N. Mirudal Muth:rlyan, (73) N. Sappani 
Muthiriyan, (74) N. Sangili Muthiriyan, (75) N. Avinan 
Muthiriyan and (76) Ramaswami Pan larara. enjoyers 
same as in S.F. No. 23S-2 ,b part, bounded on the north 
by No. 238-2 C-2 part; east and south by Nos 233-2 C-2 
part and 2 0-1 A pari,; west by No 238-2 C-2 part

Government, dry, S F. No. 239-2 part, belonging to 
P. Poi.namhala Muthiriyan, bound^.d on the north by 
Nos. 239-2 part and 23S-2 A-l & 2 B part; east by 
No. 239-2 part: south by Nos. 239-2 part and 243-1 part; 
■west, by No. 239-2 part & 1 .. .. ••_

Government, dry, S F. No. 2*0-1 A part, p ittadars Nos (l) 
to (3), same .as in Nos. (.1), (2) and (64) of s.F. No. -33-_- 
C-2 part, enjoyers same a= in S.F. No. 233-2 B pirt, 
bounded on the north by Nos. 240-1 A part and 338-2 
C-2 part; east and south by No 240-1 A part; west by 
Nos 240-1 A part and 233-2 B part . ••

Government, dry, S.F. No. 2H-1 A part pattadars Nos. 
(1) to (3), simeasin Nos. (1), (2) and (6J)
238-2 C-2 part, enjoyers same as in No -33— ° 
bounded on the north by N<>s. 2*>-l V. p ut and .-33-2 
C-2 part; east by No. '40-2 pirt: south bv No. 240-1 A 
part; west by Nos. 238-2 C-2 part and 249-1 A part

0*05

0*08

0*01

0*01

0*01
father No. (22) (24)guardian

Government, dry, S.F. No. 249-3 A part, pattadars same 
as Nos. (14) and (15) of S F. No. 238-2 C-2 part, 
ea jo vers (!)■ A. Veeramalai Muthiriyan and (2) minor 
Sangap.llai, guardian father No. 0), bouaded on the 
north by No. 2*9-3 A pvt; east by No. 2*9-5 A part ; 
south by No. 2*9-1 B ; west by No. 24 »-2 A part 

Government, dry, S.F. No. 249-3 C part, pattadars and 
enjoyers same a3 in S.F. No. 249-3 A part, bounded on 
the north by No. 2*9-1 B ; east by No. 249-5 C part; 
south by No. 249-3 C part; west by No. 2 *9-2 C part .. 690

Government, dry, S F. No. 249*5 A part, pattadars same 
as Nos. (LI) aud (15) of S.F. No. 233-2 C-2 pirt, enjoyers 
(1) A Sannasi Muthiriyan, (•) A- Ponnambala Muthiri- 
yau and (i) in nors Arumugam and Periyaswami. guardian 
brother No. (1), bounded oa the north by No. 2*9-5 A 
part; east bv No. 249 0 A part; south by No. 219-1 B ; 
west by No. 249-3 A part

Government, dry, S.F. No. 249-5 C part, pattadars and 
enjoyers same a3 ia S.F. No. 249 5 A part, bounded on 
the uorth by No. 249-1 B; east by No. 249-6 C part; 
south by No. 2*9-5 C put; west by No. 2*9-3 O part .. 

Government, dry S.F- No. 2*9-3 A pirt, pattadars (1)
S. Viswanatharatnam Ayyar, (2) V. Suhbaratnam A,yyar 
and \3) minors Anmtaratnam, Kupparatuam and Rama- 
krUhnan, guardian father No. (2), (4) an t (5) same as 
Nos. (L4)anl (15) of 3 F. No. 2 1.3-2 C-2 part, enjoyers 
(L) P. Karuppannan Muthiriyan, (’) minor Periyannan 
guirdian father No. (I), (3) P. Sannasi Muthirlvan. (4)
P. Ponnambala Muthiriyan and (5) minors Periyannan, 
Veeramalai, Sangapillai and Annavi, guardian father No.
(4), bounded on the uorth by No 2*9-0 A part; east by 
No. 248-1 B-l part; south by No. 249-1 B; west by 
No. 249-5 A part

Government, dry, S.F. No. 249-6 C part, pattadars and 
enjoyers sim9 a* in S.F. No. 249-0 A part, bouaded oa 
the north by No. 2*9-1 B ; east by No. 218-1 B-l part; 
soutn by No. 24J-6 C part ; west bv No. 249-5 C part .. 

Government, dry, S.F. No. 251-1 B-l part, pattadars (1)
C. Sabapabhi Pilai and (2) minors Madhanab kosan and 
Ramarainam. guardian father No. (1) aud (3) to (76), 
same as Nos. (3) to (70) of S.F. No. 238-2 C-2 part, 
enjoyer T. Rukkumaul Ammal, bounded on the north by 
No. 251-1 B-l part; east by No. 251-1 C-l part; south by 
No. 251-1 B-2 ; west by No. 251-2 A part 

Government, dry, S.F. No. 251-1 B-3 part, pattadars and 
enjoyer same as in S F. No. 251-1 B-l part, bounded on 
the north by No- 251-1 B-2 ; east by No. 2ji-l C-3 part; 
south by No. 251-1 B-3 part; west by No. 2U-2 C part. 

Government, dry, S.F. No. 2.1-1 C-L pirt, pattadars same 
S.F. No 2)1-1 B-l part, enjoyor same as In S.F- No. 

2*9-1 A part, bounded on the north by No. 251-1 G-l 
part; east by No. 251-1 D-l part; south by No.251*1 B-2;
west by xNo. 251-1 B-l part ..

Government, dry, S.F. No. 251-1 C-3 part, pattadars and 
enjoyer same as In S.F. No. 25L-1 C-l part, bounded on 
thenorth by No. 251-1 B-2 ; oast by No. 251.1 D-3 ,
south by No. 251-1 C-3 part; west by No. 251*1 B-3

Government, dry, S.F. No. 251-1 D-l part, pattadars samp. 
as in S.F. No. 251-1 B-l part, enjoyors same as in H.U.
No. 249-2 A part, bounded on the north by {f0*,?3 ,
part; east by No. 251-1 E-l part; south by No. Ao l-l 
B-2 ; west by No. 251-1 C-l part

0*01

sq, links.

0*02

0*01

0*08

0*06

0*15
0*02 }

0*02

0*01

0‘03 0*01

(Arable.)
Governraent, dry, S.F. No. 240-3 A part, pattadar Sukklla 

Yi-jurveda Padasnla, manager Saraswathi Ainmai, 
enjo er M. Arasiyeo Ammal, bounded on the noren >y 
No. 240-3 A part; cast bv No. 240-4 ; south by No. 24 )-J 
part; we3t by No. 240-2 part

302
sq. links.

0*03

295
(Waste and arable.)

.Government, dry. S.F. No. 243-1 part, pattadar R. Vyra 
Kothan, claimants R. Marudai -Kothan and Shanmuga 
Muthuraja, mortgagee B; S. Ramaswami Ayvar, bounded 
on the north by No. 239-1 & 2 pare-; Gist by No. 
243-1 part; south by No. 2*3-1 & 2 parts; west by No.

sq. links.

.275• «
«q. links..0-15.244
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Munellapalle village.

Government, wet-, single crop, S. No. 220-2, belonging to 
G Sankara Reddi and Kuraparthi Pakiru Sahib, bounded 
on the north by No. 220-1 B ; east by No. 1023-1 of Sora- 
kayalapet; south by No. 223-2 ; west by No. 223-1 

Government, dry, S. No. 222-2, belonging to Gundlur 
Tajuddln Sahib, bounded on the north by Nos. 222-1 and 
220-1 B ; east by No 220-1 B ; south by No. 223-1; west 
by Nos. 225 and 222-1 

Government, wet, single crop, S. No. 223-1, belonging to 
Gundlur Tajuddin Sah:b, bounded on the north by Nos. 
222-2 and 220-1 B ; east by No. 223-2 ; south by No. 372 ; 
west by Nos.^24 and 225

Government, wet, single crop, S. No. 223-2, belonging to 
G. Sankara Reddi and Kuraparthi Pakiru Sahib, bounded 
on the north by No. 220-1 B & 2 ; east by No. 1023-1 of 
Sorakayalapeta; south by Nos. 371-1 and 372 ; west by 
No. 223-1 .. .. .. v . •

Government, dry, S. No. 374-2, belonging to Kuraparthi 
Pakiru Sahib, bounded on the north and east by No. 
1023-1 of Sorakayalapeta ; south by No. 1062 of Sora­
kayalapeta ; west by No. 374-1

0*01
0*03

0-54. *.
545

G°eTn'™y“™t^7i5Si^sNS- J®£. =•» P»t, pattadars andsm&mmimrs
sq. links.

1*37

550
0-44Go?b™part-’ pattadarssame

Govern me nr, dry, S F. No. 251-1 F-3 part, mttadars and 
enjoycr same as in S.F No 25i-i p i ™ j
the P°rth by No. 251-i'b-2'; eastbv N0P25l-^G-S 
Muth by No. 251-1 r-3 part; Westby5No. 251-1E-3

^aTiC WW rf/WW1 Pa*-tadara same
n \ t t> i - (' V. °(,s-r- * 238-2 C-2 part, enjovers(1) I. Palaniyandi Muthiriyan, (2) minor rrulaDDan
!nS7'?l “nhhWWli- <3> P- KaUswami MuthTrfyan 

nUPban.Mut,hir,,yan-boUnded on the north by 
S’- Part • tastby No- 2‘9-1 A part; south by No. 2^1-1 B-2 ; west by No. 251-1 F-l part 

Government, dry, S.F No. 251-1 G-3 part, pattadars and 
enjoyers sameasin S.F. No. 251-1 G-l part, bounded on 
tbe. °°rtb by„Jl°*. 2i>1*1 B'2 »' easfc by N'o. 249-1 C part: 
south by No. 261-1 G-3 part; west by No. 251-1 F-3 part. 

Government, dry S.F. No. 251-2 A part, belonging to 
President Bjstriet Board, Trichinopoly, bounded on the 
north by No. 251-2 A part; east by No. 251-1 B-l part: 
south by No. 251-1 B-2 ; west by No. 252-1 part .. 

Government, dry, ,S.F. No. 251-2 C part, belonging to 
same as in S.F. No. 251-2 A part, bounded on the north 
by No. 251-1 B-2 ; east by No. 251-1 B-3 part.: south by 
No. 251-2 C part; west by No. 252-3 part

Government, dry, S.F. No. 278-1 B part, pattadars same as 
Nos. (3) to (76) of S.F. No. 238-2 C-2 part, enjoyers 
same as Nos (1) to (i) of S.F. No. 246-3 A-l part, 

bounded on the north by No. 278-1 A ; east and south 
by No. 27S-1 B part; west by Manathatfcai village

sq. links.

0'21
0-01

Tsandravaripalle village.
Government, irrigable, dry, S. No. 153, belonging to Gund­

lur Abtu Sayyed, bounded on the north and east by No. 
1023-1 of Sorakayalapeta; south by No. 220-1 B of 
Munellapalle ; west by No. 154 

Government, dry, S. No. 156 B-2, belonging to Sheik Abdul 
Khadir Sahib, bounded on the north by No. 156 B-l ; east 
by Nos. 157 of Tsandravaripalle and 1023-1 of Sora­
kayalapeta; south by Nos. 10.3-1 of So-akayalapeta, 
No. 157 of Tsandravaripalle ; west by No. 156 B-l

O’Ol
1-46

C 22
0*01

Total .. 8*62

0*01 Fort St. George, January 11, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
for diversion of the right bank of the Gokivada gedda 
below the Yedumulla dam, notice to that effect is hereby 
given to all whom it may concern in accordance with the 
provisions of section 4 (1) of the Land Acquisition Act 
I of 1894, as amended by the Land Acquisition Amend­
ment Act XXXVIII of 1923; and, the Governor in 
Council hereby authorizes the Sub-Collector, Narasa- 
patam, his staff and workmen to exercise the powers 
conferred by section 4 (2) of the Act. Under sub-sec­
tion (4) of section 17 of the Act, the Governor in Council 
directs that in view of the urgency of the case the provi­
sions of section 5-A of the Act shall not apply to the 
acquisition of the waste or arable lands specified below.

Vizagapatam district, Sarvasiddhi taluk,
No. 45. Kotturu village.

0*01

546
sq. links.

55
sq. links.

Total .. 1*11
and 804 sq. links.

Fort St- George, January 6, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the lands speci­
fied below and measuring 8’62 acres, be the same a little 
more or less, are needed for a public purpose, to wit, for 
repairs to Petacheruvu of Sorakayalapeta; and, under 
sections 3 and 7 of the same Act, the Sub-Collector, 
Madanapalle, is appointed to perform the functions of a 
Collector under the Act and directed to take order for the 
acquisition of the said lands. A plan of the lands is kept 
in the office of the Sub-Collector, Madanapalle, and may 
be inspected at any time during office hours.

Chittoor district, Vayalpad taluk, 
Sorakayalapeta village.

Approxi­
mate

extent.
ACS.

Inam, wet, part of S. No. 273-1, belonging to Kaunam Ven- 
kataswami, son of Tkamma Nayudu, Kannam Venkata 
Rao, son of Appalaswami and Kannara Pothuraju, son of 
Mahalakshmi, bounded on tiie north by S. No. 272-3 ; 
east by S. No. 273-2 and remaining portion of S. No. 
273-1 ; south by S. No. 47-1 of ltajala village; west by 
remaining portion of S. No. 273-1 0*54

Raj ala village.
Government, wet, S. No. 47-1 part, belonging to Sundarapu 

Pothuraju, bounded on the north by S. No. 273-1 of 
Kotturu ; east by portion of S. No. 47-1 ; south by 
S. No. 48-3 & 4 ; west by portion of S. No. 47-1 

Government, wet, part of S. No. 48-3, belonging to Bali 
Reddi Gangannadora, bounded on the north by S. No. 
47-1 • east by portions of S. Nos. 48-3 & 4 to be acquired ; 
south by 8. Nos. 52-3 & 4; west by portion of 8. No.

Government wet, part of S. No. 48-4, belonging to Nane- 
palli Mahalakshmi and Nanepalli Gangannadora, bounded 
on the north by S. No. 47-1; east by remaining portion 
S No. 4S-4 ; south by portion of S. No. 48-3 to be 
acquired ; west by portions of S. No. 48-3 

Government, wet, part of S. No. 52-3, belonging to Nane- 
nalli Venkataswami, son of Atcbamma, bounded on the 
north by S. No. 43-3 ; ea8t by portion of S. No. 52-4 to 
be acquired and S. No. 4S-3 ; south by S. No. 51-2; west 
by portion of S. No. 52-3 .. •• . •• ••

Government, wet, part oi S. No. 52-4, belonging to Nane- 
Villi Jcganna, bounded on the north by S. No. 48-3 ; 
east by remaining portion of S. No. 52-4 ; south by S. No. 
52-3 * west by portion of S. No. 52-3 to be acquired 

Government, wet, part of S. No. 51-2, belonging to Nane- 
nnlli Sambanna, son of Krishnamma, bounded on the 
north by S. No. 52-3; east by portion of S. No. 51-2; 
south bv S. No. 59 ; west by portion of S. No. 51-2 

Government, wet, part of S. No. 58-1, belonging to Nane- 
G r7affiJoganna, bounded on the north by S. No. 64-1; 

?ast by remaining portion of S. No. 5c-l; south by S. No!
Gove’rom?nt!wtt,'tl)a'rt6tf1 S. No. 01-6 belonging to Kane- 

palli Jogauna, bounded on the north by S. No. 59 ; east 
and south by S. No. 64-1 ; west by portion of S. No.

0-38AC3.
Government, dry, S. No. 1058-1 A, belonging to Kuraparthi 

Pakiru Sahib, bounded on the north by No. 1023-1 ; east 
and south by No. 1058-1 B ; west by No. 1061-2 A & 2 B. 0*02 

Government, dry, S. No. 105S-1 C, belonging to Kuraparthi 
Pakiru Sahib, bounded on the north by No. I''23-1 ; east 
by No. 1056-1 ; south and west by No. 105^-1 B 

Government, dry, S. No. 1061-2 B, belonging to Kuraparthi 
Pakiru Sahib, bounded on the north by No. 3023-1 ; east 
by No. ior.S-1 A ; south and west by No. 1061-2 A 

Government, irrigable dry, S. No. 1062, belonging to 
Gyarampalie Yerradoddi Gangi Reddi, bounded on the 
north by No. 374-1 & 2 of Munellapalle ; east by Nos.
10C1-1 A and 1C23-1 ; south by No. 1063-1 B & 3 and 
1061-1 A ; west by No. 375 of Munellapalle .. . • •

Government, irrigab'e, dry, S. No. Iu63*l B, belonging to 
Gorant a Konda Reddi, bounded on the north by No.
1162 ; east bv No. It 63-2 & 3 ; south by No. 1064-1 B ; 
west by Nos. 3063-1 A and 370 of Munellapalle .

Government, irrigable, dry, S. No. 1063-2, belonging to 
Gomntla Konda Reddi, bounded 0D ,tbe °or.fb byA°*
1063-1 B ; east by No. 10G3-3 ; south by No. 1064-4 A ,

Government^irfigablef dry, S. No. 1063-3, belonging to 
G Gorantla Konda Reddi, bounded on the northi by No.

3062 ; east by No. 1061-1 A ; south by No. lo64-o A & 5
Governmentf italic? Wo. 106M B, belonging to 
G Gorantla Konda Reddi, bounded on the,Por1tbr^yI^,°;

1063- 1 B ; east by No. 1064-4 A ; south by No. 1064-1 G ;
west by ?0'Jric2bJeA dry s! No. 1064-1 C, belonging to 

Reddi bounded on the north by No.
Sty So.1064™A & 5 B ; south and west

W. a'VTSo&fi b, 4 B, 1 A <fc 1
c ; west by No. g* *No< J064-5 A, belonging toGovernment, irrigable, dry, o the north by No.
?0flr3n3l!ae5tOnandWUth lyTo. 1064-5 B; west by So.

1064- 4 A & 4 B

0*G3
0*20

0'07 0-09

2*67 0*60 '

0*35 0*01

0*40 0-40

0*48 0*16

0*03 0*0 4
Government, wet, part of S. No. 65, belonging to Nanepalli 

Atcbanna, Nanepalli Venkataswami,, and Nanepalli 
ADpalas-vami, sons cf Ganganna, bounded on the north 
bv portion of S. No. 58-i ; east by portion of S. No. 65 ; 
gouth by S. No. 66-1 ; west by portion of S. No/65 .!

Government, wet, part oi S. No. 6o-l, belonging to Nane- 
nnlli Atchanna, Nanepalli \ enkataswami and Nanepalli 
at oalaswami, sons of Ganganna, bounded on the north 
hv-portion of S. No. 65 ; east by portion of S. No. 66-1; 

th by s. No. 66-2; west by portion of 8. No. 66-1

0*01
0*74

0*11

0*84sou
0*01

• 9m •
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Under section 6 of the Land Acquisition Act, the 
governor in Council hereby declares that the land speci­
fied below and measuring O’Ol of an acre, be the same 
a little more or less, is needed for a public purpose, 
to wit, for acquiring indefeasible title to the land 
occupied by the labour well at Mallepalli village ; and, 
unddr sections 3' and 7 of the same Act, the District 
Labour Officer, East Godavari, Cocanada, is appointed to 
perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said 
land. A plan of the land is kept in the office of the 
District Labour Officer, East Godavari, Cocanada, and 
may be inspected at any time during office hours.

East Godavari district, Peddapiur taluk, 
Mallepalli village.

Government, dry, R.S. No. 624-2, belonging to Bandi Yegnlu 
and Banai Venkanna, bounded on the north and east by 
R.S. No. 624-1; south by R.S. No. 623; west by R.S.
No. 624-1 ..

ACRE.
Government, wet, No. 19-6 B, belonging to R. A. 

SeahadrI Ayyangar, bounded on the north by No. 19-6 
A ; east by No. 20-1 B ; south by No. 21-2; west by 
No. 19-5 B

Government, wet, No. 20-1 B, belonging to (1) Jagan- 
natha Ayyangar, (2) Palaniyappa Filial (mortgagee), 
bounded on the north by No. 20-1 A ; east by No.
20- 2 B ; south by No. 21-2 : west by No. 19-3 B 

Government, wet, No. 20-2 B, belonging to Natarajan
Chetti, bounded on the north by No. 20-2 A ; east by 
No. 20-3 B ; south by No. 21-2 & 3 ; west by No. 20-1 B. 

Government, wet. No. 20-3 B, belonging to same as in 
S.F. No. 23-1 B, bounded on the north by No. 20-3 
A ; east by No. 21-4 B; south by No. 21-3; west 
by No. 20-2 B .. ..

Government, wet, No. 21-4 B, belonging to same as in 
S.F. No. 23-1 B, bounded on the north by Nos. 20-3 
A, 4 & 5 and 2L-4 A ; cast by No. 219-1 : south by Nos.
21- 3 and 21-4 C ; west by No. 20-3 A & 3 B

0-02

0-04

0*03

0*02

0*09
Total 0*53ACRE.

Fort St. George, January 10, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
for providing house-sites to the Adi-Andhras, notice to 
that effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4(1) of the 
Land Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923 ; and, 
the Governor in Council hereby authorizes the District 
Labour Officer, Guntur, and his staff and workmen to 
exercise the powers conferred by section 4 (2) of the 
Act. Under section 3 (c) of the same Act, the Governor 
in Council appoints the District Labour Officer, Guntur, 
to perform the functions of a Collector under section 5-A 
of the Act.

o-oi

Fort St. George, January 3, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 0*53 of an acre, be the same a 
little more or less, is needed for a public'purpose, to wit, 
for the additional lands for distributary channel No. 8 of 
the high level channel; and, under sections 3 and 7 of 
the same Act, the Sub-Collector, Karur, is appointed to 
perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said land. 
Under sub-section (1) of section 17 of the Act, the Gover­
nor in Council further directs that the possession of the 

. said land may be taken on the expiry of fifteen days 
from the date of the publication of the notice mentioned 
in section.9 (1) of the Act. A plan of the land is kept 
in the office of the Sub-Collector, Karur, and may be 
inspected at any time during office hours.

Tricliinopoly district, Kulittalai taluk, 
Rajendram village.

Government, wet, No. 23-1 B, belonging to (1) It. S. Sreeni- 
vasa Ayyangar, (2) It. S. Ramaswami Ayyangar, (3) 
minor Thothathri, guardian father No. (I), (4) minors 
Sadagopan and Sundaram, guardian father No. (2), (5) 
Poyyamani Natesa Ayyar (mortgagee), bounded on the 
north by No. 23-1 A ; east by No. 23-2 B ; south by 
No. 31-4 ; west by No. 2-J-2

Government, wet, No. 23-2 B, belonging to Thatham 
Ayyangar, bounded on the north by No. 23-2 A ; east 
by No*. 23-7 A-l and 23-14 ; south by Nos. 23-7 A-l and 
31-4 ; west by No. 23-1 B

Government, wet, No. 23-7 A-l, belonging to (1) S. Muthu- 
veeranna Chettiyar, (2) minors Thukkaram Chettiyar, 
Ranganathan Chettiyar, guardian brother No. (1), 
bounded on the north by Nos. 23-2 B and 23-14 & 3 ; 
east by No. 23-7 B-l; south by Nos. 23-7 A-2 and;,31-4 ; . 
west by No. 31-4

Government, wet, No. 23-7 B-l, belonging to (1) Bala- 
Chettiyar, (2) minors Ramanathan and Viswa- 

nathan, guardian father No. (1), bounded on the north by 
No. 23-3 & 4 ; east by No. 23-8 A; south by No. 23-7 
B-2 ; west by No. 23-7 A-l

Government, wet, No. 23-8 A, belonging to same as in 
S.F. No. 23-1 B, bounded on the north by No. 23-4 
& 5 ; oast by No. 22-1 A ; south by No. 23-8 B ; west 
by No. 23-7 B-l

Government, wet, No. 22-1 A, belonging to R. T. 
Krisbnamachari, bounded on the north by No. 23-6 ; 
east by No. 22-2 A ; south by No. 22-1 B ; west by 
No. 23-8 A

Government, wot, No. 22-2 A, belonging to R. T. 
Krishnamachari, bounded on the north by Nos. *23-6 and 
19-1 B ; east by No. 19-1 B; south by No. 22-2 
B ; west by No. 22-1 A .. . - ■. : -

Government, wet, No. 19-1 B, belonging to same as m 
S.F. No. 23-1 B, bounded on the north by No. 19-1 
A ; east by No. 19-2 B ; south by No. 22-2 A, 2 B, 6 & 3 ; 
west by No. 22-2 A .. .. • •

Government, wet, No. 19-2 B, bolonging to (1) v. Rama­
nuja Avyangar, (2) V. Jagannatha Ayyangar, (3) minors 
Varadarajan and (4) Sundararajan, guardian father No. (1), 
bounded on the north by No. 19-2 A ; east by No.
19-3 15 ; south by No. 22-3 ; west by No. 19-1 B 

Government, wet, No. 19-3 B, belonging to (1) Kuppam- 
mal, (2) R. S. Gopalakrishnamachariar, (3) R. S. Thiru- 
malachariar, (4) R. S. Desikachariar, (5) R. S. Sundara- 
chari (Nos. (2) and (5) reversioners], (G) Ramanujachari,
(7) Sreenivasachari, (8) Rangachari, (9) Norasimha- 
chaii, (10) Sundarachari, (11) Vcdantacharl (sons of No.

(2)], (12) Vedantaramanujacharl (son of No. (3)1, (13) 
Rangachari [son of No. (4)), (14) Minor Madhavachari, 
guardian father No. (5), (16) Minors Narayanan and 
another (not yet named), guardian father No. (6), (16)
Minor Jagannathan, guardian father No. (7), bounded 
on the north by No. 19-8 A ; oast by No. 19-4 B ; south 
by Nos. 22-4 and 19-4 B ; west by No. 19-2 B 

Government, wet, No. 19-4 B, belonging to (1) Jagannatha 
Ayyangar, (2) Minor Rangachari, guardian M. II. Sreeni- 
vasa Ayyangar [son of No (1)1, (3) Palaniyappa Pillai 
(mortgagee), bounded on the north by No. 19-4 A &
3 A ; cast by No. 19-4 A & 5 B ; south by Nos. 22-4 
& 5 and 21-1; west by No. 19-8 B — —

Government, wet, No. 19-5 B, belonging to Thlruvenka- 
datha Ayyangar, bounded on the north by No. 19-5 A 
east by No. 19-6 B ; south by No. 21-1 ; ^est by 
No. 19-4 B

Guntur district, Ongole taluk, Chekurapadu village.
Approxi­

mate
extent.

ACS.
Government, dry, 8. No. 55-4 (portion), pattadars Pokuri 

Subbayya, Valeti Venkatanarasu, Sirisiri Yenkate^warlu 
alias China venkayya, Paladugu Venkayya, Patibandla 
Subbamma, Sirigiri Rangamma, Vaddineni Subbayya, 
Kandula Subbadu, Vaddilli Rangamma, Pynam Venkata- 
subbadu, Muttana Subbadu, Muttana Peramma, Kop- 
polu Pitchigadu, Muttana Yenkateswarlu, being minor, 
guardian Kunchakara Jalayya and Sirigiri Pedaven- 
kayya, bhuktadars Vaddilli Rangamma, Pynam Venka- 
tasubbadu, Muttana subbadu, Muttana Peramma and 
Sirigiri Pedavenkayya, bounded on the north by portions 
of S. Nos. 55-3 4 and 57 donka ; east by S. No. 56
dunka ; south by S. No. 54 ; west by S. Nos. 59 and 55-4 
(portion)

ACRE.

0*02 1*37

0*01 Under section 6 of the Land Acquisition Act, 1894, 
the Governor in Council hereby declares that the land 
specified below and measuring 1*12 acres, be the 
same a little more or less, is needed for a public purpose, 
to wit, for an approach road to the bridge across the 
Arimanalpuzha in Kalikavu amsam; and, under sec­
tions 3 and 7 o! the same Act, the Sub-Collector, Malap- 
puram, is appointed to perform the functions of a 
Collector under the Act and directed to take order for 
the acquisition of the said land. A plan of the land is 
kept in the office of the Sub-Collector, Malappuram, and 
may be inspected at any time during office hours.

Malabar district, Ernad taluk, Kalikavu village.

0*04

rama

0*02

0*03

0*01 AOS.
Ryotwari, U.D., R.S. No. 1004-2, registered holder Valluva- 

nattakafa Vallabha Valia 
amsam, Walluvanad taluk,
Kovilagath Vedapuratti alias Valia Thampuratti, 
Katannamanna amsam, Walluvanad taluk, contractor 
under kanamdar Kalladi Unnlankutti, Arakursi amsam, 
Walluvanad taluk, bounded on the north by R.S. No. 
10* 4-1 ; east by R.S. Nos. 1004-1 and 1033; south by 
R.S. No. 1004-3 and desam No. 77. Karuvarakundu; 
west by R.S. Nos. 1004-1 & 3 and 1007

Raja, Katannamanna 
kanamdar Airanazhi0*01

006

1*12

Total .. 1*120*02

Fort St. George, January 8, 1936.
Whereas it appears to the Government that the. land 

specified below is needed fora publio purpose, to wit, for 
providing well-site for the Adi-Andhras, notice to that 
effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4 (1)‘ Jho
Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXXVIII of 
and the Governor in Council hereby authorizes the 
District Labour Officer, Kistna, Cbilakalapudi, his staff 
and workmen to exercise the powers cJnferwt* f?y 
section 4 (2) of the Act. Under section 3 (c) of the 
same Act, the Governor in Council appoints the Distriot 
Labour Officer, Kistna, Chilakalapu(h» to perform the 
functions of a Collector under section o-A of the Act.

0*03

0*06

0*02

4
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Fistna district, Kaikalur taluk, Sitanapalli 
Agraliaram village. to reach the well from the Adi-Andhra cheriand, under 

sections 3 and 7 of the same Act, the District Labour 
Officer, East Godavari, Cocanada, is appointed to perform 
the functions of a Collector under the Act and directed 
to take order for the acquisition of the said land. A. 
plan of the land is kept in the office of the District 
Labour Officer, East Godavari, Cocanada, and may be 
inspected at any time during office hours.

East Godavari district, Ramachandrapur taluk, 
Jagannayakulapalem village.

Approxi­
mate

extent.
ACRE.^8VenkSaratn^rr?moiN°* parfe’ kudivaramdar Kaza

Cvudu flSimel varamdars Pdlarisctti Parthasarathi 
MflRiiHnafom Pillarlsetti Venkata Subbarao Nayudu of 
bvNniS’ bounded on the north by No. 114-5 ; east 
plrt Part ; 80Qfch by No- 115 i ^est by No. 114-6

0*04

ACRE.
Government, wet, R.S. No. 217-1 A-2, belonging to Nunna 

Virraju, bounded on the north by R.S. No. *17-1 A-l ; 
east by R.S. No. 238 ; south by R.S. No. 240-8 & 7 
A ; west by R.S. No. 217-1 B 

Government, wet, R.S. No. 217-1 B, belonging to Nunna 
Virraju, bounded on the north by R.S. No. 217-1 A-l ; 
east by R S. No. *17-1 A-2 : south by R.S. No. 240-7
A ; west by R.S. No. 24U-3 ..

Under section 6 of the Land Acquisition 
Governor in Council hereby declares that 
specified below and measuring 2-94 acres, be the 
little more or less, is needed for

Act, the 
the land 

same a
f - a public purpose, to wit,
lor provision of house-sites for Adi-Dravidas ; and, under 
sections 3 and 7 of the same Act, the Revenue Divisional 
Officer, Vellore, is appointed to perform the functions of 
a Collector under the Act and directed to take order for 
the acquisition of the said land. A plan of the land is 
kept in the office of the Revenue Divisional Officer, 
Vellore, and may be inspected at any time during office 
hours.

0-02

0*01

0-03Total ..

Fort St. George, January 10, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor.in Council hereby declares that the land speci­
fied below and measuring 1*41 acres, be the same a 
little more or less, is needed for a public purpose, to 
wit, for the construction of quarters for Revenue officials 
at Paramathi ; and under sections 3 and 7 of the same 
Act, the Revenue Divisional Officer, Namakkal, is 
appointed to perform the functions of a Collector 
under the Act and directed to take order for the 
acquisition of the said land. A plan of the land is kept 
in the office of the Revenue Divisional Officer, Namakkal, 
and may be inspected at any time during office hours,

Salem district, Namakkal taluk, Paramathi village.

Government, dry, No. 3 >8-4 B, belonging to Ptlkaran alias 
Virappa Xavandan, son of Rasa Xavandan, and Palani- 
yandi xavandan, son of Palkaran alias Virappa Xavandan, 
bounded on the north by No. 308-4 A ; east by No. 3o5-2 ; 
south by No. 307-1; west by No. Si 8-4 A

North Arcot district, Vellore taluk, 
Mottupoliem village.

Govermn°nt, dry, No. 6-1, belonging to Seshachari and 
Manikkasari, minor son of Seshachari and mortgagee 
Chinnaswami Udaiyan, bounded on the north by No. 8 ; 
east by No. 6-2 ; south and west by No. 7 and Xongara- 
pattu village

•Government, dry, No. 6-2, belonging to (1) Varada 
J\ avandan (2) Periyaswami Xavandan, (3) Lakshmana 
Xavandan, (4) Chiuniswaini Xavandan and (5) Muthu 
Xavandan by guardian No. (1), bounded on the north by 
Nos. S and 11 ; east by Nos. 31 and 5 ; south by Xongara- 
pattu village ; west by No. 6-1

ACS.

1*14

1*80
ACS.

Total 2-94

1*41
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 2 cents, be the same 
a little more or less, is needed for a public purpose, to 
wit, for the construction of a well for the use of the 
depressed classes; and, under sections 3 and 7 of the same 
Act, the District Labour Officer, Malabar at Calicut, 
is appointed to perform the functions of a Collector under 
the Act and directed to take order for the acquisition of 
the said land. A plan of the land is kept in the office 
of the District Labour Officer, Malabar at Calicut, and 
may be inspected at any time during office hours.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 0*09 of an acre, be the same 
a little more or les3, is needed for a public purpose, to 
wit. for excavation of a field channel in Rajendrapat'- 
nam village ; and under sections 3 and 7 of the same Act, 
the Revenue Divisional Officer, Chidambaram, is appoint­
ed to perform the functions of a Collector under the 
Act and directed to take order for the acquisition of 
the said land. A plan of the land is kept in the Qffice 
of the Revenue Divisional Officer, Chidambaram, and 
may be inspected at any time during office hours.

South Arcot district, Vriddhachalam tsluk, 
Rajendrapatnam village.

Government, dry, R.S. No. 83-4 B, belonging to Sollathachi, 
bounded on the north by R.S. No. 83-4 A; east by 
No. 83-6 A; south by R.S. Nos. 84-2 and 85 ; west 
by R.S. No. 85 .. * • • •

Government, dry, R.S. No. 83-6 A, belonging to Appavoo 
pillai, bounded on the north by R.S. Nos. 83-2 and 15U-10 
of Chinnaihukurichi village; east by R.S. Nos. 83-6 B 
and 10 i-lo of Chinnathukurichi village ; south by R.S.
Nos. 84-2 and 83-6 B; west by R.S. No. 83-4 
& 4 B ................................................................

Malabar district, Palghat taluk, Kuthanur desam.
CENTS.

Ryctwari, unoccupied dry, R.S. No. 82-2 B, owners and 
occupiers Sukapuram Sabhayogem, represented by 
Pottakuzhi Mana kal Raman Somayajipat, Kizhakke 
Kuihulii Manakkal Raman Somayajipat. Kummine 
Naranamangalath Manakkal Vasudevan Somayajipat and 
Puthuui na Manakkal Krishnan Somayajipat, bounded 
all sides by R.S. No. 82-2 A

ACHE.

0*012

AWhereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, for 
providing well-site to the depressed classes, notice to that 
effect is" hereby given to all whom it may concern 
in accordance with the provisions of section 4 (1) of 
the Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXXVIII of 1923 ; 
and the Governor in Council hereby authorizes the 
District Labour Officer, Kistna, Chilakalapudi, his staff 
and workmen to exercise the powers conferred by section 
4 121 of the Act. Under section 3 (c) of the same 
Act the Governor in Council appoints the District 
Labour Officer, Kistna, Chilakalapudi, to perform the 
functions of a Collector under section 5-A of the Act.

0*08
Total .. 0 09

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 400 square feet, be the same a 
little more or less, is needed for a public purpose, to 
wit, for Public Works Department Drainage schome ; 
and under sections 3 and 7 of the same Act, the Revenue 
Divisional Officer, Salem, is appointed to perform the 
functions of a Collector, under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Revenue Divisional 
Officer, Salem, and may be inspected at any time during 
office hour. s

Salem district, Salem taluk, Maravaneri vill

Poramboke, T.S. No. 829-2, belonging to Abdul Wahabi 
Sahib, mortgagee the Salem Bank, boimded on the north 
by T.S. No. 829-1 ; east and south by T.S. No. 826-1 a -
west by T.S. No. 823 .. . • ..

Poramboke, T.S. No. 826-1 A, belonging to Abdul Wah^h 
Sahib, mortgagee the Salem Bank bounded on the north I

■WC* SS v

aid south by T.S. No. 826-2 ; west by T.8 Ho. SM

district, Bandar taluk, Kara Agraliaram village.
Approxi­

mate
extent.

Kistna

age.
A CEE.

ftluni ;Naga“n LuSee for Sri Someswaraswami Varu, 
Nayudu Garu ^ 12S . ca6t, south and west

Mfl207nrart -

SQ. FT.

0-04

n 6 of the Land Acquisition Act, the 
Under sectio:n hereby declares that the land speci-

Covernor in ^ouu Q.os of an acre, be the same a
fied below and ***» . n|eded fora public purpose, to
little more or .ie^%defe3Bible title to the land on which 
wit, for acquiring >*> , ted and to provide a pathway
a labour well was constr

400
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Fort St. George., January 8, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 00 2 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for the excavation of the Palavalsa distributary ; 
and, under sections 3 and 7 of the same Act, the Sub- 
Collector, Vizianagram, is appointed to perform the 
functions of a Collector under the Act and directed, to 
take order for the acquisition of the said land. Under 
sub-section (1) of section 17 of the Act, the Governor in 
Council further directs that the possession of the said 
land may be taken on the expiry of fifteen days from 
the date of the publication of the notice mentioned in 
section 9 (1) of the Act. A plan of the land is kept in 
the office of the Sub-Collector, Vizianagram, and may 
be inspected at any time during office hours.

Vizagapatam district, Palkonda taluk, 
Haripuram-Pallapuram village.

Roytwari, dry, S. No. 25-1 B, belonging to Silla Surya- 
narayana, bounded on the north by Singanavalaaa 
village ; east by S. No. 25-2; south by S. No. 31; west 
byS. No. 25-1 A

Ryotwari, dry, S. No. 25-3 A, belonging to Silla Surya- 
narayana, bounded on the north by Singanavalasa 
village; east by S. No. 25-3 B ; south by 3. No. 31; 
west by S. No. 25-2

Madura district, Nilakkottai taluk, 
Tirumalnattam village.

Approxi­
mate

extent.
ACRE.

Estate wet land, S. No. G-9 A, owner or kudivaramdar 
Muthammal, inaradar or melvaramdar .©• '5'r. Sundara- 
raja Battar, bounded on the north by No. 114, road; 
east and south by No. 6-9 B ; we3t by No. 6-4 channel. 0*06

Fort St. George, January 6, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 0‘90 of an acre, be the same a 
little more or less, is needed for a public purpose, to 
wit, for repairs to both the banks of Chakilian voikal; 
and, under sections 3 and 7 of the same Act, the Sub- 
Collector, Negapatam, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Sub-Collector, „ 
Negapatam, and may be inspected at any time during 
office hours.

acee.

0-01
Tanjore district, Negapatam taluk,

No. 126. Tiruvoimur village.

Government, wet, R.S. No. 162-1 A, belonging to No. 77.
Alamelu Ammal, mother and guardian for minors 
Subbayya Nayudu, Santhanam, Narayanaswami Nayudu 
and Karunanithi, K. TJthandi Vanniyar, lessee and
M. Kothandapanl Nayudu, mortgagee with possession, 
bounded on the north by No. 161 ; east by No. 172 D ; 
south by No. 162-1 B ; west by No. 167-3

Government, wet, R.S. No. 167-2 A, belonging to No. 77.
Alamelu Ammal, mother and guardian for minora 
Subbayya Nayudu, Santhanam, Narayanaswami Nayudu, 
Alagiriswami Nayudu and Karunanithi, K. Uthandi 
Vanniyar, lessee and M. Kothandapanl Nayudu, mort­
gagee with possession, hounded on the north by No. 133 ; 
east by No. 167-3 ; south by No. 167-2 B ; west by No.
167-1 .. . - • • .. .. .. 0*lT

Inam, wet, S. No. 23S-1, belonging to T.D. No. 913.
N. M. Kalyanasundaram Pillai and G. Narayana Rao 
alias Ramadoss Rao, purchaser, bounded on the north by 
No. 125. Yallam village ; east by No. 246-1 A ; south and 
west by No. 238-2

Inam, wet, S. No. 246-1 A, belonging to T.D. No. 913.
S. Govindaswami Purayar, bounded on the north by No.
125. Vallam village ; east by No. 246-2 A ; south by No.
246- 1 B ; west by No. 238-1

Inam, wet, S. No. 246-2 A, belonging to T.D. No. 913.
S. Arunachalam Pillai, bounded on the north by No. 125.
Vallam village ; east by No. 247-1 A ; south by No. 246- 
2 B ; west by No. 246-1 A

Inam, wet, S. No. 247-1 A, belonging to T.D. No. 913.
D. Mlnakshisundara Purayar, bounded on the north by 
No. 125. Vallam village ; east by No. 247-2 A ; south by 
No. 247-1 B ; west by No. 246-2 A 

Inam, wet, S. No. 247-2 A, belonging to TJD. No. 913.
N. Somasundaram Pillai, bounded on the north by No.
125. Vallam village ; east by No. 252-1; south by Nol
247- 2 B ; west by No. 247-1 A 

Inam. wet, S. Is’o. 252-1, belonging to T.D. No. 913.
N. M. Kalyanasundaram Pillai, bounded on the north by 
No. 125-Vallam village ; east by No. 253-1 : south bv 
No. 252-2 ; west by No. 247-2 A 

Inam. wet, S. No. 253-1, belonging to T.D. No- 913’
G. Narayaua Rao alias Ramadoss Rao, bounded on the 
north by No. 125. Vallam village ; east by No. 257-1 A ■ 
south by No. 253-2 ; west by No. 252-1 

Inam, wet, S. No. 257-1 A, belonging to T.D. No. 913. 
village samudayam, N. M. Kalyanasundaram Pillai 
G. IS arayana Rao abas Ramadoss Rao, V. Alagiriswami 
Hudaliyar, Ahilandathachi alias Ahllandathammal,
N. Somasundaram Pillai, K. Subbayya Pillai, S. Aruna­
chalam Pillai, K. Thiyagaraja Purayar, Subbammalachi 
M. Mariappa Purayar, D. Govindaswami Purayar*
D. Meenakshisundaram Purayar, N. Shanmuga Purayar’ 
son and managing member of the family of the deceased 
M. Natesa Purayar, R. Subrahmanya Pillai, Sri Thiaga- 
rajaswami, trustee S. V. Ratnasabliapati Tevar, R. Ranga- 
natha Rao, N. Pakkiriswami Cbettiyar and K. Chinna- 
thambiya Pillai, enjoyer S. Natesa Padayachl, bound­
ed on the north by No. 125. Vallam village ; east by 
No. 259 ; south by No. 257-1 B ; west by No. 253-1 .

aorH*.0-01

Total .. 0’02

Fort St. George, January 9, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 2’64 acres, be the same a 
little more or less, is needed for a public purpose, to wit, 
for construction of a sub-station and quarters for 
Mettur hydro-electric development ; and, under sec­
tions 3 and 7 of the same Act, the Revenue Divisional 
Officer, Vellore, is appointed to perform the functions of 
a Collector under the Act and directed to take order for 
the acquisition of the said land. A plan of the land is 
kept in the office of the Revenue Divisional Officer, 
Vellore, and may be inspected at any time during office 
hours.

0*28

0*02

0-05

North Areot district, Vellore taluk, 
Shenbakkam village.

Government, S. No. 216-1 B, belonging to Vijjaravelu 
Asari, minor by guardian mother Lakshmi Ammal, 
Munuswami Chetti, owner of . trees, bounded on the 
north by No. 216-1 A ; east by No. 216-2; south by 
No. 216-0 ; west by Nos. 215 and 216-1 C

0*02ACS.

0-07
2'64

0-08
Fort St. George, January 8, 1936.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land 
specified below and measuring 1*10 acres, be the same 
a little more or less, is needed for a public porpose, to 
wit, for providing burial ground to the Arundhatiyas ; 
and, under sections 3 and 7 of the same Act, the District 
Labour Officer, Kistna, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the District Labour 
Officer, Kistna, and may be inspected at any time 
during office hours.

Kistna district, Gudivada taluk, Ventrapragada village.
AOS.

0-10

0-16

0-03Ryoti, dry, R.S. No. 749 B, kudivaramdars Gudavalli 
Subrahmanyam and Gudavalli Virabhadrayya, mel­
varamdar the Zamindar of Pamulapad and Ventra­
pragada estates, Mylapore, Madras, bounded on the north 
and east by No. 749 A; south by No. 755 ; west by 
No. 749 A

Total .. 0-00

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 0’50 of an acre, be the same 
a little more or less, is needed for a public purpose, to 
wit, for providing burial ground to the Arundhatiyas; 
and, under sections 3 and 7 of the same Act, the District 
Labour Officer, Kistna, Chilakalapudi, is appointed to 
perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said 
land. A plan of the land is kept in the office of the 
District Labour Officer, Kistna, Chilakalapudi, and may 
be inspected at any time during office hours.

no

Fort St. George, January 15, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, for 
improvements to the Pallamadai channel from sluice 
No. 1 of Kattakulam tank, notice to that ©Sect is 
hereby given to all whom it may concern in accordance 
with tho provisions of section 4 (1) of the Laud 
Acquisition Act I Gf 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923 ; and the 
Governor in Cuoncil hereby authorizes the Sub-Collector, 
Dindigul, his staff and workmen to exercise the powers 
conferred by section 4 (2) of the Act. Under section 
3 (c) of the same Act, the Governor in Council appoints 
the Sub-Collector, Dindigul, to perform the functions of 
a Collector under section 6-A of the Act.

Kistna district, Gannavaram taluk, Tarigoppula village.
A CEB.

Ryoti, dry, R,.S. No. 123 B, kudivaramdar Kondaveti 
Suryanarayaua, being minor, mother and guardian 
Sithamina, melvaramdar Zamindar of Alirzapnrarn 
estate, bounded on tho north by No. 123 A l east and 
south by No. 124 ; west by No. 123 A 0*50

5
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Fort St. George, Januury 10, 1936.
specifie^below^s6^^ n Government that the lands 
excavation of bodhis ? pul?llc Purpose, to wit,
given to all whom it ma! !!t0 th.afc eSecfc is hereby 
the provisions of ^ accordance with
Act I of 189-4 as" nrn0n,a4 J1 Kot Laad Acquisition

^^BXstsrjrJar^sst
„ c.S’lf” Go?™
rbilCi°UinCl1 ,.aPPomts the Special Deputy Collector
UBde'st^on 5-1°oFTheTcthS Wti°nS °f * CoUeot-

Under section 6 of the Land Acquisition Act, © 
Governor in Council hereby declares that the lan 
specified below and measuring 0*07 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for excavating bodhi No. 14 under Pothumarru 
channel; and, under sections 3 and 7 of the same Ac , 
the Special Deputy Collector, Chilakalapudi, is appointed 
to perform the functions of a Collector under the Act 
and directed to take order for the acquisition of the sai 
land. A plan of the land is kept in the office ol the 
Special Deputy Collector, Chilakalapudi, and may be 
inspected at any time during office hours.

Kistna district, Kaikalur taluk, Venkatapuram village.

ague.

Act.

Kistna district, Divi taluk, Pedakallepalli village.
Ryofcwari, dry, R.S. No. 161-1 B, belonging to Gorti Rema­

in urfchi Sarma, bounded on the north by R.S. No. 156-6 
B ; east by R.S. No. 161-1 C ; south by R.S. No. 161-4 
B ; west by R.S. No. 161-1 A 

Ryotwari, dry, R.S. No. 161-4 B, belonging to Kovyuri 
Venkatabhotlu, bounded on the north by R.S. No. 101-1 
B ; east by R.S. No. 161-4 C ; south by R.S. No. T62 A ; 
west by R.S. No. 161-4 A ..

Approxi­
mate

extent. 0*02
QO

ACRE.
part> belonging to Golla

pTrt ^ SS hv bS^deiT ohf nofth by B.S. No.
?-oc ea®fc by B.s. No. loS-4 part; south bv BS 
loS-6 part; west by B.S. No. 159-1 part ..

Ryoti, dry, B.S. No. 15S-4 part, belonging to PrabhaW
^nh kr-iSh f? §as5\:and Prabhala Sitaramayya, bonnd- 

ed on the north by B.S. No. 158-4 part; east by B.S. No.
No lS^S^art ^ ^ 16®’6part>‘ ^est by B.S.

0*05
No.

0*02 0*07Total

0*02
Ryoti. dry B.S. No. 15?-3 part, belonging to Namburi 

venkatachalam, bounded on the north bv B.S. No. 15S-3
UsJ part; wesfby It bfB'S‘ ^

Ryoti, dry, B.S. No. 15S-6 part, belonging to Prabhala 
Durganageswaram, being minor, guardian mother Slta- 
ramamma, bounded on the north by B.S. No. 158-4, 3 & 1 
part; east by B.S. No. 159-S part; south and west bv 
B.S. No. 158-6 part .. .. ..

Whereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, 
for excavating bodhis under No. X. Kokkiligadda 
channel, notice to that effect is hereby given to all whom 
it may concern in accordance with the provisions of 
section 4(1) of the Land Acquisition Act I of 1894, as 
amended by the Land Acquisition Amendment Act 
XXXVIII of 1923 ; and the Governor in Council hereby 
authorizes the Special Deputy Collector, Chilakalapudi, 
his staff and workmen to exercise the powers conferred 
by section 4 (2) of the Act. Under section 3 (c) of the 
same Act, the Governor in Council appoints the Special 
Deputy Collector, Chilakalapudi, to perform the 
functions of a Collector under section 5-A of the Act.

0-015

0-02
Ryoti, dry, B.S. No. 158-1 part, belonging to Golla 

Kotayya, bounded on the north by B.S. No. 158-1 part: 
east by B.S. No. 157-2 part; south by B.S. Nos. 158-6 
part and 259-8 part; west by B.S. No. 158-3 part

Ryoti, dry, B.S. No. '157-2 part, belonging to Golla 
Kotayya, bounded on the north and east by B.S. No. 
157-2 part; south by B.S. No. 159-S part: west by B.S. 
No. 158-1 part

Ryoti, dry, B.S. No. 157-2 part, belonging to Golla Kotayya, 
bounded on the north by B.S. No. 157-2 part; east by 
B.S. No. 157-1 part; south by R.S. No. 156 ; west by 
B.S. No. 157-2 part .. .. .. ..

Ryoti, dry, B.S. No. 157-1 part, belonging to Tota Nancha- 
ramma, bounded on the north by B.S. No. 157-1 part: 
east by B.S. No. 155-1 part; south by R.S. No. 156; west 
by B.S. No. 157-2 part

Ryoti, dry, B.S. No. 185 part, belonging to Addepalli Ven- 
kataramabrahmam, bounded on the north by B.S. No. 
181 part; east by B.S. No. 180-4 p«.rt ; south by R.S. 
No. 186-2 ; west by B.S. No. 185 part ..

Ryoti, dry, B.S. No. 117-2 part, belonging to Madduri 
Venkata Subrahmanyam, bounded on the north by B.S. 
No. 107 part; east by B.S. No. 117-1 part; south by 
R.S. by No. 117-2 ; west by B.S. No. 118-1 part

Ryoti, dry, B.S. No. 117-1 part, belonging to Chitti Ven­
kata Narasimham, bounded on the north by B.S. No. 107 
part; east by B.S. No. 116-2 part; south by R.S. No. 
117-1; west by B.S. No. 117-2 part

0*01

O’Ol

Kistna district, Divi taluk, Kokkiligadda village.
0-04 Approxi­

mate
extent.

acre.C06
Bodhi No. 1.

Ryoti, dry, B.S. No. 278 part, belonging to Matti Venkat- 
ramayya, son of Gopalakrishnamma, bounded on the 
north by B.S. No. 276 part; east and south by B.S. No. 
278 part; west by B.S. No. 277 part

Ryoti, dry, B.S. No. 278 part, belonging to Balakrishnayya, 
son of Ramayya, bounded on the north, east and south 
by B.S. No. 278 part ; west by B.S. No. 277 part

Ryoti, dry, B.S. No. 278 part, belonging to Unnava Sub- 
bayya, son of Ramayya, bounded on the north and east 
by B.S. No. 278 part; south by B.S. No. 280 part; west 
by B.S. No. 277 part

0*12

0-04

0-04
0*02

0*035
0*02

Total .. 0*39

Bodhi No. 8.

Ryoti, dry, B.S. No. 223-2 part, belonging to Chadalavada 
Sitaramayya, son of Krishnayya, bounded on the north 
and east by B.S. No. 218-2 part; south by B.S. No. 223 
part ; west by B.S. No. 223-2 part ..

Note.—The Zamindar of Devarakofca estate is the melvaramdar.

Bodhi, No. 24, under No. XI Mojridevi channel.
Ryoti, dry, B.S. No. 248-4 part, belonging **> AddepalJi 

Venkata Ramabrahmam, bounded on the north by ±>.o.
No. 248-4 part; east by B.S. No. 248-3 part; south by 
B.S. No. 248-4 part; west by R.S. No. 632 

Ryoti, dry, B.S. No. 248-3 part, belonging to Prabhala 
Venkata Krishna Sastri and Prabhala Sitaramayya, 
bounded on the north by B.S. No. 24S-3 part ; east by 
B.S. Nos. 248-1 part and 247-4 part; south by B.S. N os.
248-3 part and 247-4 part; west by B.S. No. 248-4 part.

Rvoti, dry, B.S. No. 248-1 part, belonging to DhuJipala 
Dharmakoteswarudu, bounded on the ?orfc5l 
B.S. No. 24S-1 part; south by B-S. No. 247-4 part &
3 part; west by B.S. No. 248-3 part 

Rvoti, dry, B.S. No. 248-14 part, belongim? to Sistla Ven­
kata Narasimham, bounded on jhe by
248-14 part ; east by B.S. 7 0’015
B.S. No 247-3 part; west by B.S. No. 248-1 part

Pt; west by B.S. No. 248-14 part .. •• ••

mt - west by B.S. No. 248-15 part .. part, we part, belonging toI--! aar, as b h. &

0-03 •

0*02 Bodhi No. 8.

Ryoti, dry, B.S. No. 174 part, belonging to Vundi 
Pitchamma, wife of Atchiraju, bounded on the north by 
B.S. No. 173-2 part ; east by B.S. No. 174 part; south 
and west by B.S. No. 177-2 part0-055 o-oi

Total 0-12
0*01

Note.—The Zamindar of Devarakota estate is the melvaramdar 
for the above lands.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the lands speci­
fied below and measuring extents noted below, be the 
same a little more or less, are needed for a public 
purpose, to wit, for excavating field bodhis ; and, under 
sections 3 and 7 of the same Act, the Special Deputy 
Collector, Chilakalapudi, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said lands. A plan 
of the lands is kept in the office of the Special Deputy 
Collector, Chilakalapudi, and may be inspected at 
time during office hours.

0-01

0*01

0-13

0*25Total
any
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Kistna district, Gannavaram taluk, Kuderu village.

(Under No. I. LanJcapalli channel.)
En“8®d Personal lnam, dry, K.S. No. 1-1A, belonging 

Subbayya and Chlrravuri Eamcswara Kao, 
Kattubadidar the Zamindar of Telaprolu estate, bounded 
2“i6ei n0*fck R*s* No- IW ; east by B.S. No. 118 A ; south by K.S. No. 1-1 B ; West by Medur village

Kistna district, Divi taluk, Bhogireddipalli village.
ACRE.

ACRE.
Mamul wet, B.S. No. 197 part, T.S. No. 138 A-l belonging 

to the Zamindar of Devarakota estate, bounded on the * 
north by B.S. No. 198 part; east by B.S. No. 197 part ; 
south by B.S. No. 196-1 part and T.S. No. 133 A-2 ; west 
by B.S. No. 7 0-040-03

Note.—The Zamindar of Devarakota estate is the melvaramdar.
Medur village.

(TJnder No. I. llur LanJcapalli channel.) e 
Enfranchised personal inam, dry, K.S. No. 187-1 B, belong­

ing to Bavirisetti China Kutumbayya and BavMsetti 
Venkata Subba Kao, kattubadidar the Zamindar of 
Medur estate, bounded on the north by K.S. No. 187-1 A ; 
cast and south by K.S. No. 190 A-2 ; west by K.S. No. 
188 A-3 B ..

Fort St. George, January 16, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
for excavating bodhi No. 12 of No. I Ilur-Lankapalli 
channel, notice to that effect is hereby given to all 
whom it may concern in accordance with the provisions 
of section 4 (1) of the Land Acquisition Act I of 1894, 
as amended by the Land Acquisition Amendment Act 
XXXVTII of 1923 ; and, the Governor in Council hereby 
authorizes the Special Deputy Collector, Cbilakalapudi, 
his staff and workmen to exercise the powers conferred 
by section 4(2) of the Act. Under section 8 (c) of the 
same Act, the Governor in Council appoints the Special 
Deputy Collector, Chilakalapudi, to perform the func­
tions of a Collector under section 5-A of the Act.

Kistna district, Gannavaram taluk, Kuderu village.

0*01

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that, the land speci­
fied below and measuring 0*17 of an acre, be the same 
a little more or less, is needed for public purpose, to 
wit, for the provision of repairs t.o Pudu eri of Senur 
village ; and, under sections 3 and 7 of the same Act, the 
Sub-Collector, Tiruppattur, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Sub-Collector, 
Tiruppattur, and may be inspected at any time during 
office hours.

Approxi­
mate

extent.
ACRE.North Arcot district, Gudiyattam taluk, Senur village.

Kyoti, dry, B.S. No. 146-1 part, belonging to Chintapalli 
Venkata Lakshmamma, bounded on the north by B.S. 
No. 30-1 A part; east by K.S. No. 53 ; south and west by 
B.S. No. 146-1 part

ACRE.
Kyotwari, wet, No. 315-1 A, belonging to Periyaswami 

Hudaliyar, bounded on the north by Noa. 307 and 310 ; 
east by No. 315-2 A ; south by No. 315-1 B; west by 
Nos. 307 and 310 

Kyotwari, wet, No. 315-2 A, belonging to Ayyakannu 
Nayakan, bounded on the north by Nos. 307 and 310 ; 
east and south by No. 315-2 B ; west by No. 315-1 A

Total

0-09

Note.—Melvaramdar—The Zamindar of Telaprolu estate.

W. SCOTT BROWN, 
Secretary to Government.

0-05

0*12

0*17

PAPER PLACED AT THE DISPOSAL 
OF THE PRESS.Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci- 
-fied below and measuring 004 of an acre, be the same a 
little more or less, is needed for a public purpose, to wit, 
for excavating hodhi No. 5 under No. 3 Chinnapuram 
branch channel of No. IX. Pedaprolu-Vadapalem 
channel; and, under sections 3 and 7 of the same Act, 
the Special Deputy Collector, Chilakalapudi, is appointed 
to perform th© functions of a Collector under the Act and 
directed to take order for the acquisition of the said 
land. A plan of the land is kept in the office of the 
Special Deputy Collector, Chilakalapudi, and may be 
inspected at any time during office hours.

Between 14th and 21st Januaby 1936.
Provincial Economic Council—Sub-Commitfcee for Agricultural 

Development—Hunter Boyd, Mr. H. J.—Appointed a member. 
G.O. No. 1776, Development, 17th December 1935. [1 a.]

[N.B.—Copy of the foregoing paper can be obtained 
on payment of the price noted in brackets against it on 
application to the Superintendent, Government Branch 
Press, Mount Road, Madras.]

C. F. BRACKENBURY, 
Chief Secretary
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SURVEY OF INDIA.
LIST OF MAPS PUBLISHED 

10 ®e°9r<*phical9 General
Wood Street. Calcutta.

DURING THE MONTH OF NOVEMBER 1935.
Special Maps. Obtainable from the Officer-in-Charge, Map Record and Issue Office,and

Description. Year of 
survey.

Size per 
sheet in 
inches.

Date of 
edition. Number of 

sheets.

geographical maps.
India and Adjacent Countries Series. 

[(Seale 1 : 1,000,000.)
1934

Price. Remarks,

RS. A.

Sheet No. S7 and SS “ Port Blair ”
Layered Edition.

from the Officer-in-Charge, Map Record and Issue Office, 13, Wood Street,;.

1 24 X 2SJ 2 0
Topographical Maps.—Obtainable 

Calcutta.

Index number. District, etc; Year of 
survey.

Date of 
edition. Price. Remarks.

RS. A. Underlining for Map Catalogue : 
(a) Double red line.

1. QUARTER-INCH MAPS. 
(Scale 1 inch to 4 miles.)

1906-08 ")

1926-27 I 
1923-26 
1928-29

-{* 54 P
* 63 G 
73 L & P & 74 I ..

** Chhatarpur ”
.. “ Allahabad ”

“ Kendrapara ”
y 1935 1 8 (a) Second (Revised) Edition.

1934 1 8 (a)
1934 1 8 (a)

2. HALE-INCH MAPS. 
(Scale 1 inch to 2 miles.)

1931-32 
1931-33

65 J/S.E. 
65 K/N.W. Yizagapatam district 

.. East Godavari and Yizagapatam districts .*.* 1934
1934

2 0 (a)
2 0 (a)

3. ONE-INCH MAPS. 
(Scale 1 inch to 1 mile.)

1930-31 
1907-09 
1932-33 
1909-10 
1932-33 
1909-10 
1982-33 
1925-26 
1877-78 
18S1-83 
1900-01 
1907-09 
1906-07 
18S5-S6

O

34L/13 ..
34 N/l

- 34 N/12

34 N/16 ..
•f 35 K/16 & K/12.

*f 38 0/10

.. Kalat State .. ^
Quetta-Pishin District .. 
Sibi District

1935
1035

(a)1 8 
1 8 Fourth (Revised) Edition.

Gndded.
Second (Revised) Edition.

Gridded.
1935 1 8

-{Do. 1935
1935

1 .8 Do.
Las Bela State. Karachi District

.. Kohat and Peshawar Districts and Tribal 
Territory.

1 8 Third Edition.

{ } 1935 1 8 Do.
Loralai and Zhob Districts 

t 41 M/10 and parts Kadi District. Ahmadabad District. East- 
of 41 M/14 & M/6 ~
(Bombay Sheet 
No. 89).

* 43 H/9 
44 F/8 
44 F/ll 
44 J/2

t 39 B/15 1935
1935

1 8 
1 8

Second Edition. Gridded. 
Reprinted with additions 

corrections. andera Kathiawar Agency, Radhanpur State 
and Sabar Kantha Agency.

.. Gujrat and Jhelum Districts 

.. Montgomery District. Bahawalpur State ..
• • Do.
.. Ferozepore, Lahore and Montgomery 

Districts.
f 46 1/1 and parts Banswara, Dungarpur and Udaipur (or 

of 46 1/5 & E/13 Mewar) States.
(C.I.R. Sheet No.
175).

* t 53 H/4 
*t 54 E/ll

1932- 33
1933- 34 
1933-34 
1933-34

1935
1935
1934
1935

1 8 
1 8 
1 8 
1 8

Third (Revised) Edition.
(a)
(a) Complete map.
Second (Revised) Edition.

Reprinted with additions and 
corrections.

1883-84 1935 1 8

.. Gurgaon District
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(C.I.R. [Sheet 
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Third Edition.
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.. Drug and Raipur Districts
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1933-34
1933-34
1933-34
1933-34
1933-34
1933-34
1933-34

(a)
(a)Do. (a).. Gaya and Shahabad Districts 

.. Gaya and Hazaribagh Districts (a)
(a)
(a)
(a)Do. Complete map... Chittagong Hill Tracts and Noakhali Dis­

tricts and Tripura State.
79 N/9 (Appliqu^ Tripura State

slip to 79 M/12).
19341933-34

Forest Maps.—Obtainable from the Officer-in-Charge, Forest Map Office, Survey of India, Dehra Dun.

Date
Price per sheet.

is Size per r 
sheet in
inches. Un- Coloured, 

coloured.

YearReserves, Forest 
Divisions, etc. Remarks.PofofDescription. edition.survey.

^ o
FOREST MAPS. 

(Scale 4 inches to 1 mile.) 
Burma Forest Subvey.

rs. A. 
l 8

rs. a.
2 4 Third Edition.1 23} X 3319351900-01114 S.E./3 & 4 Thayetmyo District ..Sheet No. 

and 115 N-E-/2.
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